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CORRIGENDU M. 

In the, Legislative Assembly Debates, Budget Session, 1936, V ()[ullle I, 
dated the 10th February, 1936, page 471, faT the subject ~  

"DEMAND OF .• SECURITY .. FROM THE .dBHYUD.AY.A OF ALLAHABAD." 

svvstitu't the following independent heading, namely:-

"MOO'lON TO DISCUSS A .. QUESTION OF PRIVILEGE, NAMELY, 
HOW' FAIt PRESS PUBLICATION OF A·MEMBER'S SPEECH. 
IN" THE-ASSEMBLY IS.PRIVILEGED." 
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EG ~ rIVE ASSEMBLY DEBATES 
(0I'J'I0IAL REPORT 01' THE 1'0'URTEElrl'H SKSSIOH 01' TJB 

nrl'S LJ:GISLATIVE ASSZKBLY) 
• 

VOLUME IV-1941 

LEGISLATIVE ASSEMBLY 

Monday, 27th OctobeT, 1941 . 

• 
The Assembly met in the Assembly Chamber of the Council House in 

New Delhi, at Eleven of the Clock, being the First Day of the Fourteenth 
Session of the Fifth Legislative A!>sembly, pursuant to Section f}3-D (2) of 
the Government of India Act, as set out in the Ninth Schedule to the 
Government of India Act, 1935. Mr. President (The Honourable Sir 
Abdur Rahim, K.C.S.I.) was in the Chair . 

II 

• 
MEMBERS SWORN. 

The Honourable Sir Hormusji Peroshaw Mody, °K.B.E. (Supply 
Member); 

'l'he Honourable Sir Sultan Ahmad (Law Member); 

The Honourable Mr. Madhao Shrihari Aney (Member for Indiana 
Overseas); . 

fBabu Ananga Mohan Dam, M.L.A. ·(Surma Valley cun, Shillong: 
Non-Muhammadan) ; 

Mr. Henry Carlos Prior, C.I.E., M.L.A. (Labour Secretary); 

Mr. Geoffrey Stephen Bozman, C.I.E., M.L.A. O ~ Secretary); 

Mr. John Francis Sheehy, C.S.I., M.L.A. (Government of India. 
Nominated Official); . 

Mr. Charles William Ayers, C.I.E., M.L.A. (Government of lDdia. 
Nominated Official); • 

Mr. Venilal Tribhovandas Dehejia, M.L.A. (Government of India.' 
Nominated Official); and • 

• 
Mr. Tinnevelly Sellamier Sankara Aiyar, C.I.E., M.L.A. (Govern-

ment of India: Nominated Official). 

(  1  ) 



STARRED QUESTIONS AND ANSWERS, 

(a) ORAL' ANSWERS. • 

Pu*,,wES OF: CLomPy ~~ ~ ~ OR~ ~~~E  OJ' • 
THE DEFENCE DEPARTMENT, 

"', .,' ,""i . " 

1. Sir AbdUl JlaUmGhuma'V'j (on behalf of Dr: Sir Ziauddin ~  , 
~ Will the ,Honourable Member for ~  be ~  to state the pricP 

,paId by the Supply ~ for, the vanous ~  of cloth purchased 
for the Defene!:' Deportment III ~  1939, deptember 1940 and 
September t941? _ 

(b) What is the total quantity purchased by the Governmen,t for the 
Defence Department in 1939-40, 1940-41 and the first six months of 1941-42? 

(c) What are the quantities they propose, to purchase during the second 
half of 1941-42? What are the quantities they propose to purchase during 
the year 1942-43? . 

(d) Do Government expect that they will be able to make their purchases 
of cotton piece-goods approximately at the prices they h\ve been paying 
'so far? If not, why not1 

(e) Do Gevernment propose to pa," higher prices than those they have 
'-'paid inthe!p8st.? Will they be plpased to state the reasons? ' 

(f) If the answer to part (e) be in the affirmative, and if "'the increase 
in prices is not due to increase of cost of pr:oduction, what steps do Govern-
ment propcse to take to ensure reasonable prices being paid' by tiie 'Supply 
Department for the Defence Department? , 

The BODQIIr&ble Sir B. P. JIody: As regards parts (a), (b) 'and (c) the 
informatiGn is being c'plIected and will be placed on the table of the House 
in due course. 

With regard to (d), (e) and (f) Government are not in a position to m"kc 
any statement at this stage, 'fhe whole question is under consideration, 
and I hope to make an eazly statement. 

Mr. £alch&nd Ravalrai: ,May I know from the Honourable Member if 
'prices have risl"n on account of exol'bitant prices ,being given by the Supply 
Department in purchasing materials? . 

The Bonourable Sir B. P. lIOdy: I am not aware of that. 

Mr. LalchaDd Ravalr&t: Will the Honourable Member make enquiries 
1md let us knbw? We musiihave some information on that. 

1'1\e BODOurable Sir B. P. KOdy: I said that I was making a ~  
~  8S well say St· this stage that it 'is not cOl'rect that prtces have 

risen because of what is being offered to the trade by the Supply Department. 

Mr. Ll!ch&nd Xavalrai: May I know from the Honourable M~ ~ if 
up to now purchases have beell made at a, higher price than what IS ruhng 
,lnthe market?, 

The Honourable 81\ B;P.'Kody:lt is entirely the other way ~  

•  (  2  )  -
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STARRaD ~ T ON  'UD ANSWERS 

• 
1, Mr. ~  NaV&lrai: May I also know if large commissions are ..being 
~  to the contractors, and, therefore, prices ~ 

~ . . 
The BOIIiOIll'&bleSir B. P. Kody: I am not aware of that . 

• ;air. Lalchand' 'Navalrai: May I krto.\\· from the Honourable Member 
'whether prices have risen in'the country On account of the Supply DepRrt-
.ment's materia.ls being purchased? 

""the Bonourable Sir B. P. Kody: To the extent that the Supply De-
partment's requirements eat into the available stocks or available production 
:in the country, to that extent it may ~ true, but it is not true that the 
'Supply Department's operations have'tended to mse prices. I have 
:already told my Honol1rable friend that ~  Department. pays much lower 
"prices than what.re charged by the induStries concemed. 

Mr. Lalchand Navalrai: Has the Honourable Member made Rny 
. attempt, or have the Supply Department offiqials made any atteDlpt to ask 
·the Government to control the prices in the oollntry so that there may not 
'be exorbitant priees? 

The BODOurable Sd B. P.:K04y: My Honourable friend might address 
·that to my Honourable colleague, the CommeJ:ce Member . 

..,. Lalchand .. B'avalrii: I am asking from the Supply Department 
'whether they have, made any attempt. The Honourable Member is new. 

Mr. PresldtDt (The Honourable Sir Abdul' Rahim): Is that the businosR 
,bf the; Supply Department? 

,;Mr; Lalchaiid 'lfaftlrai: I am &Iso asking the .. Supply Department. 
'The Honourable Member is in charge oUhe Supply Department. 

:Kr. In8idailt (The'Honourable Sii'Abdiir Rahim): Is it 'tnle of the 
'functiOn9" of the Supply ~  to control prices?: ' 

The'Bonourable Sir B. ·P. Xody': The Supply Departmer.t, has enough 
-troubles of its own Y ~  wanting to· ~ to them .. 

Mr. L&lchaDd B'avalr&t: May I know from' the Honourable Member 
~  account of these' troubles, no furtlier progress hll.lloo be made? 

Mr. PreIIideDt (The Honourable Sir Abdw R!lhim): The Honourable 
'Member is arguing. "  . 

Lieut.-Colonel •. A. It&bmau: With regard to part (a) regarding the 
, various qualities of cloth· :purchased1or the ·Defence· Depsrtment. may I 
'know whether this includes first field dressing,:; manufactured in India? 

The HODOa1'ihle ~  P. Mody: WeU, it includes everything in the 
~  of textiles and if my Honourable friend is interested particularly in 

~  question of the priees paidfor'dresBings. I will see that the statement 
~  them. '  , 
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Lieut.-Oolonel Sir Bemy Gidney: In view of the reply givgp by .tt.e 
Honourable Member, will he inform this House whether or not pnces 
have risen considerably of late. If so, and in view of the fact .that he 
denies it is due to the high prices given by Governmbnt, could he tell us-
what are the other reasons which have led to these high prices? . 

• 
The Bonour&ble Sir B. P. )[od)': The very simple reason, namely, the-

lag between supply and demand. 

1Ir. B1I88D.bhai Abdullabha! Lallee: HRs not the eost of labour-and!e-
other charges gone up? 

The Honourable Sir B. P. JIod)': Everything has gone up. 

)[aulv1 Abdu Raaheed Ohaudh1U)': With reference to clause (c) of the' 
question, may I know the amount paid in 1939-40, 1940-41 and the first six. 
months of 1941-42? 

The BODO'I1l&ble Sir B. P. )[04)': The information is being ~

BBNBnTS ACCRUING TO INDIA. UNDD THE LEASE AND ~  ACT 01' TBB-
UNITED STATBS O:r·AQRICA. 

2. $str Abdul B&Um Ghumavi (on behalf of Dr. Sir Ziauddin Ahmad) : 
(a) Will the Honourable Member for Supply be pleased to state whether 
India. will be allowed any stores for the Defence Department under the-
Lease and Lend Act of the United States of America? If 80, on what 
terms? 4 
(b) WhRt Ilre the main categories of articles that will ~ supplied to· 

India under the Lease and Lend Act? 

(c) Have arrangements been made to ensure that India gets tluVsame-
advantage under the Lease and Lend Act as the United Kingdom? 

The HODOUr&ble lUi' B. P. Jl'Ddy: I should like to make it clear at the-
out-set'that final discretion regarding the acceptance of any requisition from· 
any Empire country under Lease/Lend rests with the American ~

tration. It is not, therefore, possible for the Government of. an,. ind.enting-
country to express R. definite opin:ion on what will be allowed ~ supplied,. or-
on what the American attitude will be towards different EmpIre countnes. 
That attitude will be determined by the American Government's ?WD' 
appreciation of the war position and the conditions and needs of the VarIOUS 
countries. 

Subject to this fundamental consideration answers are given below to-
the Honourable Member's three points. 

(a) It is open to India to place requisitions under the Lease and Lend' 
Act on the same terms S8 any other Empire country. The articles sought 
must be essential for India's war effort and full particulars of urgency, 
contemplated use, etc., have to be given. 
(b) The main categories of articles which India may hope to receive-

are: • 
(i) Munitions Bnd vehicles Bnd other articles for the use ef t.b& 

Detlence forces; • 

• 
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I(ii}otlier aIticles eonsidered essentia,ffor' the country's war etort 
and not, procurable els,ewhere. Separate memoranda have 

• already -been prepared in regard to many of these articles, such 
as steel, telephones, agricult,urru, road-m8'king and haulage 
maeh\nery, oil, and railway, dock and harbour equipment. 

(iii) The guiding criterion, however, is not,.-&; ~ list, but 
essentiality for the war effort, and the examples givell are not 
exhaustive. As time goes on, essentiality for the Win" effort 
invol.ving procurement from the United States of America 
may be expected to develop. . 

(c) Subject to the general considerations indicated in the introduction 
to this answer, • Yes' . 

, Pandit L&kshmi Xanta Xaitra: May I ~ ~  there is any agencypf 
the American Administration in this country to look 'after th'ese"matters' " 

The HODOtftoab1e Sir ~ P. Mod1: No, There is an agency of the 
Government of India in America, as the' Honourable Member knows. 

" . 
'J-audit ~  Kanta Jlaitra: -Do I understand that all these ~ 

:tions for requisition of stores for military purposes or otherwise ~ g?t 
.to .be addressed direot 119 the Agent of the Government ,of India lD 
America? Does it not involve a lot of delay? 

-.ae HOI1O\l!'able Sir H. P •• OOy: My Honourable friend has not under-
,stood the procwlure. They are all put through the Government of India 
:and re-transmitted to the rndian Purchasing Mission in America which in 
consulhrtion \\'ith the other purchasing missions puts through these indents 
lin bulk through His M ~  Government. 

.  . l' . 

"Pandit L&ksbUd Xanta llaitra: Is it in the ('ontemplation of the Gov-
ernment of India to see to it that an agency of the American Govenlinent 
is set up here to expedite matters? •. 

. The Honourable Sir H.P. lIody: I am not aware of, any demand for 
that purpose from any quartet'. ,I do not think that there is any difficulty 
whatsoever in the way of indentors placing indents, provided they fall 
'within the category of war requirements. 

Pandtt Lakshmi Kanta KaUra: In some cities in India, for instance, 
tCalcutta, Bombay and Karachi, there are already inexistence some officers 
mnder the Lease 8'Dd Lend Act under American supervision? 

''!''he Honourable Sir B. P. JIocly: No. 

:Mr. Lalchand lfavalrai! May I know if BOy attempt has been made or 
-any reference has been made to the United States in order to have their 
!help in the ,Purchase of stores under the Lease and Lend Act? 

:; +.- ~ ~ ." 

~ ~ Sir H. P. JIody: T ~ ~ ~  being put through 
.contilDUally under 'tile, Lease' aod Lend Act. .... ,: 

• 
' . 

.Kr. LalchaDd lfavalr&i: What has ~ tIaf result of that? 
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'I'll. JlaD.Oal'able Sir H. P. JIod,.: We are getting the stufi. 

JII. Lalchand lIava.1rai: Under the Lease and Lend.Act2 

The Bonourable Sir H. P. )[od,.: Yes. 
, 

• 

• 

Lieut..-Oolone1 Sir Henry Gidney: When the Honourable Member refer-
red to munitionll, may I know whether he includes in that aircraft, ~ 

tives and anti-aircraft guns? 
• 

The Honourable Sir H. P. JIod,.: Special arrangements are made so far' 
aa.they are concerned. 

Lieut..-Oolonel Sir Henry Gidney: From America? 

fte HcmoarabIe SirKo P. Mod,.: Yes, from America. 

BBNBI'ITS ACCBUING TO INDIA. DUll TO TJD. CoNsrrrnJTlON (g TB,JII EAsTJlBl(. 
GROUl" SUl'l'LY 'CoUNCIL. 

.  3 •• ][r. Lalchand lIava.1rai: (a) Will the Honoural1e Member for: 
Supply be pleased to state if the Eastern Group Supply Council was ~  

tuted in India, having one of its obiects to fully exploit the potential re--
sources of. India and make her self·sufficient. in .egard to her defence require-
ments? 

(b) If the reply to part (a) be in the affinnathle, what progress has been. 
made in that direction? If the answer to part (a) be in the negative; what.. 
were the objects for the creation of the Eastern Gl'tIUp ~ Council? 

(c) Is the Honourable Member lIIW8re of the recent statement of 
Mr. M. S. A. Hydari, C.I.E., I.C.S .. , in this connection to the eft'ect that. 
wainly the object of the Eastern Group Supply Council is the efficient pro-
curement of war supplies, using the Group as a vast· unit of supply? If 80, 
what has the Council really done-, a. is going to do, for this country, and 
what has Mr. Hydari done, or pmpClBeS to QO, for Inwan war requirements. 
as a Member of this country on the' GlJOUp? 

(d) What assurance has this ceunvy got that, where there are alter-· 
native sources of supply within lIhe Group countries., Ind. would get a fair-; 
share'? 
(e) Has any assurance been given that., in clISe of any new industries.. 

being established, or existing ones expanded.,. India's claim will be duly 
considered? .  . 

(f) What safeguards are provided by the Gonrnment of India agaiD$t. 
any likelihood of the interests of India being subordinated to other interests 
in the Group? 

(g) Has the Eastern Group Coundl eRtablished any new industry, or-
expanded any old one, in India, or withiu any Group country '1 If eo, which 
and where? 

fte HOIlOIUable Sir H. P. ¥ody: (a) and (0). TIte Eastern Group-
Supply Council was constituted as a body representative of His Majesty' .. 
Government in the United Kingdom, Australia, New Zeal8nd', South Africa .. 
Bud India with the objeet of making the fullest possible use' of ilie-WM' sup-
ply potential of the Eastern ~  Co'imtries. - -

• 
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(c) The Council is not concerned with India only; as explained above it 
has dealings with and draws upon all the Eastern Group CountrjeR. It has 

~ very large prders upon India. 

(d) and (f). There is no question of the subordination of the interests 
.of one country tq those of another. The problem so far has been to obtain 
supplies in, ade4uate quantities and when capacity for a particular supply 
item exists in two or more countries, the whole of it is normally used. 

(e) The Council has no power to override a decision by a Group Country 
te establish a new industry or to expand an existing industry on its own 
account. In every case referred to the Council for the establishmellt. of new 
factories in India partly or wholly, for the purposes of His Ma.jesty's Gov-
ernment in the United K'ingdom, India has received the fullest encourage-
ment and support. 

(g) Not directly; the Council has advised on a number of cases in the 
sense indicated in my reply to part (e) above. 

Mr. Lalch.a.ud Bavalral: Since the  Eastern Group Council has been 
established, have any industries been e.tarted with the help of the Group? 

• . ft.e Bonouiable Sir B. P. KocIy: That has been covered by the reply 
already given. It is not for the Group to dictate what industries shilll or 
shall not be established in India. The Government of India take independent 
action in that matter, but if His Majesty's Government or any other 
Government want a particular industry to be established in India, the 
Eastern Group Supply Council's co-operation is sought. That co-opera-
tl.ion has always been forthcoming. . . 

1Ir. LalchIDd Bavalrai: That is exactly what I want to know. Have 
Government ever asked for any industries being established here with 
the help of the Group, or with the help of other. countries within the 
Group, and what has been the result? . 

".l"he Bonourable Sir B. P •• ocIy: Several industries have been eBtab·., 
Hshed and are in the process of being established like cables, sulphur and· 
other products. If my Honourable friend wants fuller information, I shall 
want noti<1e of that question. 

Panclit Lak8bmi Kant. KaUra: Will the Honourable Member kindly' 
inform the House as to what is the exact relationship between the East-
em Group Supply Council and the Supply Department of the Govern-
ment of India. Is there no dupl'ication of activities? 

The Honourable Sir B. P. JIody: No. The Eastern Group Council 
~  orders on the Supply DepartmE!nt, I\Dd .the Supply ,Department 

executes those orders through the agencies with which it is In touch. 

Pandlt LikIhmi Kant. Jlaitra: Do I understand that the. Supply 
Department simply carries out certam orders placed with' it by the 
Eastern Group Council? 

fte BOD01Ir&ble Sir B. P. JIady: 1he Supply Department is merely 
the, agency for the execution of orders placed UpOD it either by the DeieDce 
Services or by the Eastern Group. • . 
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PlDdlt T.lrabmi .KaDta lIaltra: May I take it that the Supply Depart-
ment has not got any initiative of ~  own? It cannot of itself recom-
mend that any particular industries be established? • 

~  ll0n0urable Sir H. P. ][ody: The Supply Department hils got 
the initiative in this sense-if there are no sources througlt which it can 
execute. the reqUisitions which are placed upon. it, then it seeks to estab-' 
lish industries for that specific purpose. The' Supply Department has 
~  a planning section for thAt very purpose. 

JIr. Lalch&nd Bav&lrai: May I know from the HQnourable Member if 
the other 'countries which are within the Group have supplied any ~

rials to India for Indian defence only? 

The Honourable Sir H. P. Mody: Of course. That is the basis of the 
whole Supply Group Council's existence. The Council receives orders 
from various quarters and then it allocates them between the \"IloriOUS 
countries according as the supplies a,re aV!lilable and to that extent, 
whenever India requires supplies from other countries, they ~  obtained. 

][r. Lalcband Bav&lrai: May I know if India has . app!ied for them 
and got them? 

The Honourable Sir H. P. Kody: In the matter of food-Rtuffs, 
woollen textiles and so on, we are all the time approaching other Domi-
nion Governments for supplies. 

Pandlt Laksbmi Xanta Kaitra: May I ask whether tj.e Eastern 
Group Supply Council is under the control and supervi.siQn of the Hon-
ourable Member's Department? 

The Honourable Sir H. P. Kody: No, Sir. 

Pandlt Lakahml ItaDta Kaltra: In that .oase, who exercises. the juris-
diction of superintendence over this Council? 

The Honourable Sir 11. P. JIody: The various Governments' re-
presentatives sit on the Council. If anybody has any supervision over 
the Council, I do not know whether he can be said to be eX'3rcising any 
control. 7 

. PaDdlt Lakahml Kanta Matton: I am asking as a matter of informa-
tion. I want to know whether the Government of India as such have 
got any control over this, Council. 

'The ~  Sir •• P. JIody:' They have none. It is Ilot II. De-' 
partment of the Government of India. • 

,ttandlt LIQb.m;. Eau.ta Malva: Is it not financed by the Government 
of India? ' .. 

The Honourable Sir lLP. Ibdy: NO;; 

P&Ddlt Labb"'l KaD.ta Ihttra: Do the Government of India efjllre 
any portion of the adrn'inictration of this ~  • 

• 
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• ona. .BODOUr&ble Sir B. P. lIody: Only to· the -extent of its ~
-tion on the Council. India has no further responsibility for the (Jouncil 
'or. ita activities. '. 
Pandit Lakshmi Kana M&itra: I am asking whether any financial 

·obligation on thlll'part of the Government of India is involved in it and 
whether the Government of ~ pays for a part of the establishment of 
:the Council, and so on? 

• The Bonourable Sir B. P. Mody: India pays for the Indian Re-
presentative and Ms staff and makes 8 contribution to the joint expendi-
ture. The joint expenditure is as follows: Fifty per cent. is· paid by 
His Majesty's Government and the balance by India and the .Governments 
·of Australia, New Zealand and South Africa. '. 

Maulvi Abdur RaslLeed Chaudhury: With reference to part (d) of the 
'question, may I ask whet.her the F:asterll Group Supply Council is try-
ing to establish automob'ile industry in this country? 

The Honourable Sir H. P. Mody: They are n?t. 

Ill. Busenbhat AbduUabbai Laljee: May I ask whether the indents 
"that we received from the Eastern Group' Supply Council are with regard 
to the civil requirements as well as war requirements? 

:fte Honourable Sir B. P. lIody: With regard to war requirements 
lOI1ly. 

• 
R ~T T ON OF MINORITIES IN STATB-MANAGBD RAILWAY SBRVICBS. 

' •. ·1Ir. Lalchand JIavalr&i: (a) Will thE'! Honours.ble Member :Jor Rail-
-ways be pleased to. staiR. whether recommendation No. (iii) in paragraph 
182 of Mr. DeSouza's Report. on representation of minorities in State-

~  Railway services, regarding the officer who is directly subordinate 
to the other officers on; t.heSelection Board, not being allowed to sit in the 
Selection Board, has been accepted? 

(b) If the reply to part (a) above be in the affirmative, will he please 
lay a copy of the orders on the table of the House? If not, why not? 

(c) Is it proposed to abolish the s:stem of the Assistant Ofiicers being 
<on the Selection Boards for recruitment to subordinate service, unless8uch 
.an oflicer enjoys the status of a Divisional or senior scale officer? If not, 
why not? 
(d) Is it a fact that the DeSouza Report recommends setting up of a 

.. iRailway Services Commission? Has the recommendation been accepted? 
If so, what arrangements have been made to put this recommendation in 
-effect? 

te) If the recommendation has not been accepted, .what are the reasons 
for its nOll-acceptance? . 

(f) Has the Honourable Member's attention been drawn to the observa-
-tions inade.in Chapter VIII of the Report regarding recruitment to subOl"di-
nate railway services through Selection Boards and state whether comPeti.-
-tive eXfminations are likely to be introduced for such.recruitment? If not, 
_hy not? 

• 
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'!he BODouableSir Ancirew mow: (8) t.o (f). TbeJ)'SoUZlJ. 'Report ~ 
still under the consideration of Government, who propose to consult the 
Central Advisory Council for Railways. No decision has, ~  
been taken on any of the main ~  in the Report . 

. 
Sud&r Sant Singh: Do Government propose to allot ~  day during 

this Session to discuss the recommendaticps ~  ~  the report of: 
the D'Souza Committee? 

The HODOlU'able Sir Andrew Clow: We propose to consult the Central 
Advisory  Council for Railways which will meet this Session. 

Sarda.r Sant Singh: I want to know whether Government pl'6pose to. 
allot a day for the Members of the House to discuss that report? 

The Honourable Sir Andrew. Clow: There are Members of this House 
who are on the Central AdVisory Council. 

• 
Lieut.-COlonel Sir Henry Gidney: The Honourable Member',! reply-

has been very unsatisfactory as far as I am concerned. Will the Honour-
able Membel' tell us what is the use of consulting the Central Advisorr r 
. Council when this House is sitting which is representative of the people-; 
of India? I would like to know whether the Honourable Member ~  pre-
pared to allot a particular day to tell this House how this matter is to be-
settled or is being settled without waiting for the views of the CentraL 
Advisory Council? • 

'1'he BCIIlOUl'&ble Stl Andrew Olow: No, Sir, As you' will ~ 

Sir, there was some discu88ion on this question at the end of the last 
Selliion as a result of which it was ascertained that the House would not; 
agree as to its diBcussion ~  the floor of the House, and I agreed that the-
matter should be referred to the Central Advisory Council. It came up' 
before that Council at its last meeting when they asked for further time,. 
I, therefore, propose to bring it up again at the next meeting of that. 
Council. 

Pandlt I,.a.kabml Kanta ]laitra: Last time this report could not be 
considered because the matter was brought at a time when there was not 
much time left for its consideration by this House, and not that the 
House refused to devote any ttime to it. . 

The BoDourable Sir Andrew Clow: So far as I recollect, that was not 
the reason. 

INSUFFICIENT RECBUITlIIENT OF 8INDms TO THE SUBOBDINATE SUVI<mr 

ON NORTH WESTERN RA.n.WAY. 

&. *1Ir. La.lchand Bav&lr&l: (a) Will the Honourable Member for RI!il-
ways be pleased to state whetHer it is a fact; that complaints ue made b7 . 
Sind PH pie that a large number of subordinate service pORts are given to' 
noa .. Sindhis even. on ~  part of the railwav which serves the PMViftce of: 
Sind? .  • --...-

• 
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(b) Is it a fact that representations to this effect were mads by the 
Sind Government to the Railway Board? If so, how has the same been. 
disposed of? • 

(c) Will tbe.Ilonourable Member be pleased to state how man.v Sindhis, 
out of all the crmdidates taken by the North Western Railway were recruited' 
in each of the years 1938 to 1941 and in wmoh categories? 

(d) How many posts will fall to the lot of Sindhis by recruitment ODa 
the proportional basis of eaming of eaeh division of the North Western 
Railway and on the territorial basis? 

(e) Do Government propose ,to appoint a committee of some officers to. 
, adopt some equitable methods of adjusting the just and equitable proportion. 
of appointments to Sindbill--'botb Hindus and Muhammadans? If not .. 
how do Government propose to remove their grievance against the selection 
system? 

The HonOurable Sir Andrew Claw: (a) Some complaints of the llature-
referred to by the Honourable Member hove been made. 

(b) The af1swer to the first part is in the aJlirmative; as regards the· 
second part, the Sjnd Government has been furnished with the ronsider-
ed views of the Central Government. 

(c) Government have no information as statistics are not maintained 
on a territorial basis. 

(d) It is not proposed to ~  the bases suggested. 

(e) As r\gards the first part, the reply is in 'the l1egatlive. As regards. 
the second, Government see no necessity to alter the existing system 
under which Sindhis have the same 9Pportunities of obtaining employ-
ment on the North Western Railway as those of ·other Provinces. 

Mr. LllchUld Bavalrai: Will the Honourable Member make inquiries. 
and find out whether Sindhis get their proper share in the recruitment as· 
these complaints are being made for a long time now? 

The Honourable 'Sir Andrew Olow: Ido not think they get the same, 
proportionate  representation, because they do not produce the SRme· 
n1,lmber of qualified candidates. 

Mr. Lalchand Bavalrai: Is there any way out of it, so that the, may-
get a fair chance of getting their due? 

~ Honourable Sir Andrew Olow: They gettbeir fair chance. 

JIr. LalchaDd B:aV&lrai: I would like" to know what reply has been 
given to ~ Sind ,Government? "  " . . , 

The Honourable Sir Andrew mow: I do not think I would be prepsred' 
to put the reply on the table without prior eonsUltation with the Sincl 
Gwernmen..· 

~ ~ ....... : The., Honourable ~  might say whether" 
any hope has been given or whether they will be left in the lurch? ' 

• 
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"lhe BoDouable 
more II!Ppointments 
'the right stamp. 

Sil .Andrew Olow: The prospect of Sindhia ~  
must depend on Sind producing more candidates ~  

·Mr. LalchaJUl l(avalral: Is there any dearth of ~  
. . . . 

• The Honourable SIr Andrew Clow: There 1S a 'very great dearth of 
. candidates, particularly among the Muslims, 'and the effect of adoptling 
-the Honourable Member's suggestion would undoubtedly be to take away. 
a large number of places reserved for the Muslims and give them to 
members of other communities. 

Mr. Lalchand l(avaJral: Will the Honourable Member make inquiries 
in the matter? There are many Muhammadans in Sind who have pass-
ed the Matrieulatlion Examination and who·ha.ve been applying for higter 
appointments. It is on account of this double selection that they are not 
:selected. 

The Honourable Sir Andrew 010w: It is not for that reason . 

• 
R.uLWAY COLLISION AT K:iuml'UR Mm RAILWAY STATION ON SINn 
. SECTION OF NORTH WESTERN RAILWAY. 

6. $JIr. Lalcband Navalra.t: (a) Will the Honourable the Railway 
Member be pleased to state if his attention has been drawn to the report 
of the Senior Government Inspector of Railways, Circle No.4, Lahore, 
on the collision between train No. 191, up passenger and No. 528 down 
goods at Kbairpur Mir station on Sind section of the North Weetern Rail-
way? If so, how was the case finally decided by Government. and who 
were made responsible for the collision and  what punishment was awarded 
to them, if any?' .. 

(b) Is it a fact that the Senior Government Inspector found that the' 
head-light of No. 528, goods train and also the lights of the signal had 
'been put out before sunrise which contributed to the collision? 

(C) I., it a fact that the Government Resolutions directed the putting: 
,off of the aforesaid lights after sunrise, but the railway administration 
.allowed the contrary practice of extinguishing the lights? . 

(d) Who was principally responsible ~ such a practice to' ~  
and had any action been taken by Government against the administration ' 
.for not preventing such a practice? 

(e) Has the aforesaid Senior Inspector been of opinion that the a:fore-
'said practice was a mitigating circumstance in the case of the station 
master and ~  driver? If so, have; they been given the benefit of tho 
-doubt, and what steps have Government taken for safety in futul'ta? 

.- .. 

The Hcmourable Sir ADdrew Glow:. (a) I have read the report. The 
·-driver of the goods train was held responsible but I do not kiiowthe • 

~~ of punish.ment in1licted by. the competent authority, who is, $he 
'DlvlBlOnal Supermtendent, Karachi. . 
.' . 
(b) I would refer the Honourable Member to paragraph'16 of the 

report by the qovernment Inspector, published by the R ~  in 
Half-yearly ACCIdent Repqrt No. 29, a copy of wfnc'h'ls in ~  Library>. 
~  House. • .  .  . 



• • • 
S'1'AlUtBD QUBSTIONS AND ANSWBRII 

·(c) In reply to the first portion of the question, I would refer the 
Honourable M.ember to ~  45, parts (a) to (d) of General Rules for 'all 
op,n lines of Railways in British India, a copy of which is in the Library 
of tho? House. 'The reply to the second portion of the question is in the 
negative. 

(d) Does not arise. 

(e) In reply to the first part of the question, I would again refer the 
Honourable Member to paragraph 16 of the Government Inspector's 
.report. I am informed that in view of the conflicting evidence as to. 
whether signal lights were or were not burning at the time, the Adrni.¢s-
tration gave the Assistant Station Master the benefit of the doubt. The· 
N'>l"th Western Railway have been asked to remind all staff of the neces-
sitv for the strict observance of General Rules for all open lines of Rail-· 
~  in British India, relating to the lighting of signals. 

Kr. Lalchand BaV&lrai: With regard to part (c), may I ask why the· 
Administration was allowed to have a practice which was absolutely 
~  to the Resolution? . 

The Houurable Sir Andrew Olow; I do not think it is a' faot that the· 
Adminilcltration had a practice which was contrary to the Resolution. 

Mr. Lalcband Bavalrai: Was there any praotioe that.they W'&re IlbUtting: 
out the lights not· only during the day, but also at night t.ime? 

The Honourable Sir Andrew 010.: I do not think there was any such: 
practice 0i this line. . 

Mr. Lllchand Bavalr&i: Has the Honourable Member read the IDs-· 
~  's report to which we are referring and where it is laid down tha1l 

. th03re waf> a practice to that btfeot? " .: ; -. 

The Honoarabli Sir Andrew 0J0w: I have possibly read the report as-
carefully as the Honourable Member; ~  I think. the, Govenunent Ins-
pector in the paragraph which the Honourable Member' has 'in"-1nind was 
thlDking not of this line at all, but of other lines. . 

Kr. LIlchand Bavalral: Any other line also may be in' danger. I. 
is all the same. Therefore, I am asking what are the orders now? To 
go by the Resolution or to go by the practice? 

fte Boaoarable Sir Andrew 0J0w: The orders are those contained in-
~ rules to which I referred the Honourable Member. 

1Ir. Lalchalld .avalral: May I know' the rules so that I may put 
supplem8lltary questions? 

'rlu. ][CIIlOa!'able Sir .Andrew mow: It iR in the Library of the House .. 

ColftomtrATlOlf OJ' SUBSIDIES TO TBB !xPEB.u.L AmwA.Ys, TBB NA'IIOlfAL 
AmwA.Ys AND TBB P. lND O. COMPANY. 

T. ·IIr, GovbuI V. Deshm1ddI.: Will the HODpurable Member for 
C8mmunications please ·lItate if tJowrnment ape-going to continue eveD-

• 
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now the. same amount of subsidies to the Imperial Airways, the Na.tional 
.Airways and the P. and O. 'Company? .  - , 

The ~  Sir Andrew Olow: The G:overnui.ent 'bf India ~  
$ubsidy to "Imperial Airways" but possibly the Honourable Member has 
in mind the contributions they make to Hie. Majesty's GQvernment to-
~ ... ~ the cost of operation of the Empire Air Services. The question 
·tlf revising these contributions is under corres.pondence with His Majesty's 
·{}ovenunent . 

.As regards Indian National Airways, a token cut of Rs. 1,000 has been 
made in the amount payable to the Company under the agreement for 
the· operation of the Karachi-Lahore air mail service, ~  in lieu of' the 
reduced mail services on the ~  route, the Company' are now 
-opHrating two air mail services a week between Lahore and Delhi -arid . 
two passenger services a week hetween Delhi and Calcutta. 

The Government pf India give DO subsidy to. the P. and O. Company. 
That Company is under contract with. the British Post Office ,and pay-
melJts for despatch of mails from India by the Company's services is 
made by the Indian Postal Administration to the British Post Office with 
.,mom tbeCluestion of reduotion iD payment for the use of .e Company's 
1IE:rviee. isttow under correa-pondenoe. 

Mr. 8nlDd V.DuluJi1lllh: What was the amount of:eontribllti()D' that 
'Was being made, and on what lines are the proposals which are now 
fbeing made? 

The Honourable Sir Andrew Clow: I cannot answer the. Question of 
"the amount of contributions made without notice. I think the figures 
....ere 'placed on the table of the House on some previOUB O ~ 

JIr. GovlDd. V • .DesI1m1lkh: Will "the. HonoUTable Member lay on the 
i;ab!p of the House a copy of .he correspondence with regard te this? 

'The Konourabi.,8lr Ancltew (now: I am not prepared to disclose that. 

Pandit Lakahmi KaDta lIaltra: Is it n,)t a fact that the P. and O. have 
:heE:n ~  a sum of fifteen lakhs of rupees as subsidy from ~ ~
~  of India for the carriage of mails? MayT know if 'any-reif.Qction 
'has been made in that amount during the last two years Rince the 
-outbreak of the war.? 

fte JIonourable Sir' Alldrew Olow: The Govemment of India gfi'e no 
-subsidy to P. and O. 

Paneli' T .. ksbmi Kanta lIalua: ~  may call ~  a eontribl,1tion "or by 
any other name. I am not quarrellIng about the words. I ~  aslQng 
tho Honourable Member if it is not a fact that the Government of India 
bave been paying a sum of fifteen ·lakhs a ,yeal" to the P. and .Oi· for-
earriage of mails? .  -

Th. Honourable Sir .Andrew snow: The Government of India do not 
pay any subsidy or contribution to P. and O. They make a contribution to 
the British Post OfJice and I understand it ie. ~  8& murh as 
: .. be fisure which the HOilourable Meml)er gi'98ll. .  • 

• • 
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1If. LalchaDd ~  May I know if the Imperial 
,giving the same service or reduced service now? 

Airways are 

• . 
The Ronourable Sir Andrew O1ow:"Imperial Airways" is not in 

.existence now. • . 
JIr. GoviDd V. Deabmukh: What was the nature and the extent of the 

.services rendered by the different companies before the war and after 
t.bc war? . 

'!'he Kcm01U'&ble Sir Andrew mow: I cannot give-accurate details of 
-the number of services without notice. As far a8 I remember before the 
outbreak of the war, five air mails were coming to India weekly across 
_the Mediterranean. 

Pandit x.ubmi Kanta Maitr&: Is the Honourable Member prepared 
''to contradict me if  I say that fifteen lakhs is paid by the GoV'ernment 
-of India in that respect? 
The Honoyable Sir Andrew Clow: A great expert sitting behind me ... 

Mr. 8OttDdV. ·Dubmuldl: He is no longer a postal expert, he is a 
ll11ilitary expert. 

'!'he Honourable Sir AndreW' ,ttlo'tr : . lie is an expert and he placell it in 
the order of '£20,000 to .£30,000 a year. 

Pandit Xalndotll KIDt& )[&1_: May I take It that sinee the outbreak 
oi war, thee same payment is being continued, though themaiIs have 
been very irregular? 

The JIODourable SIr Andrew 0I0w: The matter is under negotiation. 
'!Jut I would also point out that the difficulties in carrying mails 'have 
been gteatly enhanced. 

Pandit X.kBbmi 1taDta Mait.ra: Is it a r"ct that the Indian Chamber 
of Commerce, Calcutta, addressed a communication to the Honourable 
'Member's department drawing attention to this fact that the mails have 
been coming very irregularly in these days and that the contribution of 
the Government of India on the old scale is untenable and that it should 
-be reduced? 

The Honourable Sir Andrew Olow: Certainly I am aware of their 
.opinion. 

liIr. Govind ·V. Deahmukh: Is the point then under Consideration? 

. The Honourable Sir Andrew OIowrI have given 2. reply to the Ronour-
''Stire Member's ~  quite categorically. -' .  . 

INDIAN MEMBERS ON PORT TRUSTS IN INDIA. 

t8. ·Sbaikh RatluddiD Ahmad Siddiqu88: (a) -Will the Honoursble 
Member for Communications be pleased. to st,ate· whether it is a fll.ct that 
the number.;ol the Indian members in t'he Chittagong Port Trust iR ona-
third of the European members? . -

t Answer to t-his question was laid,-on the TablE, -tAre questiOner-hilingabeent . 
• 
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(b) Is it a fact that the Government of India have already taken steps, 
to provide for a majority of Indians in the Madras Port Trust? " 

(c) Is ita fact that there is great demand in all aections of Indians for' 
a majority of Indian members in all Port Trusts in India? 
(d) If so, are Government prepared to provide for a majority of Indian, 

members in the Chittagong and Calcutta .Port Trusts by necessary modi-· 
fication of the Chittagong Port Act aQd the Calcutta Port Act? If not, 
why not? 

The JIonoarable Sir .&Ddrew mow: (a) No. There are at present four 
Indian and eight European Commissioners. 

(b) I would refer the Honourable Member to the Me.clras Port Trust 
(Amendment) Bill which was introduced in this House on the ~ 
1:'ebruary last. ' 

(c) Representations to this effect have been received from time to· 
timc from the Federation of lndian Chambers of Commerce and Industry 
Ilnd other Indian commercial bodies. 

(d) The answer is in the negative. Government ~ no ~  for' 
believing that a redistribution of seats in the manner sliggested by the 
Honourable Member would result in more eqUitable representation of' 
those concerned in the trade of the porta. 

DISPOSAL OF PETITIONS, NOT BEING APPEALS, TO HIGHER AUTHORITIES 

TKAlIT DIVISIONAL SUPEB:INTBlfDDTS oN .RAlLWAYS. 

tl. -llr. llUbammad Azhar All: (a) Will the Honourab1ll Member for' 
Railways please refer to the reply given to unstarred question. No. 409 
asked in this House on the 20th Marcil.. 1986, vi •. , .. All appeals and 
petitions to the authorities higher than the Divisional Superintendent are· 
forwarded to the authorities concerned if such appeals lie to them," and' 
state the difference between an appeal and a petition? 

(b) Are petitions not forwarded, if an appeal does not lie? 

(c) Is forwarding of a petition conditional to the laying of an appeal?' 
If 80, under which statute or regulation? 

(d) What is the procedure regarding disposal of petitions to authorities. 
higher than the Divisional Superintendent when they are not petitions 
of appeals? 

'!'he BoDoarable Sir .&ndrew Olow: (a) A petition is a communication' 
addressed to the Governor General in Council and is defined in Rule 1(2} 
of Appendix XV to the State Railway Establishment Code, Vol. I, a copy 
of which is in the Library of the House. An appeal is a communication. 
Aubmitted in accordance with paragraphs 1717 and 1781 of the same Coda. 

(b) They can be and are withheld in a number of such caaes. 

(c) I am not entirely clear 8S to the information desired by the· 
Honourable Member. It is not necessary to ~  a separate petitiOD' 
in order to have an appeal considered, but the appeal itself has to be-
made in writing. 

t Answer tothls WBII laid on the table, the qDeBtiOlJP.r being absent . 
• 
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, (d) P a petition addressed to the Governor General in Council throuP 
the proper channel is not ·withheld by any lower authority empowered to 
do 80 in terms of the rules prescribed therefor, it is submitted to tbI' 
8}>proptiate authori'y which after consideration passes the order it ~  
~ . 

AUTHORITY FOB :FRAMING OF RAILWAY RULES IN RESPECT OF CERT .. UW. 
MATTERS. 

flO. *Mr. Muhammad Azhar Ali: WiII t,he Honourable Member for' 
Ravways please refer to the reply given to starred questions Nos, 105ff-
and 1059 aEked in this House 011 the .. ~ .. OGtober. ~  viz.: "'Ihe 
rules relating to the otbel' matters referred 'to ~  two questions are 
not framed under the enabling provisions of the Indian Railways Act," and 
state the particulars of the statutes or ordinances under ivhieh.· rules 
relating to the other matters referred to in those two questions are 
framed? . 

The Honourable Sir Andrew Clow: The statutory px:ovisiol;l autho-
rizing the framing of rules of this character is section 241(2) ~ the . Gov-. 
~  of India Act, 1935, 
EXAMINATION 4iN TELEGRAPHY HELD AT THE EAST INDIAN RAILWAV 

SCHOOL OF TRANSPORTATION, CB'ANDAUSI, IN 1941. 

tIl. *Mr. Muhammad Azhar Ali: (a) Will the ~  ~ ~  
for Railways please state whether it is a fact that an exammatlon III 
Telegraphy was held at the East Indian Railway School of  TU\llsporta-
tion, ChandausJ, on the 12th and 13th August, 1941? 

(b) Is it a.fact that the persons who failed in that examination were 
never re-examined thereafter? 

'(c) Is it' a fact that some of them were re-examined on the 14th 
August, 1941? If so, who were they, and ~  ~ the reasons for 1'8-. 
examining a few and not all those who failed? 

(d) Is it a fact that a fee was paid for the re-examina.tion? If so, 
what was the total amount credited to the Railway revenues on thia 
account? If none, why Dot? 

I 

The Honourable Sir Andrew mow: I have caHed lor information and 
a reply will be laid 011 the tablo of the House in due course. 

UNSTARRED QUESTIONS  AND ANSWERS, 

PRoPOSAL FOR THE INTRODUCTION OF T ~ MESSAGE RATE SYSTEM iN 
CERTAIN TELEPHONE EXCHANGES IN INJ>IA. 

. 1. Mr. Lalchand. lfavalrai: (a) Will the Honourable tne Communications 
Member be pleased to state if it ill the intention of Govf,rnment to introduce 
the message rate syskm in certain telephone ~  in India? If so, 
in which exchanges is it, proposed to do sol' 

(b) If the answer to part (a) be in the affirmative. will the Honoul'al,le 
Member be pleased to state how much profit, over and ahove the inconle 
yield under the present system, Govemro6iltexpect to get&nd what are 
tile ieaaoD.s for the change? - . 

• 
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(c) Has the Director G ~  of Posts and Telegraphs received ~ ~ 
lnunication from the Committee of the Indian Chamber of Commerce, 
Oalcutta, Sgainst t,he introduction of the new system as an enormous 
burden on the exist,ing subscribers, affecting the commercial comI'llunity 
specially small traders who would not be able to bear the burden? If so, 
what reply has been sent to them? " • 

td) What do Government propose to tio in the matter to relieve the 
hardship that is likely to be caused on tt,-, introduction o( ~  rate 
.. s,Ystem? 

• 
ft, Honourable Sir Andrew mow: (a) Yes, in Amritsar, Jullundur, 

"l>ehra Dun, Cawnpore and Poona. 

(b) The Message Rate System is not ~  primarily to secure an 
'illorease of revenue and no accurate estimate of the extra revenue that may 
'accrue is possible, The main reason for its introduction is that it is consi-
dered to be more equitable than the Flat Rate System to Telephone users 
as a whole, and to be more advantageous to the small user. ' 

(c) Yes, on the 21st October last. A copy of a note explaining the 
implications of the Message Rate System has been forwarded to them in 
reply. « 

(d) Government do not ~  that the introductibn of the Message Rate 
System will result in hardship. The small user will benefit while the large 
URer will pay according to the use he makes of the service. 

PREFERENCE TO MEMBERS OJ!' THE MINORITY COMMUNITIES IN THE MA'l'TER 

OJ!' TRAINING J!'OR IhGmm APPoINTMENTS ON RAILWAYS. 

2. 1Ir. Lalchand lIJavalrai: (a) With reference to the Eij.>nourable the 
llailway Member's reply to part (d) of my unstarred question No. 220, 
8l!ked on the 28th March, 1941, in regard to giving preference to the 
members of the minority communities in the matter of training for higher 
appointments, will he' please state the result of the reconsideration of the 
question? 

(b) Why was this discrimination introduced in the matter of training, 
and what action does the Honourable Member propose to take to see 
that instructions which offend against the Gov:,ernment of India Resolution 
for 4th July; 1934, on the subject of minority communities, are not allowed 
b be issued? If not, why not? 

The HoDoura.ble Sir Andrew Olow: (a) It has been decided to defer the 
issue of any orders until conclusions have been reached on Mr, D'Souza's 
rf'port, 

(b) The orders were the result of an interpretation placea by the North 
We<;tern Railway on the orders issued by the Railway Board on the relevant 
rec?mr?endations in Mr, Hassan's report. As I have stated, the question 
of ISSllll1g fresh orders will be considf:red in connection with the considera.-
tion of Mr. D'Souza's report. 

CERTAIN BOOK PUBLISHED BY RAI SAHIB LAxSHlIIAN PRASAD 

SUPERINTENDENT, RAILWAY SCHOOL OJ!' TRANSPORTATION, CHANDAUSI.' 

3. Mr. Muhammad Azhar.Ali: Does the Honourable Member for Rail-
wars ~  to place in the Library. of the House. the book published by 
Ral· S.ahlb Le.kshma.D Prasad, ~  Railway School of Trans-
portation, ChandauBl, Bast Indian Railway, the proof copies 01 whict can 
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~ had on Rs. 2/8/-from Messrs. Bhargava and Company, Chandausi, and 
will the 'Honourable Member state the reasons for the said Superintendent. 
prescribing the said book for the course in addition to the syllabus? . . 
The Honourable Sir Andrew Olow: The reply to the first part is in the 

negative. As regards the second part information is being obtained and a 
further reply will lole laid on the table of the House. 

RAILWAYS AI'l!'ORDING OPPORTUNITY FOR AN EXPLANATION TO ITS EM-

PLOYEES BEFORE ADVERSE REPORTS ABE REOORDED AGAINST TlIEM • 
• 
4. Mr. lIuhammad .Ashar Ali: Will the Honourable Member for Rail-

ways please refer to the reply given to unstarred question No. 189, asked 
in this House on the 14th November, 1932, viz.: "on some railways the 
general practice is to give the railway employees concerned an opportunity 
of giving an explanation before adverse reports are recorded" and state the 
particulars of the 'some railways' where the practice is observed? 

The Bonour&me Sir Andrew Olow: GoveJ'llment have now no inform-
ation of the pnrticular railways which were int.ended to be covered by the 
statement quotE'd by the Honourable Member as the papers connected 
therewith have ~  been ~  The present practice in t,his matter 
on State-managed Railways .is, howewr, regulated by the rules in Section 
II of ChapLer XVI of the Htate Railway Eiltablishment Code, Volume I, 
a copy :)f wl11Ch is in the Library of the ~  

AUTHORITY FOR DEPRIVING A RAILWAY EMPLOYEE OF THE RIGHT OF 

APPEAL AGAINST ADVERSE REMARKS IN CHARACTER ROLL . 

• 
5. Mr. Muhammad .Ashar Ali: Will the Honourable Member for Rail-

ways please' refer to the reply given to starred question No. 1250, asked 
in this House on the 15th October, 1936, viz.: "No.appeal ordinarily lies 
against such remarks", and state the particulars of the provisions of the 
Government of India Act, or of the Indian Railways Act, or of Rules 
made thereunder which deprive. an employee of the right of appeal against 
'Such remarks? 

The Honourable Sir Andrew Clow: Confidmtial Reports on railway 
servants aud the :ules regulating thelle are not prescribed by any statute; 
the current rule!! have been framed by the Governor General in Council 
in virtue of the powers granted to him under section 241 (2) of the Govern-
nwnt of India Act, 1935. It is not considered necessary to provide for a 
right of appenl against remarks made in a Confidential Report. As there 
are no ~ creating a right of appeal, it is not neces<;ary t-o frame rules 
depriving employees of such a right. 

RAILWAYS ENFORCING AN INTERVENING RELIEVING DUTY PERIOD ON 

QUALIFIED ASSISTANT STATION MASTERS PROMOTED AS STATION 

'MASTERS BEFORE THEIR PERMANENT POSTINes. 

8. Mr. Muhammad Azhar Ali: Will the Honourable MembE'r for 
Railways please refer to the reply given to unstarred question No. 355, 
asked in this House on the 13th March, ~  viz.: "It is the general 
policy of the North Western Railway Admicistration to post Assistant 
8tatien M~  .. qua1iued in Station Master's d.pties on promotion to 

• • 
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Station Master to· ~  on relieving duties before they aTe posted perma-
nently", and st&tie: _. 

(a) whether 'the general policy' is also in ~  on the .. ,Eastern 
Bengal, the East Indian and the Great Indi1ln Penmsula: Rail-
ways; 

(b) if the reply to part (a) be in the negative, ~ reasons therefor;. 
and \. , 

(c) the particulars of the provisions of the Governmerrt of Ipdia' 
Act, or of the Indian Railways Act. or of. the Rules ~  

thereunder. which vest in a Railway Administration the power' 
of formulating the policy of the administration of the railway 
under the administrative control of the Governor General in 
Council ? 

T ~ Honourable Sir Andrew Olow: (a) It is. in fQrce on the Eastern 
Bengal and Great Indian Peninsula ~  ,Information concerning the-
East Indian Railway is being obtained and will be laid subsequenUy on the-
table 6f the House. 

Cb) Does not arise. 

(e) The posting of officers of this grade has always been a matter for 
tllO railway administration. The rule at present in force is in paragraph 
156 of the State Railway Establishment Code, and is made in virtue of the-
powers granted by sub· section (2) of section 241 of the Government of 
India Act, 1935. 

• AMOUNT OF THE PERMANENT TRAVELLING ALLoWANCE ADMISSIBLE TO 
-OERTAIN RAILWAY EMPLOYEES. 

7. Mr. Kuhammaci .Ashar Ali: Will the Honourable Member for-
Railways please refer to the reply given to ullstarred question No. ~ 

asked in this House on the 23rd March, 1936, viz.: "The principle un 
which a permanent travelling allowance is fixed is that the amount sanc-
tioned should not exceed the average amount which would be drawn during 
the year under the ordinary travelling allowance rules" and state the 
amount of the permanent tr.!I.velling allowance adllli8sible to employees. 
entitled to draw annas 8, annas 10, annas 12, rupee one, Rs. 1-4-0 and 
Rs. 1-8-0 per day, respectively, for a working period of 26 days in a 
month under the ordinary travelling allowance rules? 

The Honourable Sir Andrew Clow: Government have not laid down 
tates of perumnent travelling allowance on the basis of daily allowance 
rates, us permanent travelling allowances have to take into account not. 
merely the daily allmvance appropriate to the employee but also the amount.. 
of tl'avelling ~ has to do. 

NOTIFIO.-\TION SPECIFYING THE MILEAGE ALLOWANCE TO BE TREATED AS 

PAY. 

8. 1Ir. Kubamm., .Ashar.&l1: Will the Honourable Member for' 
BailwlI.l8 plesse refer ~  given to _ unBtarred question No. 502, 

~ ,in thill I;{ouse On the '1.th April, 19$6, 11;'_: "mileage allowance iao 
treated as ~  and stete the 'particulars of tile notification in the (llfutt". 
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of India specifying the mileage allowance to be treated as pay within the 
provisions of Fundamental Rule 9 (21) (a) (iii)? If no such notification has 
been issBed, what aile the reasons therefor? 

The Honourable Sir Andrew Clow: The statement quoted does not 
appear in the reply.ttl which the Honourable Member referred and ~  

allowance has not been classed as pay for all purposes in terms of Funda-
mental Rule 9 (21) (a) (iii). It is so treated for specific purposes, such as 
leave salary, provident fund, gratuity, etc., and that to a limited extent. 
~ ~  provision exists in the Railway Codes. Rules other than statu-
torl' rules·and rules which are issued in the form of Codes are not notified 
in the Gazette of India. 

STATUTORY RULE OR NOTIFICATION CLASSIFYING NON-GAZETTED 

SERVICES ON CERTAIN RAILWAYS. 

'9. Mr. :Muhammad Azhar .Ali: Will the Honourable Member for 
"Railways please state the particulars of the Statutory Rule or the notifica-
tion in the Gazette of India under which the staff on the State-managed 
Railways is clnssified as Superior, Inferior, Labourer or Menial in the 
Non-Gazetted Ser"ices on the Assam Bengal., Bombay, Baroda and Cen-
tral India, Eastern ~  .East Indian. Great Indian Peninsula and 
North Western Railways? 

The Honourable SirAadr&w mow: The term "Inferior Staff" is defined 
in paragraph 101 (9-A) of the State Railway Establishment Code, Volume 
I; "Superior Staff" is defined in paragraph 2202 (15) of the State Railway 
'Establishment Code, Volume' II; copies of both these volumes are in the 
Library of the 1!:ouse. There is no definition of "labourers" and the term 
"'menials" is.not now in use. These rules apply only to State-managed 
:Railways. Staff of Company-managed Railways are not Government ser-
"VaJ;lts and are not covered by Statutory Rules. 

STATUToRY RULE MAKING CERTAIN PROMOTIONS ON EAST INDIAN RAIL-

WAY DEl'ENDENT ON THE PASSING OF THE SENIOR ASSISTANT STATION 

MASTERS' REFRESHER COURSE AT mE RAILWAY 8cB:OOL OF TRANS-
PORTATlON, CHANDAUSI. ' ' 

10. Mr. Muhammad Azhar .Ali: Will the Honourable Member for 
'Railways please state the particulars of the Statutory Rule or otherwise 
under which the promotions of 'Assistant Station Masters (Higher Grade), 
Assistant Yard Foremen or Masters and Deputy Controllers are subject to 
the passing of the Senior Assistant Station Masters' Refresher Course at 
the Railway School of Transportation, Chandausi, on the East Indian 
'Railway, and lay on the table a copy of the syllabus of the said Course 
along with the references ot the pages of the Sc4001 ~  for th(, 
years 1988,  1939, 1940 and 1941 on which those ,syl1&buses are ~  
'Snd to place those Calendars in the Library of the House 'I If not, why 
ndt2 

'J'U Hoaoarable Sir ADdnw Olow: Tbe General Managers of State Rail-
".,.-are empowered to make rules coDCenling non-gazetted, 'staff. 
The aynal>us fer the Assistant Station Misters Refresher ,Course is ~  

'Pages 37 and 38 of the calendor (If the Bailway School of '1'nmsportatiGll. 
ChandaUR,. fOr the je.z ;1988. Similar ~  :will be'Immd.'ta'pages 
10 to 12 of the Calendar of the Sehool for 194.l. ~  of, bbtk Caleuc1an 
• • 
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have been placed in the Library of the House. Government 'have no 
information regarding the years 1939 and 1940. 

MONTHLY AMOUNTS PAID TO THE CATERING CoNTRActoRS, ME R ~ BAZIK 
AND CoMPANY, BY THE EAST INDIAN RAILWAY ScHOOL OF· TRANS-

PORTATION, CHANDAUSI. ..... 

11. Pandlt Lakshmi Kanta ltIaitra: Will the Honourable Member for 
Railwavs please state the amount paid per month during the years 1938,. 
1939, i940 and up to date to the Catering Contractors, Messrs. Hazi; and. 
Company, who supply (i) European meals, Muhammadan meals, (ii) non-
vegetarian Hindu meals, and (iii) vegetarian Hindu meals at Rs. -3 and 
Rs. 1-12-0 per day and lk 15 per month per head. respectively, by the 
East Indian Railway School of Transportation, Chandausi? 

The Honourable Sir Andrew Clow: I have called for the information 
and will lay a reply on the table of the House in due course. 

ApPOINTMENT OF A MuSLIM CATERING CONTRACTOR FOR HINDU STUDENTS. 

AT THE EAST INDIAN RAILWAY ScHOOL OF TRANSPORTATION,. 

CHANDAUSI. 

12. Pandlt Lakalnnj Kanta Mattra: Will the HonOlfrable Member fo1'" 
Railways please state: 

(a) the percentage of students of eacb community in each course. 
held at the East Indian Railway School of Transportation 
Chandausi, during the calendar years 1938, 1939, 1940 and 
up to September of 1941; 

(b) the reasons for prescribing catering for the Hindus who form· 
the majority of students in the School, bv 1 Muhammadan-
contractor; .. 

(c) whether it is a fact that the Muhammadan contractor more than-
once served the Hindus with Deef in the School mess; and 

(d) the date of the appointment of the Muhammadan contractor, 
and if the appointment was made after advertising in the 
Press; and if not, the reasons therefor? 

The Honourable Sir Andrew OIow: (a) The Administration is being-
asked to supply such figures as are readily available and these will' De fur-
nished in due course. 

(b), (c) and (d). Inquiries &.Te being made ap.d a reply will be laid OIl' 
the table in due course. 

MBssINO RATE FOR PRoBATIONARY ASSISTAlIlT STATION MASTBRS A.."'iD 

CoIDIEBCIAL CLERKs AT THE EAST INDIAN RAILWAY SCHOOL OJ' 
TRANSPORTATION. CHANDAUSI. 

13. Pandlt Lakebml Kanta Jla.itra: Will the Honourable Member for 
Railways please refer to item No. 27 on page 17 of the East Indian 
Railway School of Transportation, Chandausi, Calendar 1941, viz.: "Pro. 
bationary Assistant Station Masters and Probf:Uonary Commercial Clerks 
&hall mess in the Junior'Mesa and pay at ~  'l'&te ofBa. 15 per head per-
mensem on the pay day, to Messrs. HaZlI' and Company, the Catering 
Contractors" and stattl how the rate of Ba. 15 per menaemper head.was. 
~  at and ~ is the prevailing ~  . 

.. ', fteJlClllOdrallle 'SIr ~ ClIo,,: hdormation is being obtain. and a 
nply·.,m be.laid on tIre tabl&m ~ ~  . '. . "' .. '  " ~ ,  , .• 

• • 
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t:NS'l'ABBBD' ·QUBSTIONS AND ANSWERS 1-

RXPORTSAGAINST BAD ARTICLES OF FOOl) SElWEDBY MBSSRB. HAzm AND 
COMPANY, CATERING CONTRACTORS, EAST INDIAN RAILWAY ScB:OOL 

-OF Tlu:NSPOBTATION, CHANDAUSI. 

14. Pandit Lakshmi Kanta M&ttr.: Will the Honourable Member for 
Railways please state: 

• 
(a) if it is a fact that futicles of food m·ed by Messrs. Hazir snd 

Company, Catering Contractors, East Indian Uailway School 
of Transportation, Chandausi, during 1938, 1939, 1940 and 
up to September, 1941, have been reported on by the Railway 
Analyist ss unfit for human consumption; 

(b) if the reply to part (8) be in the affirmative, the nature of the 
action taken against the Contractor, and if no action has 
been taken, the reasons therefor; 

(c) if the reply to part (a) be in the negative, whether he will lay 
on the table of the House the reports from the Analyist for 
thiSe years; if not, why not; and 

(d) the reasons for not terminating the contract of Messrs. Hazir 
and Company for repeated bad service and repeated supply 
of articl.3s declared unfit for human consumption by the 
Chief Medical Officer, East Indian Railway, during those 
years? 

The B.onoiJrable Sir .Andrew mow: (a), (b) and (d). Information has 
been called for and a reply will be laid on the table in due course. 

(c) This has not yet arisen and I cannot, without seeing the reports, 
give an undertaking to lay them on the table. . 

RA.TES FOR ARTICLES OF FOOD AT THE EAST INDIAN RAILWAY ScHOOL OJ' 
·Tlu:NSPORTATION, CHANDAUSI. 

15. Pandit Lak&hm.i Kanta II&ttra: Will the Honourable Member for 
Railways please refer to pages 22 and 23 of the East Indian 'Railway School 
of Transportation, Chandausi, Calendar 1941, anrl state the cost per 
article of food supplied in meals per day and how the rates of Ra. 8 and 
Re. 1-12, respectively, hav!:: been alTived at? 

The Honourable Sir Andrew Olow: I regret that I cannot undertake to 
compute the cost of each article in the dietary as the menu is not constant 
and prices vary. But I am making inquiries regarding the basis of the rates 
mentioned and a reply will be laid 011 the' table in due course. 

STATIONS ONOBRTAIN RAILWAYS WlIEBE REFRESHMENT ROOMS OF 
MUSLIMS A.1UI CATEKED BY HINDU CoNTR.4Cl'(",RS. 

18. Pandit Laksbml Kanta IIlitr.: Will the Honourable Member fOJ: 
Railways please state the names of the 'statillns wher-!i\t'he . Refreshment 
RooVU' of Muhammadans are catered by ·Hindu cOOtractors· on . the . ·EsslJem 
Bengal. East Indian, Great Indian Peninsula and North Westem Railways? 

• 
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The Boaour&ble Sir .ADd.r8w Clow: Eastem Bengal and. North Western 
Hallways-Nil. 

• 
East Indian Rallway-Burdwan. 
Information relating to the Great Indian Peninsula Railway will be laid 

on the table of the House in due course. -- •• 

STATEMENTS LAID ON THE TABLE. 

In/ormation promi8ed in reply to parts a. (iii), (iv) and (v) of Bliarred q ued.on 
No. 93 asked by Sardar Bant Singh on the 16th November, 1940. 

OFFICERS AND MINISTERIAL STAFF OF THE DEPARTMENT OF COMMUNICATIONS 

AND ITS ATTACHED AND SUBORDINATE OFFICES WIJO MOVED UP TO SIMLA 

LAST SUMMER AND EXPENDITURE INCURRED IX THE MOVE. 

[NOTE :-These parts ~  withdrawn by the questioner with the perDllSBlon of 
the -Honourable the PresIdent, and consequently the information promisfld was not 
laid on the .table.-Etl. of D.] 

• 

Information promised in reply to starred queatm No. 22 ask"d by 
Dr. Sir ~  Ahmad on the 7th February, 1940. 

PROCEEDINGS· OF THE LABOUR CONFERENCE AND THE PRICB CONTROL 

CoNFERENCE. 

81atem.ene .h&r.oing concZtuioM reached at Me Seeond Price Oontrol Ormj6f"lnce Mltl ae New 
Delhi em the Z4eh aRd zseh Janu'Jry 1940, and ehe Deci8ione oj ehe GOfI6rnment oj India 
OftMem. 

ConcluBioilil arrived at the Second Price 
Control Conference. 

CoftCluricm 1. 
.. If and when price oontrol schemes on 

&11y large ecale are contemplated for any 
Provinoe or State, it is desirable to haVe a 
Chief authority for price Control to co-ordi-
nate activities within the Province or the 
State conoerned ; it is further desirable to 
88Bociate Advisory Committees with the 
Authority for Price Control, the Advisory 
Committees being composed. not only of 
ofIloials but of representatives of various 
interests concerned with the question of 
price control." 

O ~  
II Having due regard to the limitatiOlUl 
on the Provincial Governments UDder the 
powers delega.ted to them by the Govern-
ment of India, qecijlc power. may be {leIe-
gated by ~ to the Distriot OfB.cers ; other 
powers to deef with any situation that may 
.... 1M!IiDg exaroiaed by the IJiat;riot 0I10er. 
oaI¥ .fter ref_ to Govm:imaBte oon-
oarilad." 

Decisions of the Government of India on 
the conclusions arrived at the Second Price 

Control Conference; 

Aeeepted and oozmnunicated to all Pro-
vincial Governments and Chief ~
eioners. 

Aeoapt.ad aDd cOllDlDUllicatad to aU Pro. 
viDoial Gov_te aDd Chief Commis. 
sioners. 

'i' • 
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STATlIiJlZl(l'S LAID lOlf THB 'fABLE 

Conc1usiou11l1ftived at the Second Price 
• Control Conferenoe. 

.. That a basio list of oommoditietlsubject 
to Price Control be prepared and published 
by 'the Government of India in delegating 
powers to the Provincial. Governments 
under rule 81 ofthe Defence of India Rules ; 
that if any Province desired to make addi-
tions to this basic list it should make pro-
posals to that effect to the Central G ~ 

ment." 

ConclUBion 4. 

•• A Memorandum setting forth in some 
det!l.il the implio'1tions of the recent move-
ment in prices of primary commodities be 
prepared by the Bbonomic Adviser to the 
Government of India and circulated to the 
Provincial Governments and States." 

Oonclusion 5 . 

•• That the control of primary wholesale 
markets or the regulation of prices in pri-
mary wholesaleJIlarkets, if and when it is 
desirable, may vest in the Central Govern-
ment ; and that the control of the distribu-
tive agencies through the retail markets-
which wonld include local wholesale 
markets-would vest in the appropriate 
ProvinQial and State units. In exercising 
~  of or otherwise regulating, the prices 
m wholesale markets, the Central Govern-
ment will oonsult the Govemments of the 
Provinces and States ~  concerned with 
the oommodityWhioh ill to be oontrolled;" 

COIIClwion 6. 

II 'nJere iaDO damaod from the ProviDoea 
that Ib& po_ to prohibit inter-provinoial 
GpoI'ta IIhould be clelepted to them. II . -

Deciaions of the GoV8l'DDl8llt of Wia 011 
the oonclusions arrived at the Second Prioe 

Control Conference. 

Accepted. A copy of Commerce Depart-
ment Notifications No. 501-Ind. War (11)/ 
40, dated the 25th May 1940 and dated the 
21st January 1941 on the 8ubject ill en-
closed. 

.. A Memorandum prepared by the Econo-
mic Adviser in pursuance of this reconunen-
dation was oonsidered at a meeting of .the 
Economic Resources Board, and it was 
decided, on its. advice, that it may not be 
oiroulated to Provinoes and Stat..1l!." 

As this oonoiWlion did not fully clarify the 
position., it was accepted by the Government 
of India and communicated to the Provin-
oial Governments and Chief Oommissioners 
in the following modified form :-
.. That the control of primary wholesale 

markets or the regulation of prices in pri-
mary wholesale markets. as and when it is 
desirable, should vest in the Central Gov_ 
ment, and that the control of the distribu-
tive agencies through the retail markets-
which would include subordinate local whole-
sale markets would ordinarily be exercised 
by the appropriate Provincial and State 
units. In ezerciRe of the power. Provinoial 
OJ' State units would have due 1'8gard to the 
margins between wholesale and Mail 
prices. the retaH price in each case being 
based on the 1'81evant whoL!eale price whe-
ther the wholesale rrioe iaone in a market 
regulated by the Contral Govemm:ent or 
nDt. In 1'8ep8Ot oi commoditietl for which 
there existed primary wholesale markets, 
Provincial control of retail prices must be 
based upon the priCM lawfuDy oharged in 
thoee markets. In exercising control of, or 
otherwiBa regulating, the prices in whole-
sale markets zhe Central Government will 
~  the Governments of the Provincea 
and States y;nainly oOncerned with the oom-
modity wbich ill to be oOntrolled." 

• 

• 
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Decisions of the Government of Iildia on 
Conclusions al'rived at the Second PriCie the concl1l8ions arrived at the Second Price-

Control Conference.' Control Conference. 

OcmcZurion 'I. 

.. A general desire was expressed that the 
power of requisitioning stocks should be 
delegated to Provincial Governments. It 
was stated that the Government of India 
could not, at this stage, be committed to 
any positive statement in regard to this 
concl1l8ion but they would take into consi· 
deration the views which had been expres· 
sed in the Conference on this subject." 

Ooncl'U8ion 8. 

• 

RecOlimlendation n1a.de by Conferenc8' 
was accepted. A copy of Commerce De-
partment Notification No. 501·Ind··War 
(19)/40, dated the 29th June 1940 on the 
subject is enclosed. • 

"Note was taken of the fact that, pri. Noted. 
marily to study the operations of futures 
markets in jute and cotton for the Jlressnt, 
·the Government of India had deCIded to 
appoint two oft!.1l8l'8 as Price Advisory Oft!.· 
oers ; one for jute with headquarters at Cal-
outta and the other for cotton with head-
quarters at Bombay. Their primary duty 
would be to study the operations of the 
markets in respect of thellt' commodities, 
and in particula.r the futures markets to in· 
vestigate on the spot the movements of 
prices in these markets and to keep the Go· 
vernment of India constantly in touch with 
the activities of such markets. When the 
Government of India had gained suftl.cient 
knowledge through these Price Advisory 
OftI.cers, if they felt that the atage had come 
when more direct intervention on the part 
of the Central Government was needed, any 
action that they might tlropotl8 to take 
would only be taken after consultation with 
the Provincial Governments concerned." 

Oonclwion 9 • 

.. A strong plea was made that the imporb 
duty of wheat should not be touched at all. 
It was stated, on behalf of the Government 
of India that it was quite impossible to anti. 
oipate the decision of the Government of 
India on this subject but that the Hon'ble 
the Commerce Member would conve-y the 
views ~  to the Government of India 
who would doubtl888 consider them very 
carsfully." 

OoncZwion 10 • 

• 

• 

Action as promised by the Honourable the 
Commerce Member has since been taken. 

.. Note was taken of the statements that Noted. 
the position of Chemdyes would be decided 
very BOon and the distribution of the stocks 
held by them would be carefully considered 
in the light of the suggestions. made ; that 
the question of dyes is an extremely oomplex 
one, and that the Government of Indiaowere 
awaiting the suggestions they had asked for 
from the Provinces and States regardiDg.the 
method of dlStribution of available atoeb of 
haDdloom weavers." • 

fj.f . '"".;', 
• • 
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S'lATBMBNTS LAID ON TBB TABLB IT 

DEPARTMENT OF COMMERCE. 

• NOTIFICATIONS . 

PBlCII CoNTROL. 

New Del'", the 111lt lanumy 1941. 

No. 601-Ind.-Wm (11)/40.-ln exercise of the powers conferred by Bub-section. 
(4) of section 2 of the Defence of India Act. 1939 (XX'X-V of 1939), the Central 
Government is pleased to direct that the power conferred on it by clause (b) of 

~  (I) of. rule 81 of the Def_ence ~ India Rules to provide by order for eon-
tl'olhng the prices or ~ at whIch articles or things may be sold or  hired, and 
~  power conferred on It by clause (j) of the said sub-rnle to provide for any 
mCldental and supplementary matters for which it is expedient to provide for the 
~  of an ~  made under clause (b) thereof, shall, in respect of kolhuB and 

~  .pans used m the. ~  of gur and .. db, be exercisable also by any 
Pr,wlncIaJ Government (lncludmg a Ch:ef Commissioner)_ 

. . 
Copy forwarded to:-

No. SOl-Ind.-War (11)/40. 

A. H. LLOYD, 
Secy. to tAe Go'!)t. of India. 

All Provincial Governments (with 15 spare copies each with the .-equest that. 
the notification may be reproduced in the Provincial Offici"l Gazettes). 

All Chief Commissioners (with 15 spare copies with the request that the· 
notification may be produced in the local official Gazettes where luch 
GazetteB are issued)_ 

The Political Department (with ISO Bpare copies) with the request that a copy 
01 the notification may be communicated to the Governments of the· 
Indian States concerned, and alao to the office of His Highne81 the· 
Chancellor, Chamber of Princes. 

All Departments of tlIe G ~  of India ~  the Defence Co-. 
ordination Department (WIth. 10 Bpare COPI08) and the Department of 
Supply] (70 spare coI'iea to Labour Department only). 

The Private Secretary to HiB Excellency the Viceroy; the Military Secretary 
to Hill Excellency the Viceroy; Secretary to the Governor General'.· 
Executive Council, Secretary to the Governor General (Public). 

The Chief Censor (with 20 Bpare copies). 
The Director General of Commercial Intelligence and Statistics, Calcutta. 

The Director GenelaJ, PoetB and Telellraphs, New Delhi. 
The Indian Trade Agent, Kabul. 
His Majesty's Senior Trade Commissioner in India, Calcutta. 

His MajeBty's Trade Commissioner, Bombay. 

The Canadian Government Trade Commissioner in India. 

The American Trade Commissioner in India, Calcutta. 

The Consul General for Egypt, Royal Consulate General of Egypt, Bombay •. 

'l'he Fedf!lration of Indian Chambers of Commercl.' and Industry. 
The Associated Chambers of Commerce of India. 

All other reeognist!d Chambers of ~  aDd Associatione. 

Copy (with i4 .parecopies) also forwarde,lto the Gcivermnent of BlU'IDa.Com-
merce and Industry Department, to the Chief SecretaTY to the Government of Ceylon,. 
Colombo, and to the Civil Secretary to the Government of Aden . 

• 
By order, etc., 

• • B. J. PRINGLE, 
1lruler Becy. eo tAe (}o'P'. of India-.. 
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Siml., the S9tll, IUfte 19,#0. 

No. SOl-Ind.-War (19)/fO.-In exercise of the powers conferred by sub-action 
W of section 2 of the Defence of India Act, 1939 ~  of 1939), the Central 
-Government is pleased to direct that the power conferrlld on it by clause (a) of 
IIub·l'I11e (S) of rule 81 of the Defence of India Rules to ~  by order for 
pl'ohibiting the withholding from sale, either generally or to specified persons. or 
cinsses of persons, of articles or things kept for -sale, and for requiriag articles 
·or things kept for sale to be sold either generally or to specified persons or classes 
-of persons or in specified circumstances, and the power conferred on it by clause 
(f) of the Aid sub-rule to provide for any incidental and supplementary matters ftlr 
which it is expedient to provide for the purposes of an order made under clause (a) 
-thereof, shall be exercisable also by any Provincial Government (including a Chief 
'CoUlmissioner) subject to the following conditions, nlloDlely:-

(1) The said powers shall be ~ ~  only in respect of -the ~  specified 
in the Schedule annexed to the notification of the Government of India in the 
Department of Commerce, No. SOl·Ind.·War (11)/40, dated the 25th May 1940. 

(21 The said powers shall be exercised in accordance with such general instructions 
'118 may be issued from time to time by the Central Government. 

A. H. LLOYD, 

Secy. to the -Govt. of l1&dia. 

. <Copy forwarded to:-
No. SOl-Ind.-War (19) /40. 

All Provincial Governments (with 10 spare cop:es each with the request that 
the notification may be reproduced in the Provincial Officilll Gazettelij. 

All Chief Commissioners (with 5 spare copies with the request that the 
notification may be produced in the local official Gazettes where such 
_ Gazettes are issued). 

'The Politi(lal DepartlJlent (with 50 spare copies) with. the request that a copy 
of ~  notification may be communicated to the Governments of the 
Indian States ooncerned, and also to the office of His Highness the 
Chancellor, Chamber of Princea . 

.All ~  of the G ~  of I,ndia [including the Pefence Co-ordi-
natIOn Department (wlth.5 spare Cdples) and the Department of Supply]. 

'The Private Secretary to His Excellencl the Viceroy; the Military Secretary 
to His Excellency the Viceroy; Secretary . to the Governor General'. 
Executive Council. Secretary to the -Govel'DOl' General (Public).-

'The Chief· Censor (with 10 spare copies). 

'The Director General of Commercial Intelligence alid Statistics. Calcutta. 

'The Indian Trade Agent, Kabul. 

'The Federation of Indiao. Chanlbers of Commerce and ~ 

The Associated Chambers of Commerce of India. 

All other recognised Chambers of Commerce and AasociatiOns. 

Copy (with 5 &pare copillll) alao forwarded to the Govemmet of ~  Commerce 
'&lid Industry Department, to the Chief Secretary to the G ~  of Ceylon 
Colombo. and to the Civil -Secreta1'7 . to the Govel'llDlOt of Aden. ' 

• 
By order, etc., 

'1'. S. PILLAY, • 
• DeJlUtll Becy. Co tie OoTJt. of IflilitJ. 

• 
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SbnJ., MeNtA Jiay ll.fIJ. 

No. 501-IRtl.-Wat' (ll}j ¥J.-In exercise of the powers conferred 1". IUIHection. 
W of section 2 of tho Defence of Illdia Ad; 1939 (XXOCV of 1939), aBd iJl· IUper-
&eIIioa of the Notification of the QonnuneDt of ·India ill t.lie Departm,JDt. of Com-
merce, No. 20, dated tI1.e.8th September 1939, t.he Cent.ral Govl!l'nment. iii ~  to. 
dired that the power conferred on it by' clause (b) of sub·rule (I) of rnle 81 of the 
Defence of India Rules to-p!'Ovide ·by order for controlling t.he prices at. which the· 
artic1e& . specified in the Schedule annexed ,hereto. ~  be sold otherwise t.han in a 
primary wholesale market. and the power conferred on it by clause (f). of the said 
sub· rule to provide for any incidental and supplementary matters for which it is. 
expedient to provide for the purposes''Of 'an order made nnder clause (bl' thereof, 
silall be exercisa.!Jle .aleo by any Proll'inciaJ Government (including a Chief Commis-
sioner) subject to the following condition>!,. namely :- • 

'. :, (il . The. sa:d powers shall, in respect of any importcci artiCles other than salt, 
kerosene oil' and medicines, be exercisable only with the pl'(lvions s:mction of the 
Central Gove'rnment .. :. '.' '.. ..... 

(2) The said pOWel'll shall be exercised in accordance with such general instruc-
tions as, may, ~  ~ ~  from time to t:me by t.hc Central Government .. 

• 

Grains, pulses and flour. 

Gur. 

Milk and ghee. 

Vegetable ~  

Chillies, turmmc and onions. 

Salt. 

• <:ieltedule. 

Dbnties, lungies,. saris and shirtings of Indian manufacture, woven from ya1'l1< 
of counts not exceeding 205. in the warp or the weft. 

Kerosene oil. 

Charcoal, IIteam coal and lii'e woo":' 

Match" 
Medi<:ines. 

Household soap. 

Fodder, bran, pollard and oilcakes. 

No. 501-Ind.-War (11)/40. 

Copy forwarded to:-

A. H. LLOYD, 
Secv. to the Govt. o.f India •. 

All Provincial Governments (with 15 spare copies each with the request that. 
the notification may he reproduced in the Provincial Official Gazettes). 

All Chief Commiss:oners (with 15 spare copies with the request that. the· 
notification may be produced m the local ~ Gazettes where such. 
Gazettes are issued). 

The Political Department (with 150 spare copies) with the request that a 
copy of the notification may be communicated '0 the Governm.ents of the-
Indian States concerned, and also to the office of His Highness the-
Chancellor, Chamber of Princes. 

All Departments of the Government of India [including the Defence Co-
ordination Department (with 10 &pare ~  and the Department of 
Supply] (70 spare copies to Labour Department only). 

The Private Secretary to His Excellency the Viceroy; the Military Secre-
tary to Hi" Excellency the Viceroy; Secretary to the Governor General' .. 
Executiye Conncil; Secretary to 6e C]ovemor General (Public). 

The Chief Cenaor (with 20 sare copies). 
• The Director Oeaeral .of CouuDewciai Intelligence and Statutica, c.ledtta.. .. 

• 
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The Director General, POlta and Telegraphs, New Delhi. 

The Inaian Trade Agent, Kabul 
His :Majesty's Senior Trade C(,mmjasjoner in India, ~  

His llaj_y'. Trade Commislrioner,Bombay. or 

The Canadi'1n Government Trade Commissioner irt India. 

The American Trade Commissioner in India, ~  • 
The Consul General for Egypt, Royal Couaulate General 01 Egypt, Bombay. 
The Federation of Indian Chambers of Commerce and Industry. 

The ~  Chambers of Commerce of India. 
All other recognised Chambers of Commerce and .A8Iociatioua. .. 

Copy (with 14 'spare copies) alao forwarded to the Government of Burma. 
<lommerce and Ind118try Department, to the Chief Secretary to the GoVerDJIl8Ilt of 

~ lon, Colombo, and to the Civil Secretary to the Government of Aden. 

By order, etc., 

T. S. 'PILLAY, . 
Deputy Buy. to the Go11t. of 1R4i11. 

Information promised in reply to unstaTTed question No. ~ asked by Dr. 
P. N. Banerjea on the 5th November, 1940. 

SELECTION POk'TS OR SELECTION GRADES SPECIFIED RY THE GENERAL 

MANAGERS ON CERTAIN STATE RAILWAYS. 

The attached statement gives such information as is :readily availa.ble . 

• 
. Statement showing the 8election posts and the dates of specification on 

the Eastern Bengal, East Indian, g·reat Indian Peninsula .and North 
Western Railways. 

EASTERN BENGAL RAILWAY. 

Designation. Date of apeciS.cation. 

Gemml MIJI'KJ(16f"8 OjJice. 

Aasistant Secretary, Office Superintendent 
Section Superintendent. .  . 
<llerka. .  . 
Stenogra'phera .  . 
'GenerallnapectOr . 

~O  

·Office Superintendent •  • .•. 
Aasiatant Superintendent, Statistical Inspector 

~ •  •  •  .  .  . 
Gerlra, <»- . 

• 



STATBIdDI'J'8 LAID'OIf !rBB. i'ABLB al 
• EASTERN BENGAL Y~ • 

• Designation • Date of specification. 

. . 

• 
Permanent Way lDspector • 1 
~  

.Inspector of Works .  •  • 
Bridge lDspecwr. 0fIlce Superintendent 
..Junior Bridge lDspecWr •  •  .  •  • 
.A8Bistant Bridge lDspector. Aaaistant Caloulator • ~ . 
S'JgD&llDapecwr and Block Siana1 InBpeotor •• • 
.ABaiatant SigDal InspecWr ana Asaisttmt Block Sipal Iuapeotor • Datel Dot available. 
Chief Clerk 
Clerks . 
Stenographer 

~ ~ .. 
Draftsman . 
Head Calculator . 
Assistant Foreman . 

~  

Traffic Inspecwr and Junior Traffic lDspecwr 
Station Superintendent. Transhipment Foreman 
Station Master, Imp. '  C '. '  B '. ' A  • and Special 
Assistant Statio. Master. Imp. 
Cabin Master •  .  •  •  •  • 
Goods Supervisor and Junior Goods Supervisor .  . 
Luggage Supervisor. Head Booking Clerk, Cash Witneaa 
Platform Supervisor •  .  . 
District Controller. Grades I and n  . 1st January 1933.' 
Assistant Trame Controllers 
Yard Master . 
Yard InapeoWr • 
Assistant Y &I'd Master. .  •  .  .  .  •  • 
Bead Ticker Colleotor. Bead Signaller. Booking. Paroel, Weight, 
Goods and Trains Clerks, Asaistant Inatruowr (B. S.) and Com· 
mercial Instrucwr. Sub.Inspeowr (Fire Brigade). Guard, Clau 
'0'. 

Office Clerk. Class 'E' . 15th SeptembeJ: 1925. 
Commercial Inapeotor .  . 
Asaistant Commercial Instrucwr 
Chief Clerk 
Olerk. .  • 
Instructor (B. S.). . 1st January 1933. 
Inspector, Watch and Ward . 
Senior and Junior Inapeotor Crews 
Crew.in.Charge .  .  . 
Aasistant Transhipment Foreman 

Mechanical Department. 

Foreman and Shed Foreman. .  .  .  .  •  . ') 
Asaistant Foreman. Senior Valve·motion 1Dspeotor: A8sistant Eleo· } 
trioal Foreman, , A ' Grade Draughtmnan .  .  .  . DateI not available 
Cbargeman. .  .  .  •  .  •  • .. . 
Junior Chargeman and Bead Time·Keeper •  • •• • 
.&.inant Shed Foremau. •  •  •  •  •  •  •  • J 
• 
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Designation. 

Mechanical Departmenl-concld. 

Head Train Examiners . 
Train Examiner .  .  . 
Train Examiner (Vacuum Brake) 
Stenographer .  .  .  .  . .... 
Electric ]'oreman, Boiler Inspector and Loco. Inspector 
Shedman 
Electric Chargeman 
Chief Clerk. .  .  . 
Head Clerk and Budget Clerk .. 
Clerk. .  .  .  .  .  .  • 
Office Superintendent, .Assistant Chief Draughtsman 
Senior Draughtsman .  '  . 
Draughtsman 
Head Typist . 

Chief Assistant 
Store-Keeper. • 
Assistant Store-Keeper 
Ward Keeper . 
Office Superintendent 
Chief Clerk ' 
Clerk . 
Tindal • 
Typist . 
StenogJ:&pher 

" 

EAST INDIAN RAILWAY. 

TimEl-Table Inspector 
Movement Inspector 

Opemnng Deparmaem. 

Divisional Transit Inspector 
Telegraph Traffic Inspector 
Station Superintendent . 

Deputy Station Superintendent 
Station Master (higher grade) . 
Yard Master .  .  .  .  .  .  •  . 
Head Sil:!n&lIers of the Divisional Headqwi.rters Offices 
Boilor Inspector 
Train Lighting Inspector . 
Transflortation Inspector Stock 
Coal Transportation Inspector . 

Controllers. .  .  • 
RUDIling Shed Foremen. . 
Assistant Runninp: Shed Foremen. .  •  _  • 
Power Transport Inspector (including atafr and maintenance) 

Trial Engine Inspector 
~~  

Junior Fuel Inspector 
IDspeotor Fitter 

[27TH Oar., 1Da 
f 

• nate of ~  

" 
.. ; , : ~  uot ~ ~~~~ 

; j 

nates not available. 

• 

Date not available. 
1st October 1932. 
9th April 1938. 

} 1st October 1932. 

1st July 1938. 

1 
S ist October 1932. 

. J ....... --. 
. _. :.! ~ _ : i '.1 .• 



• 8'1A'l'llJIBKTS LAID ON ftlI TABLJI 

EAST INDIAN RAILWAY.......,. 

• Dellignauon. Date of speoitlcatioD. 

GodtIa Inspector, Goods Accountant, Howrah 
Chief Inspector (Tickets) .  .  . 
Claims IllIlJMICtors. . 
Reweighment Inspector. . 
Goods Supervisor (Howrah Goods) 
Head Goods Clerk (Howrah Goods). .  . 1st July 1938. 
Goods Clerk (Howrab Goods and Ramkristopore) • 
IIlIlp8Ctor (Commercial) . 
Advertising IIlIlJMICtors . 
Head Parcel Clerk, Howrah .  .  .  .  .  .  . 
. AsIIistant Parcel Clerk, Luggage and Parcel SUperviB01'8, ABsistant 
Goods Accountant, Howrab .  .  . 

Chief Accountant and Booking Clerk, Howrah 

• 
E~ Defxriment. 

IIlIlJMICtor of Works and Bridge Inspector .  . 
Permanent Wa.y, Signal and Block Signal IllIlJMICtor 
Signal and Block Signal Inspectors . 
Conservancy and Sanitary Inspectors 
Draughtsmen 

• 
Eledrica.l DeparlmenI. 

lI:lectrical inspectOrs and Electrical Foreman 
Electrical Superintendents. . 
Aaeistant Electrical Foremen . 
Ch8.rgemen 

Workshop Fo_ 
Boiler Inspectors. . 
Aesistant Workshop Foremen 
. Chargemen 

Printing Department. 

Overseer 
Foremen .  •  .  .  .  •  •  . 

.. Sub-Store Keeper, Head Reader and Head Mechanic. 

8eoru Department. 

Chief Assistant .  . 
Depot Store Keepers . 
A88istant Depot Store Keepers 

Office Superintendents 
Chief Clerke . 
Head Clerks . 
First ~  
Head Dra.ftamen •. 

• 

AU DepartfMfIU. 

'. 
• 

• 

30th AufJuat UNO. 
181; July 1938. 
30th August 1940. 
30th AugUst 1940 • 

} 2nd December 1939. 

28th July 1939. 
1st .July 1938. 
28th July 193&. 

1 1st July 1938 • 
J 
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GREAT INDIAN PlDNlNSUIiA RAILWAY. 

Designation. ,. • Date of specification. 

Head Clerks . 
Senior Clerks . 
Clerks. . 
Lady Stenographer 

(}eMral Manager'8 OJllce. 

Accounts Department. 

"Senior Inspector of Station Accounts and Senior Accountants 
Junior Accountants 
Stenographer 
Sub-Heads. .  .  .  • 
Senior Inspector of Stores Accounts . 
Junior Inspector of Stores Accountt. 
Junior Inspector of Station Accounts 
Stock Verifiers 

.Assistant Cashier 
Sub-Cashier • 
Head Clerk • 

CaBh lind ~ • 

1st October 19!9. 

• 

• 
Supervisors. .  .  . } 17th February 1938. 
lDspeotor of Works, Septio Tanks 
lJlBP8Otor of Works 9th September 1138. 

General Foreman, Straciural Foreman. SigoaJ. and Interlocking '} . 
Inspectors and P. W. Inspeotors. .  .  .  .  . 17th February 1988. 

OfBce Superintendent .  .  .  .  •  .  .  • 

Clerks . 5th February 1937. 

Head I>rafteman 

Draftsman, Custodian, Plumber 
Chawl Superintendent 
Depot Storekeepers 

PratNpOf1lltion Deparlmeft,l. 

Oftlce Superintendent 
Head8 of SectioIlll 
Head ClerkA . 
Clerk8. .  _ 
Station Superintendent 

Transportation IllOIpOOtol'll, Foremen (Traction), Mechanical Fore-
men, Carriage Branch Foremen, Chief Telegraph Inspector, 
Foreman, Byculla 

Deputy St.fttion Superintendent, Controllers, Junior A88istant 
Foreman (Traction Branch), ~  (Traction) 

Station Masters . 
AasiAtant Station Masters 
Yard Foremen .  .  .  .  . 
Aaiistant Yard Foremen, ~  Controllel'll 

• 

17th February 1938. 
17th Febl'U&!l1138. 
11th June 1938. 

} 17th February 1938. 

") 

J 
~  Augu8t 1936. 

1st June 1938. 

28th July 1938. 

28th July 1936. 

~  August 1936. 
J. ' 
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GREAT INDIAN PENINSULA RAILWAY-conId. 

• Designation. Date of apeciflcation • 

TraPl8l'ortation ~  

Chal'gemen, Electrical, Mechanical and Outside (Traction) . 1 
Hesn1 Train Examiner (Traction), IMpector Sub-Station, Leading I toker .' .  .  .  .  .  .  .  .  . 
Train Examiners, Engine Examiners, Head Linemen (Traction) 
Senior Inspector and Inspector Overhead Equipment . 
Bond Tester, Electrical Inspector 
Power Controller . 
Switch Board Attendant 
Senior Turbine Drivt'r 
Assistant Turbine Driver 
Auxiliary Plant Attendant 
Shift Stokers . 28th September 
Loco. Foremen 1936. 
Loco. Inspector . 
Assistant Loco. Foreman. • 
Head Fitter and Bofiermaker Cha.rgoman • 
Fitter and Boilermaker Chargeman .  .  . 
Carriage Inspector, Chief Telegraph Traffic Inspector . 
Head Train Examiners. .  .  .  .  . 
Assistant Foreman, Byculla 
Head Cabin Supervisor . 
Head Signaller, V. T., Bombay 

Office ~  
Chief Crew Inspector 
Heads of Sections 

Oommercial Depat1mmt. 

Chief Clerks. .  .  .  .  .  .  .  .  . 
Chief Ticket Inspector, Senior Commercial Inspector and Chief 
Goods Inspector 

Goods Inspector 
Train Conductor. .  • 
District Commercial Iruq>ector . 

~ ~  
Inspector (Watch Ill;ld Ward) . 

Mec1umitPl Department. 

Chief Clerk (B. E. & I.), (Staff), (General) and (St.ore) .  • 
Leading Draftsman (Loco.) and (C. & W.) and Parel and Matunga 
WorkshOJl8 .  .  .  .  .  .  •  .  . 

Draftsman (Elf'Ctric) 

·.Pqress Supervisor (Electric) .  .  . 
Laboratory Auistant, Dynamometer Car ABSistant. •  • 
Boiler Inspectol'll, Electrical Foreman, Foremen. Parel, JhaJlJli IIiIld 
Matunga Workshops and Planner and Rate Fixer, Parel We,Tk. 
shops .  .  .  .  .  .  . 

Chief Clerk, Parel, Jhansi and lIatunga W orkahops. .  . 
AllIIiRtant Forem!ln, Parel and Jhansi Workshops, Yard Supenisor, 
Parel, Jhansi and Matun/tB \Vorkshops, Cha.rgeman(Covenanted), 

28th July 1938. 
let August 1938. 
1  . 

28th July 1936. 

} 12th February 1938. 

3rd January IP4e. 

Parel and Jhansi WorkRhopu .  .  .  . 
Chief Timekeeper, Parel, Jhnnsi and Matung \ ~  . 12th February 1936. 
Chargemen (A. & B. CI888), Parol, Jhansi and Matunga. W'.>rkshops 
and Electrical Chargeman. Electrical Repair Shop, Matunga . 

Elect.rical IlIRpector J 
Bub.St.tion Operators 
Test Room Auistant .  .  .  .  • 
E1ecttical Chargeman, DD. Jhansi and Bhu8&val • 
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GREA'II INDIAN PENUmULA RAILWA.Y-eonld. 

Designation. Date of speftfioation. 

Stores Deparlmen'. 

Contract and Depot Superintendents 
Aesistant Depot Superintendents 
Head Clerk. . 
Buperviso1'8, A, B, C, and D 

Medieal Deparlm#mt. 

Aasistant Surgeons (10 per cent) 
Chief Clerk 
Matron. 

NORTH WESTERN RAILWAY. 

Train Inspector . 
Station Superintendent. . 
Deputy Station Superintendent 
Station Master 

Assistant Station Master 

Yam Supervisor 
Chief Controllers 
Dt>puty Controllera 

Assistant Controller 
Litigation Inspector 
Cla.ims Inspector 

} 12th March 1938. 

1st December 1939' .. 

~  MlI.l'Ch 1938. 

J6th .=. 1 .. 1. 
4th October 1938 .. 

}5ih June 1931. 

4th October 1938. 
} 5th June 1931. 

Transportation (Power) and Mechanical Branch. 

Loco. Inspector 

Carriage and Wagon Inspector. Viceregal Train . 

OJfice Olerieal Staff. 

Oftica Superintendents 
Superintendents .  .  .  .  . 
Assistant Superintendents and Head Clerks 
t:lerks . 

Stenographers 

14th June 1938. 

1932. 

J"" April 1 .. '. 
16th January 193&. 

Information promised in reply to starred que8tion No. 138 as/fed by Mr .. 
H. A. Sathar H. ES8ah Sait on the 18th November, 1940. 

SAVINGS J)UE TO SETTlNG UP OF THB PORT RAJ COMMITTEES. 

(a) Yes. 

Ib) It is difficult now to extract exact figures but the total saving during th. 
years 1934·35 to 1939-40 would _ to b., ~  RI. 30.000 anel 
Rs. 31,000. tl 
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~  promiscd in reply to parts (d) to (h) of starrcd question No. 
180, and part8 (8) and (b) of 8taTTcd question No. 181 aakcd by Khan 
Baiadur Mia» ~  Kadir Muhammad Shahban on the 20th Nov· 
cmbcr, 1940. 

REDUCTION OF THE .GANG STAFF ON JACOBABAD·KASHMORE SECTION, NORTH 

WEST'Eu RAILWAY, TO LOWER SCALES OF PAY. 

No. 180.-(d) Yes. 
~  The reply to the first part is in the affirmative; the .econd part does DOt 

·ari_ 

(f) The staff were wrongly given 'C' seales of pay and their pay W&8 refixed. 
The Administration is competent to rectify such mIstakes. . 

(g) The &DBwer to the first part is in the affirmative. As regards the 1IC0nd 
part, the General loIanapr, N. W. Railway on reconaideration: has rJIowed the 
staff on the J acobabad-Kashmore section to draw the 'C' lIC&le of pay &8 perlODlll 
to themselvea until they vacate their poets or can be absorbed elsewhere 011 that 
division where 'C' seales are in force. 
(b) Yes. 

DEDUCTIONS MADE FROM THE SALARIES OF THE GAXG STAFF ON J ACOBABAD-
• L8RMORE SECTION. 

No. 181.-(a) Yes, but tbe General Manager, North Western Railway, h", since 
withdraWD the order in view of his decision to rJIow the· staff on the Jacobabad· 
Kashmore section to· draw the 'C' ecale of pay &I personal to themselves. Mange-
ments have also been made to refund the· amount already recovered from such 
ataff. 

(b) Al'I'&Jlgements have since been made to pay the staff who have already retired 
the difference ~  the gratuity admi88ible on the 'C' and 'B' seales of pay. 

Information promi8cd in rcply to unstarred question No. 6 asked by Qazi 
Muho,mmad Ahmad Ko,zmi on the 13th ~T  1941. 

INCOME. EXPENDITURE. ETC., OF THB ALLAHABAD CANTONMENT BOARD. 

1931·S8. 1938·37. 1937-38. 1938-39. 1939·40. 

(8) Income I,21,S22 1,31.848 1,18.'12 1,01.788 1.23,73' 

Expenditure 1.'8,1'7 1.26.918  1,18.637 1,11.306 1.23.613 

Reserve fund 90.040 76.600 78.600 88.600 88.600 

(b) Water tax (in- ~  10.323 10.2" 10.659 11.170 
eluding water 
rate)_ 

Amount spent on 16.688 16,886 17.3M1 18.182 16.320 
water BUppiy, g. 
eluding the enti. 
tled CODBUDler. 

(c). (d) and (e). In spite of a thorough ~  inothe '-ocal civil and military recorda. no 
uefu] information hu 80 far been forthcoming. 

Government do nM 00DBider that the time aDd Iabom-involved in continuing the Mal'Ch 
eM. be'uatified. 

• • 



38 LBGiSLATIVB ASSlDIBLY [27TH OOT., 1941 , 
Information promised in reply to unstarred question No. 7 asked, by Mr. 

Muhammad Nauman on the 14th February, 1941. 

OYERCROWDING IN THE THIRD CLASS ON 19·Up AND 2('-DpWN DELHI l:XPBESS 

'l'nAINS. 

(a) No. 

(b) The record maintained at Howrah showing the ~ 'of aeats occupied OD 
the departure of trainl and the yearly census figures taken during a busy mont.h. 

Information promised in reply to parts (b) and (e-) of starred que8tion No. 
134 asked by Dr. Sir Ziauddin Ahmad on the 25th February, 1941. • 

ALLEGED BOGUS ApPOINTMENTS IN 'EHE HOWRAH DIYISION, EAST INDIAN 

RAILWAY. 

(b) I understand that some of. th! appointmenlii were made against existing vacua-
ciea, others where vacancies did not exist. 

(e) The reply to the first part is in t.he affirmative and to the second in the 
negative, the last part does not arise. . 

Information promised in reply to 8tarred question No. 150 asked by -'Cr. 
H. M. Abdullah on the 25th February, 1941. 

WORKS MISTRIES APPOINTED ON THE NORTH WESTEC.N ltAILWAY. 

The attached ltatement gives the required information. 

81G1emetal 111Io""ng ,he number oj lIIa.ff recruited direct or Pf'l1fl!oted QII worlrll milltries dtlriflg "Ie 
yea.r 19.'9 and 1940. 

Year. Division. 

Delhi 

Rawalpindi 

1939 . Karachi 

Mnltan 

Lahore 

Total 

1940 
{

DE"lhi . 

. Rawalpindi 

Multan 

Lahore 

1939 . Karachi 

• {
Quetta 

1940 
Lahore 

Total 

Total 

Temporo.ry. 

By direct recruitment. By promotion. 

Hindu. Muslim. Sikh. Hindu. f Muslim. Sikh. 
17 2  7  I  1 

3 11 1 Nil 

42 11 2 4 2 3 

4 11 6 

10 21 15 Nil 

76 66 26 II 3 3 

7 2 3 2 

2 16 Nil 

3 7 5 3 

19 33 6 Nil 

31 68 10 5 2 3 

Permanent. 

1 Nil 

Nil 
• 

Nil 

1 1 • 
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Information promiBed in reply to pariB (b) and ('C) of BtaTTtld queBtion No. 
158 aBked by Mr. Muhammad Nauman on the 25th February, 1941 . 

• 
PAXEL SYSTEM FOR SELECTION TO LOWER GAZETTED SERVICE ON THE" EAST 

INDIAN RAILWAY. 

(b) 4 Muslimll, 12 HinduB and 17 Europeana or Anglo-Indiau. 

fe) The numbers appointed and still officiating in February 1941 were 1 Muaiim, 
3 Hindu and 5 Europe&118 or Anglo-Indians. The numbers who officiated and 
.ubaequently reverted are 2 Muslim. 3 Hindus and 8 Europeana or Anglo-Indiau. 

Information promised in reply to unBtarred questions NOli. 19, 24, 2.5 
parts (a) to (d) and (f) and 27, aBl,:ed by Mr. Govind 17_ DeBhmuklr 
on the 25th February, .1941 . 

• 
ELEOTRIC.U. RATES CHARGED BY RAILWAYS AND OTHER ELECTRICITY PRO-

DUCERS AT HOWRAH. 

No. t9.-Electric energy is supplied by the Calcutta Electric Supply Corpora-
tion to the public for lights and fau r£ a rate of Be. 0/2/6 per unit subject to a 
rebate of Be. 0/0/6 for prompt payment. In" the cue of domestic luppbea th_ 
is aJso a duty ·charge of Re. 0/0/6 per unit levied under the Bengal Blectricity 
Duty Act, 1935. 

2. The Supply of electric energy by the Eut Indian Railway is made at the 
following rate.:- . 

(A) To AUiliary ~  Servioee (inoluding &f'reebment ~  Re. 0-3-6. per unit-

(B) TliRailway Employees 

(C) To outBide COIlBlJDler& 

• Re. 0.1.6 per unit. 

~  0.4,-0 per unit. 

SCALES OF PAY OF STENOGRAPHERS ON STATJ.i: RAILWAYS. 

NQ. t.#.-(a), (b) and (c). The attached .tatement givel BUch informat.iDn u is 
available with Govemment. 

(d) The qualliication and method of recruitment are lain down in the rules contained 
in Appendix II of State Railway Establishment Code, Volume I. 

(e) Stenography and typewriting. • 

(f) The differences in the scaleB Of. pay for stenographers are due mainly to 
~ of the. work and responsibility attaching to each charga . 

• • 
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Statement .howing the .calu of pa1/ of .tenog'l'aphef" in all departmentl induding the 
.4.ccount. De'Partmentl of State·managed Rail1Dll1/' before and after 1919. 

Name of ofBce. 

EGltem Bengal RoiltIKJ1/ • 

GeDeral Manager's Offioe 

AoenUDtll Oftloe 

Other Departments • 

Stili Indian Roil_y. 

. } 

General Manager's offloe inolud· 
big other departments. 

Accounts Departments 

(JnQI IntMan PMiuulG RailUIIII1/. 

General Manager" Office 

Accounts Department 

-} 
1 

Other DepartmeDts . 

·1 

Before 1929. 

Ra. 

250-10-300 
175-10-226 
130-10-180 

160-10--30 
150-10-200 
110-10-1'0 

86-5-100-10 
~  

65-5-80/3-5 
-100/3-10-
~  

280-10-250 

100-10-220 

150-10-270 

250-25-375 
260-15-300 
140-15-300 
200-10--300 
150-10-200 
120-8-1"-
50. 

200-10-240 
160-10-200 
' 120-8-160 
80-8-120 
80--6-80 
40-6-80 

. . 
Scales rif Pay. 

After 1929. 

Old Scales. New Scalea. 

Rs. RI. 

210-10-300 230 
210-10-250 200 
175-10-225 UIO 
150-10-200 .. 
150-10-270 ~ 

210-10-250 200 
150-10-200 ' 160 

~ 

110-10-140-' 
100-10/2-120 

10-200. 
85-5-100 65-6/2-86 

65-5-80/3-6 
-100/3-10-
140. 

• 

180-10-120 200 (Reviaed 
(Reviaed 1931). 193'). 

180 (Revised 
1934). 

90-5-150 160 (Revised 
(Reviaed 1931). 1934). 

100-10/2-120 
(Revised 1934). 
~ Grade I (Re. 
viaed 1934). 

120 Grade n (Re. 
(vised 1934). 

250-15-360 260 

100 
200-10-2M) 

150-10-270  150-10-200 

Z40-15-300 250 
~ 200 

160-10-200 160 
110-8-180 110 
80-8-120 100 
~ ~ 
40---6-60 BO. • 
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• 
.8tatemcm ahowing the acalu oJ pay oJ atmographerll in aU depat1tMrlU induing IAe Ae· 

counIa DepartmeMil oJ 8ta1e·rn.an.aged RoiZwaYII beJore aM after 1929-oontd. 

• 

N o.mo of office. 

• 

-General Manager's ~ • 

.Aecounts Departuumt 

Other Departments 
• 

.} 

1 
'f 

Before 1929. 

Re. 

216-11;-275 
160-10-200 
100-5-140 

• } 
215-15-275 
160-10-200 
100-5-140 

6S-4-80-6-
95. 

Scales of Pay • 

After 1929. 

01<1 Scales • New Bcalell. 

Rs. Re. 

2J5-16-275 200 
160--10-200 160 
100-5-140 140 

230-10-270 

150-10-270 
216-16-275 
160-10-200 
100-6-140 

6S-4-80-5-
95. 

100-10/2-
120. 

180 

140 
160 
140 

100-10/2-110 
66-5/2-85 

PERSONNEL AND RBSJ!IABOH BRANOHES ON STATB RAILWAYS. 

No. 15.-(a) There are DO BelMrch BrancheB on the Railway •. 

(b), (e) and ·(d) The attached statement gives the required information. 

(f) The differencBB that. exist are due to different orllanization on different Rail· 
wnys and ~  in the volume of work handled . 

.81atemen1 IIhnwing the de.rignaIion number and revilled BcaZu of PIJ1I of m6 emplorf'" in IAe 
PerllOllnel BrlJftl;/j,u oJ the E. B., E. I. and N. W. RailWll'flIl. 

E. B. RAILWAY. 

GaaeIIed. 

Deputy General Mauacer, Personnel 
Senior Scale OfBcer 

.Juaior 80ele 0:fB0er 

Lower Gazetted Service 

N on·GazetIcd. 

Office Superintendent 

Section Superintendent • 

Aaaistant Superintendent 

Stenographer 

General Inapector 
-clerke . 

Tnt-. 

No. 

1 

2 

1 

1 

4 

1 

2 

119 

I 

• 

Revised ecakla of pay. 

Btl. 1,300. 

RI .. 750-950. 

Re. 300-500. 
RI. 2110-600. 

Rs.4oo. 

&.230. 

Rs.I80. 

Rs. 160, Re. 230. 

Re.2oo. 

RII. 140, Rs. 100-120, He.611-
85, Rs. 30-60. 

RB. ~  Re. 30-60. 
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E. C. Railway. 

Gazelled. 

Deputy GeDeral Mauager 

Btmior Boale Officer 

lunior Scale Officer L. G. S. 

Ntm·GazeIIed. 

Superintendent 

P. A. to Dy. GeDeral Manager • 

Head Clerks 

Clerks . 

Stenographer 

Per80DDeI Iuspectora 

N. W. RAILWAY. 

Dy. General Manager Personnel 
Senior Scale Officer 
Junior Scale Offioer 
L.G.S. 

Ntm-Gazelled. 

Superintendent PeraoDDeI .  . 
Assistant Superintendent Personnel . 
Head Clerks 
Sub-Heads 
Clerks . 

} 

I 

J 

1 

2 

3 

1 

1 

2 

42 

4 

3 

1 

4 

64 

} 

RB.I,300. 

Ra.750-960. 

Rs. ~  

RB. 250-600. 

RI!. 360-400. 

Re. 260-340. 

RI. 210-250, RH. 240-300. 

RB. 140-180, Re. 140-16(., 
. RB. 116-131, Re. 66-70. 
RB.30-60. 

R ~  

RH. 260-340. 

Re.I,300. 
RI. 750-950. 
RB. 300-600. 
Rs. 250-600. 

• 

• 1 Rs.350. 
RI!I.230. 
Rs.200. 
I RB. 160, Rs. 140, RH. ~  J RB. 100---120, RI. 65-S/i, Re. 

30---60. 
NOTB.-Inferior staff are not included in the statements. 

RULES FOR ALLOTMENT, ETC., OF RENT-FREE OR RENTED RAILWAY QUARTERS. 

No. n.-Copies of the rules prescribed by the Eastern Benpl, East Indian and 
Great Indian Peninsula Railways, and by the North Westsrn Railway in respect of 
the Railway Officers' bungalows at Lahore and Moghalpura, which are in a conveniem 
Conn are placed in the Library of the House. For other allotments on the North 
Western R ~  the rules are not available in a convenient form, but. they follow 
generally the rules laid down in Chapter XIX of the State Railway Code for th. 
Engineering Department. a copy of which is in the Library of the House. 

Information promiBed ita. reply to unBtarred queBtionB NOB. 41, 42 and 4rl 
partB (c) to (g) aBked by MaulVii Muhammad Abdul Ghani on the 25tlt 
February, 1941. 

OPERATION OF THE RULES BB RBNT-FB.E8 QUARTBaB ON STATE RAILWAYS. 

No. ,#1.-(a\ and (b) Before the. q.troduction of the rules in the State Railway 
Code for the Ensineering Department and the dirculal' referred to, staff entit.lecl 
to free quarters were allowed to continue to occupy them while on leave for shori 
periods OIl account of sickness, etc. or on privilege leave provided that the quar;en 
were not required and that no allowance was drawn by the locum teRm.. 
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(c) 'The effect of the circular in the case of the employees taken over from t.he 
East Indian Railway Company management was to retain for them the privilep-
they had enjoyed under the Company's rules. 

e 
(d) Yea. 

(e) and. (f) The withdrawal of t.he concuaion in the case of the Stak Railway 
staff was due to._ mistaken impression and it has now been restored on the old. 
seale to those who formerly enjoyed it. 

• CONJ'IBIIATION IN lIIGBE GBADBS I'BOII TBB HOWRAB GoODS STAPP. 

No. -,'.-(a) None IliDce the ia_ of the Circular of 10th June 1939 referred to. 

(h) Four. 

(c) (i) and (ii). Of t.he individuals ment.ioned Messrs. N. Sen, P. B. Benbow and· 
H. C. Shaw are confirmed in grades higher than the lowest. The others are ofBciat-
irig in grades higher than the lowest, and with tlie exception of Mr. Gyaluddin who-
has already p&BBed the Goods Account. Examination, will be required to PUB, 
before they are confirmed in the higher posts. 

(d) No. Only two of them haye been declared al unsuitable for promotion to· 
the poet of ABBistant Goods Accountant in the grade of 180-1()..-300 . 

• (e) The paBBing of the examination ia not obligatory for officiating promotion 
and none who have not paeaed the examination have been confirmed l!iJlce 10th. 
June 1939. 1Iide imBwer to part (a) above. 

RAILWAY ACCIDENT BBTWEBN HABANGAU AND F'lmOZABAD STATIONS, EAST 

INDIAN RAILWAY • 

• • Vo. ;U.-(c) Both Barangau and Ferozabad railway stations are "double line'" 
stations. worked on the absolute block system. 

ld) No. 

(e) There is no mechanical protection against the use of these ~  by 
unauthorised persons. The second part of the question does not, therefore, ame. 

(f) Yes. 

(g) Yes. The Senior Government Inspector of RiLilways came to the conclusion 
that some person or persons unknown operated the iJutrument, thus transmitting 
lin" clear to Harangau for the down paBBenger train while the goods train was st.ill. 
in the section. Be held that t.he ABBiatant Stations Masters of the stations were' 
beth . guilty of breach of rules. 

Information promised in reply to pa1lts (b) to (f) of unsta.r:red question No. 
58 a8ked by Pandit Nilakantha Das on the 26th-February, 1941. 

CONTINUATION OF THE CONTRACT POBTHE Hnmu RD'BBsmmNT ROOM AT 

DELHI STATION GIVEN TO BALLABBDAS ESWABDAS. 

(h) and (c) Yea. 

(d) and (e). ~  tenders nor applications were invited. The contract wall 
renewed for another year on the tel'ms and conditions of the original cont.ract ... 
the work of the firm was considered aatiafaciory. 

(f) Only one complaint of Bubstance appears to have been made during 1939-40 •. 
1'tUs related to a refreshment room and kitchen which were found to be dirty, ana: 
sumble instructions were iSBued to the contractors . 

• • • 
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lujormatio" promised in reply to starred questio" No. 184 uked by. Mr. 
Muhammad Az,hur Ali on the 26th February, 1941. 

"\PPOINTMENTS, PROMOTIONS, ETC., IN THE STAFF OF ThE PELHI N ~  

COMMITTEE. 

(al and (b) The value of the information aaked for by tae Hon'ble Kember in 
reepect of a1JPointments, promotions, sUBJl8nsionl and dismillllala' "monp; the ~ 
municipal staft, including the petty establishment, would Dot be eommenBUtate w;th 
the time and labour involved in its compilation. Statements are, however, laid on 
the table which give the number of (a) new appointments to posts carrying pay of 
Be. 50 or above, and (b) ~ anI! ~  In the total establishment 9f 
the Delhi Municipal Committee for the period 1st Jaiiuary, 1939 to 5th February 
1941. 

«a) Statement 8hawing the number oj new appointmentB to P08t8 carrying pay of R8. 50 or 
above for the period 18t January 1939 to 5th February ~  

HindUS. Muslims. Sikhs. Christians. Total. 

38 23 3 18 82 

.(b) Statement 8howing the number oj 8U6pen8i0fl8 and diBmiBBal8 in tAe total eBtabli8liment 
during ,he period 1.t Janvary 1939 to ~  Fclwuary 1941. 

Hindus. Muslims. Sikhs. Chri:tiam. Total. 

1. Suspension-
(a) ordered as a punish. 
ment. .  . 

(b) ordered as an interim 
measure pendiug de. 
partmental enquiries 

.2. Dismiseals .  .  . 

6 

6 
5 

7 
3 

2 ... 
8 

16 
8 

lnformation promised in reply to 8tarTed question No. 207 asked by 
Maulvi Muhammad Abdul Ghanli on the 28th February, 1941. 

RAILWAY REFRESHMENT CONTRACTS HELD BY BALLABHDAS ESWARDAS. 

As regards the East Indian Railway, in addition to the 'area' contracts of Howrah 
aDd Dinapore Divisions, MesBl'II. Ballabhdas  Eshwardaa hold contracts at certain 
ltations on the Allahabad, Lucknow and Moradabad Diviaionil, particulars of which 
.are given in the statement below. 
I understand that the firm does not hold ~  contracts on more than two 

Divisions on the Great Indian Peninsula Railway. 

The East Indian Railway gave theee contracts to Meu1l. Ballabhda8 Eshwardaa 
in order to secure a satisfactory service for the public. 

• 
Statemen.t sholl'iny particulaTs of contracts held by Me88r8. ~  Eshwarda8 
4t certcnn atatwfII on tAe Allahab.d, Lucknow and Moradabad DivUlonB 01 the' 
I1mt Indian RailV1flY. . 

Allahabad Division Hindu refreshment rooms at Allahabad, 
Cawnpore, and Tundla, and certain 
vending contracts at 13 statiODB. 

Lucknow Division . Hindu refreshment roolI\8 at Lucknow and 
Benares Canl.onment and vendiug COD. 
traots at Benares Cantonment and 
Pertabgarh. 

lIcm.dabad Diviaion Hiudu refreshment room.. at Moradabad, 
Bareilly, Hudwsr and Lbaksar, aad 
vending C"Dtract at M<lftdabad ~  
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Infortn4tion promised in reply to partB (d), (f) a.nd (g) of 8tarred que8tiotl 
No. 218 and Btarred queBtioft No. !liO. aBked by Mr. H. M. Abdullah 
in the 28th february, 1941. 

ApPOINTMENTS TO THE NEWLY CIlEATED POSTS OF ASSISTANT UHARGEMBN 

OX NORTH WESTERN RAILWAY . 

. No. 118.-(d) "When the Administration decided to amalgamate the power and 
train lighting branches of the Electrical Department it was necessary to conaider 
whether the men poueaaed the requisite knowledge for doing the work, irrespective-
oS their training. I am informed that persona promoted to higher appointment. 
posseu the requiaite qualifications. 

(f) One haa been so promoted. 

(g) Promotions are not regulated by communal consideration. 

NON-CANCELLATION OF THE LIST 01<' CANDIDATES FOR ApPOINTMENT AS STOOK 
VImIF'IERI!. 

No. "O.-(a) Lieta of candidates selected for recruitment are generally kept OpeD 
for one year, while those for promotion to higher posts are maintained without 
time limit. 

(b) A freah .. aelection will be made when appointments have to b. made. The-
existing list is lHIing treated as obsolete. 

(c) Yes. 

(d) and (e) Do not arise in view of reply to part (b). 
(f) Yes . 

. (g), (h) and (i). Do not arise. 

Informatio7le promiBed ill reply to unstlLrred queBtion8 Nas. 74, 76 partB 
(8), (c) and (d), 77, 81 part8 (c) and (e), 82,  84, 85, 86 part (g) asked 
liy Khan Bahadur Shaikh Fazl-i-Haq Piracha on the fJ8th Febnlary, 
1941. 

PROMOTION TO POSTS OF SECTION CONTROLLBBS, GRADE "A", IN HOWBAH 

DIVISION, EAST INDIAN RAILWAY. 

Nil. 701·-(a) Three permanent and one officiating promotioll8 were made; of 
~  promoted permanently ODe was an Asaistant Station Master on the Aaanaol 
diVISion who was senior to all Au.iatant. Station Masters on the Howrah d:visioll 
and the other two were ~~  and fourth on the seniority list of Assistant Station 

~  on the Howrah diVISIOn. The man who was appointed to officiate was a 
medically unfitted guard who had been absorbed in the lower grade of Section 
Controllers. 

(b) No, except in the case of the first man referred to in the reply to part (a). 

(c) No. A man who had been drawing on the average about Rs. 290 as a 
guard, and had become medically unfit for these dIW_ was at first. abeorhed ill 
a post of Section Controller on &s. 155 and then appointed -as Section Controller 
on Rs. ~  

PROMOTION OF INFERIOR STAFF TO CERTAIN POST£' UNDBR THE POWER SuPBR-

~T N NT  HOWRAH DIVISION, EAST INDIAN RAILWAY. 

No. 76.-(a) The attached statement gives such information as is readily available. 
(c:) . In the .. Bowzah Division the. communal quotas were not obtained and the-

IR&tter is beillg examined by the General Manager. 

(d) No advertisement Willi neceBll&ry 8'3 Gofernmf'nt are informed t.W no .direct 
~  of otitaiders has bee. made to ncb poet. duriq recent years m t.h. 
HOWTah Div:aioD. A 8electiOll Board tested the cOlRpetency of the inferior .. rvania 
ftfr promGtion(TeCl'llillrumt) to tbe grade of FinmIeu . 

• 
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NON-ADVERTISBMBNT FOR CERTAIN POSTS IN HOWB.AH DIVISION, EAST INDIAN 
RAILWAY. , 

, 

No. 77.-The posts were filled by promotion or by men' in. aervice and it WaI, 
therefore, not necessary to advertiae vacancies: the method of recruitment referred 
"to by the Ron'ble Member is not appli('.able to these posts. 

'STATEMENT. 

(" Parltcular. 0/ i"'Juiew .taJl promoted /U firemen on the Hotl:rah Divi.toll. 

Date 
Serial of Appointed P.R. 

No. appointment. 

2 3 

1 6·5-32 Cleaner. 
2 • Do . 
3 24-6-35 Do. 
4 17-9-34 Do. 
~ 18-11-35 Do. 
6 18-B-35 Do_ 
7 18-12-34 Do. 
8 17-2-32 Do. 
9 1-4-38 Do. 

10 16-9-35 B.ound ApprentiCf' Fitter 
11 30-11-35 Shed Apprentice Fitter 
12 17-10-38 Cleaner. 
13 18-10-38 Do. 
14 16-3-38 Do. 

• His date of appointment cannot 
-----

Date 
Serial of Appointed as. 

No. appointment. 

1 2 3 

11-12-33 Clelmer. 
2 9-7-35 Do •. 
3 20-4-35 Do •. 
4 1-3-32 Do. 
5 8-11-37 Fitter cooly 
6 2-3-38 Cleaner . 
7 19-11-38 Do •. 

Pay 'on 
original 

appointment. 

4 

Rs. 

12 
12 
12 
12 
12 
12 
12 
15 
12 
8 
8 

12 
12 

• 

be readily 
12 
furnished. 

c 

Date of, 
promotion to 

Fireman. 

5 

1-8-34 
11-8-34 
26-8-38 
26-8-38 
28-8-38 
28.8-38 

4-9-38 
5-9-38 

14-9-38 
20-9-38 
25-7-39 
25-7-39 
25-7-39 
11-1-40 

Pay on Date 
original of 

appointment.. promotion. 

Rs. 

12 
12 
12 
12 
13 
12 
12 

5 

14-21-37 
11-9-38 
II-I-39 
12-t-38 

10-12-38 
16·8·40 

13-10-40 

ALLEGED BOGt's ApPOINTMENTS IN THE HOWRAB DIVISION, EAST INDIAN 
RAILWAY. 

No. 81.-(c) Yes. 

(e) The maiu iacts are that a temporary clerk in the alice of the Diviaional Superin-
tendent, Howrah, iasued letters of appointment to candidates who had not been &elected 
for appoint!U.ent by the compet-!nt auth&rity and fOIl' wlaom, in BOlDa. caaea, there were 
no \t&caD.ciee. On the discovery of the irregularities the candidates irregular\)' 
appoim.ed were discharged. The clerk was p-.ated on three chargee of having 
cheated by receiving money in reapectof the making of three of theae irregular appoilrtr 
menta. He was convicted OD all the charges by the trial court but was acquitted 
on appeal. • 
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GUARD .. IN MORADABAD DrWSION, EAST INDIAN RAILWAY. 

No. ae.-(a) Yes. 

(br I understand't.hat this is not the case. 

(c) Six, as a result of the re-al1otment of higher grade guards' posts on the division •. 

(d) As' regards the first part, two of the six guards transferred to the Moradabad 
~  ~  'drew mileage ~  at the rate of Re. 1-4, 1-6 and 1-14 per 100 
miles accordmg as they worked Mall, Express and Passenger or Goods trains respective-
ly; the other four at the rate of Rs. 2 per 100 miles for aU classes of trains. On the 
Moradabad Division all six draw mileage allowance at the rate of Re. 2 per 100 miles. 

-(e) No exact figure can be giveQ; bllt as stated ahove four of the guards were already 
drawing mileage at the higher. rate. 

(f) Yes_ They were transferred to meet a shortage of qualified stair and they wt're 
retranaferred gradually when this shortage was made up. 

(g) The transfers were effected for a better distribution of bigher grade posts in tile 
interests of efficient working. 

COMMERCIAL GROUP STAFF VIS-A.-VIS THE TRANSPORTATION STAFF ON EAST 

INDIAN RAILWAY. 

No. 84.-(a) '0. 
(b), (c) and (d). Five in each C&BIl 

GUARDS IN MOUADABAD DIVlSION, EAST INDIAN RAILWAY. 

No. 85.-(a) None of those appointed in 1940 and 1941 come within the description 
giV8I1 in the question. 

{b) Yes. • 

MUSLIM STAFF AT PATIALA RAILWAY STATION; NORTH WBSTERN RAILWAY. 

No; 8'.-(g) ~  answer to the inquiry made from the administration was in the 
neptift. 

Information promi.ed in repil,y to parts, (c), (d) I£nd (f) to (i) of un.tarred 
. questzon No. 97, and umtaTTed que.tion No: 100, a.ked by Mr. 
Muhammad A.har Ali, on tke 5th Marck, 1941. 

ASIIIS·.rANl' STATION MASTERS ON EAST bmIAN RAILWAY. 

No. 97.-(e) No. 
(d) and (f). Do not arise. 
(g) 'A' cJa.sa Station Masters are in eharge of amen roadside station. The AssWtant 

Station Maatera do not a8Bume this reaponaibility. 
(h) 2 have been on the maximum for more than 11 years; 52 have been on it 

for 5-10 years' and rn lor 1·5 years. These  include men declared unfit for further 
promotion. 
(i) Both the a8Btstant station masters and 'A' ~ 9tation masters are joint hands 

trained in telegraphy, transportation and coaching and goods duties. Station Ma.atan 
are required in addition to pass the Goods Accounts (,ower) examination. 

Gt'ARTl3 NOT QtTAJ.U·IED IN THE FIRST -Am ON EAST INDIAN RAILWAY. 

}lo. l00.-':OIere were no guards whOle incrementa and promotions were withheld in 
19«> on account of their failure to quaHfy in· Firat Aid. . 

-



LHIBLATIVB ABBJDIIIL'I [27TH OCT., ~ 

InfoTmation promi88d itt T"'Ply to pairls (0) and (d) of staTTed que8tion 
No. !l89 aAked by MT. Lalchand NavalTai on thr 10th MaTch, 1941. 

COTAIN Boy FIREMEN ON NORTH WESTERN RAIL'ilAY ELBCTlNGr. OLD-

EDUCATIONAL ASSISTANCE RULES. 

(o) The UlIW8f to the Drat point i. ~ the affirmati,:e; &8 ~ the aecond part, 
the quelltion baa been recooaidered and It hu been deelded to pernllt such staff to be 
IIOverned by the old rll:ies regarding ~ ~  ~  •. 
(d) Governmeut are Informed that in VIew of the deCiSIon referred to m the reply 

to part (c) any recovwiu made will be refunded. 

InfoTmatlO't lJTomised in Tepl,Y to unstaTTed que8tion No. 114 fUked .y. 
BaTdar Bant Bingh on the 10th MaTch, 1941, 

PRINCTPJ.lll POR 'PUOMOTION 01' SBLBC'l'BD STAJ'I' IN 'l'BB DBLBl DIVISION or 

NORm WESTERN RAILWAY. 
(a) t have seen the letter referred to and am informed t.hat. it d08ll not refer to 

appointments made on the resu1t8 of examinations. I have been unable to verify 
whether a referencE' was made to the General Manager. The l&8t part does not arise. 
(b) Yes; to appointmeuts other than those filled on the results of examinatiOll8. 
IcJ I understand that the General Manager. ordinarily follows the same practice in 

aimilar circumstances. 

InfOTmation pTOmilled in Tepi" to pari (0) of staTTed quest10n No. 320 
asked hU Pandit La.k8'hmi Kanta MaitTa on bhe 14th MaTch, 1941. 

WORKING OF THE 6O-YEA'R StTPERANNUATION PENSION RULE. 

(c) A statement ill laid on the table. 
---

8kltemenJ IIMwif'lg the namell oj m.inillterial8ef'llanJil in the DeplJrlm.BntB (inctuding Attached 
O.ffku) at the ~  oj the Govern.mefl$ oJ India who were made t() retire tfu""tr 
the period-April to February-of the officiol yea,. 1940,41 before th'WI atlGifled II'i:ny" 
yearll ofage-

(i) in the ordinary COUf'lIe, and 
(ii) IIpllCijletJtllg on elw fIT01I'Id of inejJicimey. 

Department or Office. 

Finance Department (Ordinary 
Branch). 

Finance Department. (Military 
Finance Brlmeh) •. 
Home Department . 
Commerce Department 

Railway Department. (Railway 
Board). 
Department of Labour 

Department of Eduoation, Health 
and Lands. 
Legislative ~  Depart. 
_to 

Indian Stores Department , 

OfIice of the Director General, 
POlIte _d TelegrapJa •.. 

OeDtral Bw..Iarda OfIice 

Name of the Ministerial 
servant. 

Mr. A. T. Chatterjee 
L.K.D.Gbattaok 

" R, N. Bose 
" S. K. Mukerjee 
. M. M. BaMl.. 
" C. N. Mathur . 
" H. D. Banerjee . 
Rai Bahadur Tulsi Ra,n 
" J. C. Majumdar . 
" D. K. Banerjee . 
" Barkat Rai 
Rai Sahib BhII« IIal 
Mr. B. K. Sarkar 
" Jawa.ha.r Kishen 
.. J. R. Dwivedi . 
" P. N. Banerjee • 
" B. B. Haldar . 
" ~  Sin(rh • 
" Nihal Chand Pori 
". K. C. Roy 
.. N. N. Ghosh 
" S. C. Chandra 
.. L.K.Buu 
.. K. B.Gupta 
.. Abdur Rahim 
• 

Whether retired in 
the ordinaiy course 
or specifically on 
the ll1'Ound of 
inefficiency. 

In the ordinary COIl1'llll. 
Ditto. 
Ditto. 
Ditto. 
Ditto . 
Ditto. 

~  

Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto. 
Ditto . 
Ditto. 
Ditto. • 
Dit.t() . 
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~~ .promi8ed 'in J'eply to 8tarTed qt!eBtion No. 329 aBked 'b'y 
Mt1;tI,,711 Muhammad Abdul Gh4ni on the 14th. MaTch., 1941 . 

• 
Ml;SJ.IMS IN TJU OPIUX DEP.qI.nmNT. 

(s} 25 per ceJJi,. ?f. the va.canciel filled by direct recruitment. 
(h) Fo1lr • 

. . ~ One . 

. ';(d) Two (iDlllnding a vaeancy' due to the reversion of an oflieer whieh will take 
place shozt.ly). . 

(e) to .. (g). Yea. 

Information promised in reply to partB (b), (c) and (d) of staTJ'edquestion 
No. 330 a8ked by Mr. H. A.-SaUMr H. E88ak Sa it (on behalf of 
Naw(Lb SiJdique Ali Khan) on the 14tk MaTch, 1941. 

T ~ ON  OF SERVICE TO SUPERINTENDENTS •. 

(b) and (c). 'S,llperintendenta in the following Departments and OfIIcea were reo 
tained in service a'ter attaining tbe age of 55 yean during the period ist March 1938 
to 28th February 1941-

Dept. (W OJJk:e 

Home Department .' 

Department .of BdueatioDo Bealthand Landa 

Oft'ice of the ~  Marketing Adviser to the 
Government of India. 

OfIloe of the Direeflor Geaeral, Posts Ii.Dd Telegraphs 

Number. 

~ 

One 

One 

One 

Community. 

Hindu. 

Hindu. 

Hindu. 

Hindu. 

·(d) No: eight non-Muslim Superintendents retired on ~ the age of 55 with:n 
the period mentioned above. 0Be Muslim Superintendent retired on reaching the ... 
of 55 shortly after that perioCl. 

Information promiBed in Teply to Becol/d paTt of starred aueBtioft 
. No. 346, and starred qtuJBtion No. 847, asked by Nawab BKUiqu. 
Ali Khllll 01. tlltJ 15th MaTch, 1941. 

EKPLOl'lCES LOt'INO JOBS FOR HABITUAL INDDTBDNBsa ON EAST INDIAlt 
. RAILWAY. 

No. 84G.-Five. during the year 1940 including one employee who was removed from 
the service for making an application for inllOl"eney without obtaining department.l 
·RDction. 

VISION TEBT FAILED STATION MASTERS AND ASSISTANT STATION MASTER$ 
EMPLOYED IN Tl:CD'l' ChECKING BRANCH OF M('IRADABAD DIViSION. 

No. 847.-(.) Two Station Muter •. 

(b) They were drawing Bs. 72 and RI. 76 in the grade RI. ~  . 

• (c, The pay of the men i. Bs. 64 and .RB. 52, rellPeetively.. The first is ~O  on leave 
pnm-to retirmient and the other who 11 employed as Fa Ticket ·CoUector m the grade 
RB. 37--3-.:.s2 ~ being put into a post. of Goods Clerk on R •. 66. 

(die The HOIlOUJ'able M_ber is referred to the reply to the previoul part.. 

l 
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Informati(ln pro,niBed in Teply to starred questions NOB. 350, 361, a.n.l 
352 uke.d by Qasi Muhammad Ahmad Kasmi on the 15th MaTch, 
1941. •  -

• 
PRO)IOTION OF JOUItNEYMBN AS CHARGEMBN ON EAST INDIAN RAILWAY. 

No. "60.-(a) I ILIIl informed that the duties of Journeymen are. not aaperviaory. 

(b) Literate and competent Mistries are still promoted as Journeymen and they are 
eligible for further promotion to Chargemen (grade RI. 90-20-260). It ie not a 
fact that posts of Journeymen and Chargemen were wholly filled by promoted Mistries. 

(c) Journeymen are not promoted to posts of Chargemen grade BII. 185-1.5--03501 
270-20-330; these pOlts are filled by trained Apprentice MechaniCi and a few aelected 
Ghargemen in the grade RI. 90-20-250. Journeymen who obtain promotion to the 
lower grade of Chargemen elLn become ultimately eligible for the higher ~  by 
lelection. When trained Apprentice Mechanics are not available for filling any posta 
of Chargemen, Re. 185-15-350/270-20-330; Journeymen are appointed to oSiciate 
in the lower grade; thia, however, confers no claim for permanent promotion. 

HECENT RESTRICTION ON ADVANCE OF LOANS BY CO-OPERATIVE CREDIT 

SOCIETY ON EAST INDIAN RAILWAY. 

No. "St.-The General Manager issued t.htl orders referred to in the question. 
Government. do not propose to interltlre as tho orders were de"gned for the best. 
interest. of the staff and would appear tQ serve that purpose. 

LBA VE PIUVU.BGES TO INFERIOR LABOUR STAFF pROMOTED TO SUBORDINATlI 

CADRE ON EAST INDIAN RAILWAY. 

No .. '51.-(a) Apprentice. appointed before lat. September 1928 arid BUbaeqllently 
absorbed in the regular establishment. without. a break in service have been allowed the. 
benefit of the Fundamental Leave Rules. .  . 

(b) Inferior labour staff in sheds and workshops ~  before lat September, 
1928, who have elected the FundlLlllental Leave Rules, continue to enjoy leave under 
those mles on promotion to subordinate service. 

Information pTomioiled in Terny to part8 (a) to (d) of unBtarred question 
No. 131. (lnd unBtarred q'll.e8tion No. 132, asked by MT. Muhammad 
A.hur .ltli on the 15th MaTch, 19·'1. 

COMPBTENey OF THF. STATION SUPERINTENDBNT, HOWRAH TO 

UNRECORDED IJEAVE TO' ins SUBORDINATE T ~  
GRANT 

. No, 18t.-:-(a) The reply to the tim· part is in the affirmative and to the second part 
IU the negative. 

(b) No : conditions of work are not identical in all posts. 
(c) Yea. 

(d) The Station Superintendent ran grant elLsual leave to all staff employed under' 
him. 

RULES FOR PRoMOTION IN THE COMMEnCIAL DEPARTMENT OF THE NON-

(1AZBTTED STAFF ON EAST INDIAN RAILWAY. 

I No. 18.!.-(a) ~  the orders require that (i) all goods clerks in grades above the 
?wes\ and. aU station ~  must ~ the Goods Accounts (Lower) examination ana 
~ ~ ~ ~  'fbl1Sport:bon and joint staff, e.g., Inspectors, higher grade 
ntion·Staff an 4sf,OO I e erf ,etc., must p&88 the Goods Accounts (Higher) examin-

. over years 0 age are exempted. . 

h (b) They ,retain· ~  ~  but are not eliorible for .... rmanent prom t' t'" th • 
ave pas8ed tbe exammatlon. e- r-. 0 IOD... ~ 
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• 
!njor,,!,ation pT0tni8ed·in. Teply to paTt (h) of .taTTed queBtion. No. 

a.ked by . BiT Byed Ra.a AZi on the 17th M ~  1941. 

fI 
373 

MR. i:.. N. PURl, .FORMER CUSTODIAN OF THE ARCH.EOLOGlCAL MUSEUM AT 
MOHENJODARO, AND THE ORDER PASSED AGAINST HIli BY THE ~ 
SUPERINTENDENT. 

The ~  of India have reviewed the case relating to the claim of t.ravelling 
allowance by Dr. K. N. Puri and h&ve decided after cOnsulting the Federal Pulilic 
Service Commission, that he should be reduced by ODe ltage ill, t.he t.ime_Ie of ,.7 

~  by him for a period of one year, with effect from the 1st October, 1941. 

InfoTmation pTomiBed in Teply to .taTTed queBtion No. 380 a..1ud by Mr. 
UmaT Aly Bhah on the 17th March, 1941. 

ENHANCEMENT IN THE PASSAGE FARE CHARGED FROM THE INDIAN RAJ 
Pn.GRIMS. 

(a) The attent.ion of t.he Honourable member is invited to the reply to etaned qu.. 
tiona Nos. 1973·1975 on the 8th December, 1938. There is no record that the Mogul 
Line, during the diaouBBions with the HOD,ourable the Commerce Member in the aut_ 
of 1938, ever indicated that, in their opinion, a return fare of Rs. 121 for a deoll::p.-p 
between Bombay pd.Jedda wQuld in normal ~ be an economic fare. 

"(b) Does not.:arise: 

(0) The following increueB are reported to have been made in certain lteamer fa ..... .... ' 

• 

St.amerfarea, 
Increase 
over 
pre·_ 
fareB . 

All farea for Europe, Far East and Australia (in moat 0_ return fares per cent • 
. 31i are not being quoted) 

Single and ~ farea for Eaat African Ports and Persian Gulf ports 
Fares from Bombay to Karachi 

F&reII to. Red Sea ports, excepting pilgrim fares. (return. fares" are not 
being quoted) ". .  •  •  .  . .  , :  .  .  . 

50 

llll 

Information pTomi.ed in reply -to BtOlf'Ted que.tion No. 382 a.ked by Mr. 
H. A .. Bathar 'H. E88ak Bait em the 17th March, 1941. 

PATIENTS TREATED AT AND EXPENDITURE ON TBB IRWIN HOSPITAL, NBW 
DELHI. 

Year, Number of p.tit'!ntB trested. EXpe!!diture. 
In.patients. ~ OUt.paientl. . RI.' 

1936 1.357 61,420 1,85,OC)() 
(approximately). 

1937 3,7""42 85.733 2.96,312 

1938 4,989 73,324 8.08,914 

1939 6,441 • 87.857 3,46,598 

1940 .,903 83,754 u4,io8 

The figoree for 1938 IPd'e fo\' the period 1st Jime to 31at" I>eeember. 
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Information pTomiltM in Teply to BtaTTed queBtion No .. 887 asked bll Mr. 
Govini:l V. DeBhmukh on 17th M ~  

SISTERS AND NURSES IN THE IRWIN HOSPITAl" NEw DELHI. • 

(a) Nursing Superintendent 

Sisters 
. Nurses 

1 

7 

44 

. "(b) A sister has to remain on night duty for 10 hours and on day duty for. 8i hoars. 
A nurse has to remain on night duty for 12 hours and on day duty for 9 hoprs. 
During night duty half an hour's break is allowed. 

".J;(c) Not ~  .. The ordinary tum for night duty is a month, with one night 
olf duty, but thIS penod has on occasIonS' to· be extended. 

(d) It would not be possible to shorten tne hours without increasing the strength cf 
the nursing staff. 
(e) A night nurse normally looks after 26 patients in one ward plus 2 in a special 

room. When the nursing staff available is below the sanctioned strength, the numLer 
.of patiente in a nurse's charge may unavoidably be larger. 
J' • 

Information PTomiBed in Teply to BtaTTed que.tion No. ~  aBked by 
Maulvi Byed MuTtu8a Sahib BahaduT on the 17th Ma.TCh, 1941. 

LACK 01" CIVIC AMENIITIES IN CERTAIN LOCALITIES 01" DBLBI. 

(a) No. 

(b) One large public latrine is provided in Malkaganj. 

(e) Yes. The Katra is private property and the responsibility for its lighting and 
nnitation rests primarily with the owner. Actually he has been pr"secuted for the 
inaanitary conditions which prevail. . 

(d) and (e). The Municipal Committee bas sanctioned an estimate for the recona:-
tioning of the lanes and the work is to be taken in hand shortly. 

(f) The complaints will' be brought to the notice of the Municipal Committee. 

Info".a.tion-pTomi.ed in Teply to unl/tarred question No. 140 aaked by 
Mr. AmaTeMTa Nath Ohattopadhya.ya on the 17th March, 1941. 

APPOINTlCBNTS IN THE INDIAN STORES AND SUPPLY DEPARTMENTS IN CON-

lfEC'1'IION WITH WAB SUPPLY • 

• • • • • • • • 

Informalion promised in Teply tp pans (b) .to (e) of BtarTed que8tion No. 489 
a.ked by Qa8i Muhammad Ahmad Ka8mi on the gOth MarcJi, 1941_ • 

1?AssBS PALSELy OBTAINED BY CERTAIN RAILWAY EMPLOYEES IN MOlLADABAD 

DmSION, EAST INDIAN RAILWAY. 

(M Raeh ~  i. conaidPl"Pi! ~ ib m"rit,. Rnd de!'ilil'i! in confonnih with the rull!!! 
~  di.riT.,linE' ani! riqhtll nf IIn"f'lIl nf non-lOa,..ettl'd Bervants. . 

" c.-

(e) J nndf'r""nd t.hat, no Buch C&IIe haa oCl'urrlld within the last 10 :vean: 

-Not included in .these Debate,. hut a copy haa heen  p)aced in the Library of t.h" 
H"·'"I',-Btl. of D. • 
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. (d) and (te). Particulars of the cases referred to in these parts of the qoestion ... e, 
I ~  as follows;-

• 

(1) A gatekeeper, who had children of his own, obtained a pass for a boy, who 
• was neither a dependent relative nor an adopted son, and was, therefore, 

ntlt entitled to passes. He was removed from service. 

(2) A stationmaster obtained a pass for a boy whc., it later transpired, was 
actually.llclopted, and for a widowed niece who had been dependent on 
him since the age of 9. The G'eneral Manager was satiafied that the 
breach of the pass rules was committed unwittingly. The cost of farel 
for the journeys performed by the adopted son and niece were recovered 
from the stationmaster who had an excellent record for 34 years, He w .. 
due to go to another station on promotion, and was sent there 88 IlOOII r.a 
the case was settled. • 

l'nformation P!omiBed in Teply to paTt (b) of BtaTTed queation No. 486 
tuked by Bhai PaTma Nand on the Both MATCh, 1941. 

PRoMOTION OF RAILWAY GUARDS nOM GRADE II T9 GBADB m. 

(b) Of the eight men mentioned in the reply to part (a) one, who waa pennitled 
to appear along with outside candidates, was already a guard, Including him, 25 
guards were promoted and 7 recruited from outside. As regards the latter part the 
Hon'ble Member i"1!'eferred to the reply to part (a). 

InfoTmation pTomiaed in Teply to unsfA.TTed queBtion No. 156 (liked b, 
Qazi Muhammad Ahmad Kazmi on the 20th MaTch, 1941. 

DISTINCTION AMONGST INDIAN AND EUROPEAN GUABDS AND DnrvDs ON EAS'I' 

INDIAN RAILWAY IN THE MATTER OF RUNNING RoOM ACCOMMODATION • 

• 
(a) Yes. Separate running rooms are provided for European, Hindu and Moham· 

madan Guards and Drivers. 

(b) Not ordinarily. In certain special instances where In4ian GuardR have adopted 
the European mode of living they can, with the permission of the Divisional Superin· 
tendent, occupy the European Guards Running Rooms. 
(c) No separate running rooms are provided for Indian Christian Guardr, they Coin 

occupy the Mohammedan Guards· running rooms or if they have adopted the European 
mode of living they may occupy the European Guards Running Room. with the prior 
sanction of the Divisional Superintendent concerned. 

Information pTomised in Teply to paTt Gb) of BtaTTed q",estion No. 4/1'f!. 
asked by MT. Muhammad AzhaT .4li. 011, the 22nd MaTch, 1941. 

HOUSE REN'! ALLOWANCE TO MIGRATORY AND NON-MIGRATO&Y GOVElUiMBN'r 

STAFF NOT PROVIDED WITH QUARTERS AT DELm. 

(b) 88.1. 

Information promiBed in Teply to unBtaTTed ~  NOB. 17'8 paTt 
(a), 179, 182 partB (b) and (c), 184 part (d), and 186, tuked by MT. 
Muhammad A.haT Ali, on the 24th MaTch, 1941. 

POLlCY CONCBRNING ALTERATION OF DATE OF BDlTII ON EAST InIAlI' 

RAILWA"-

No. 178.-(a) The repJly to the first part is in the negative. The aecond part does 
not arise. As regards the third and fourth parts, the ~  issued by the Railway 
Board-are contained in paragraph 144 of the  State Ratlway Code, Volume I, all 

• 
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amended by correction slip No.  N2. It is understood that the .General Manager. wat 
up to now lrepared to consider the alteration in ~ ~  of ~  employees ~  he 
was satisfie that an error had occurred, but he is bemg adV1S!;d that the Ra.ilway 
8oa.rd's intention is that this concession should be restricted tl'! illiteralie em}9loyees. 

RBOOBDS 01' LEAVB ACOOUNT PJUIlSBRVED ON STATE" RAn.WAYS. 

No. 179.-8tatement showing the periods for which leave 
State Railways after termination' of service of employees. 

Eadem Bengal Rm1way. 

I. NO'H-gazt.tted .tafl. 

accounts are preserv\9d ill 

fa) Five' years after retirement.' 
(b) Three years after death. 
(c) Ten years after resignation or 'removal 

service. 
J Some of the Di"trict Officers from preserve the record per-

manently. 

(d) Kept permanently in cases of dismisaal. 

II. Gaze-tted 0fficef"s. 

No period of preservation has been laid down, but they ar: kept for a fairly 
long time after their retirement. 

J.;'Ja8t Inrlian Rail1Dtl1J. 

No specific orders have been issued prescribing the periods for which the records 
of subordinate staff should be preserved. Generally speaking they art! 
preserved indeft.nitely. 

a. I. P. Railll,ay. 
Three years after, the final settlement of an employee. 

North WeBtern Railway. 

I. Gazetted Officer,. 

Five years after the Oftiears' termination of services. 

II. (a) Non-gazetted stafl ezcept tho.e of the Account. Branch. 
(i) Ten years after resignation or discharge or dismissal. 

(ii) Five years after retirement. 

(iii) Three years after death. 

(b) Non-gazetted .wfl (Accountt Bran.ch). 
Five years after termination of service. 

• 

FAILURE TO USE PuRE GHEE FOR INDIAN MEALS BY BALLABBDAS ESWARDAS. 

No. 181.-(b) and (le). I am informed that this firm was prosecuted by the Howrah 
Municipality in respect of a complaint relating to the sale of mustard oil and was 
convicted by the District Magistrate. Howrah. The conviction was upheld by the 
District JUdge but was set aside by the High Court. 

FAILURE TO USE PURE (}HEEFOR INDIAN MEALS BY BALLABHDA.8 ESWARDAS. 

No. 184:-In ~  of the reply given to part (el) I underst.and that on the 
<!reat ~  Pennlllula ~  Me88rs. BalIabhdas Eswardas use Agmark or other 
pure ghee In the preparation of mells, sweets, etc. On the East Indian Railway this 
~  UReS pure ghee, samples of which are covered by a certificate of purity, ullUally 
IBsued by the .Ghee Merchants' Aasociation or by the Grading Laboratory. Govern-
1llent graded pee in aealed tins is alao used to a _ certaiJi extent. • ' 
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STA'l'I:dNTB LAID ON 'lBB TABLB • 
MISUSE OF RAILWAY PASSES OVER EAST INDIAN RAILWAY 8Y BALLABbAB 

ESWA.RDAS. 

No .• 186.-(a) and. (b). No; but I understand that a few cases of misuse of 
passes by the Contractors' servants have been reported by the Ticket Checking staff. 

ic) PaMes may only be used on business cODllected with the catering contract. 
(d) Passes issueal'in the names of particular individuals are not transferable. 
(e) In all cases of proved misuse, the fare and excess charges due were. recoverp.d, 

and in some cases disciplinary action was taken by the Contractors at the lDstance of 
the Administration. . 

• 
Information promised in Teply to unstaTTed question No.· 190 aaked br 

Bhai PaTma Nand on the 24th Maroh, 1941. 

INSTRUCTION TO EAST :lNDIAN AND NORTH WESTERN :J:tA!LWAYS TO OBTAIN 
SUPPLY OF ELECTRODES FROM THE INDIAN FmM. 

ta) and (b). Yes. 
(c) Delay was caused by tests which also had to be carried out on electrodes 

aupplied by 21 other firms. 
(d) No. Messa. L. H. Dignum actually supplied Racotex Electrodes on the 9th 

March 1940, and on the 21st October 1940 the East Indian Railway informed the firm 
<of the I'esult of the test . 

• (e) No; because there are no grounds for issuing an order· in favour of this firm. 

Information pTomi.ed in reply to .taTTed question No. 495 a.aked by BhGi 

• Parma Nand on the 25th MaTch, 1941 . 
POSTPOSIXG TILL AFTER THB- WAR OF BUILDING OPERATIONS ON THE DELHI 

IMPROVEMENT TRUST PLOTS. 

·(a) Yes. 
(b) The Improvement Trust do not conteDlplate the issue of similar orders as tb,l), 

:have experienced no difficulty in finding purchasers under the conditions relating to 
-construction of buildings laid down in the standard lease and in the Trust Resolution 
No. 71 of the 29th November 1939, an extract from which is laid on the tabie. 

(c) to .If). The Trust have considdh,d the question .. General poatponement of 
building operations would seriously interfere with the work of the Trust in relieving 
oCODgestion and Government do not propose to take the action suggested. 

Eztract from TnJJJt Re8olution No. 71, dated the e.9tl, NOfJe",ber 1939. 

"I. Failure to erect building by the date stipulated in the lease deed. 
Trust lea8es.-In the case of leases sanctioned by the Trust, extensions may be 

.allowed by the Chairman, if applied for, on reasonable groUnds, up to a maximum 

.of 12 months, and with the I!&llction of the Board for a longer period. If the building 
is not completed within the specified period, or within the period of any 8ubsequ\'nt 
·extension or extensions allowed, the right of re-entry may be waived by the Chairman 
-on payment by the lessee of an additional premium at the rate of 3 per cent. of tbe 
initial premium paid for the plot for every month up to the maximum of 12 months 
.during which the breach of the above condition continues after the receipt of the 
notice from the Trust, and in case of continuance of the said breach after the expiry 
of 12 months the land shall be re-entered ... Where no initial premium was paid for the 
lease of the plot, the preminm to be assessed farO the purpose of this rule will be the 
premium at the market rate at the time of tlll! COIIIIIUID.cement of the 1_, for a plot 

of land of Eimilar description in that locality. Annual ground rent will not lie 
4!DhaIft:ed. 
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Information promised in reply. to .towed question No. 504 asked by Khafl; 
Bahadur Shaikh Fad-i-Haq Pirach.a on .the 25th March, 1941. 

RECONSTRUCTION OF THE MOSQUE ON THE CIRCULAR itp'w, ~E  DILHI. 

During the course of the levelling operations in 1934, a long disused graveyard waa 
uncovered in the area in question. So far as Government are aware the graveyard ill-
flf unknown antiquity and in spite of careful enquiries, no evidedc, has been discovered 
tu show that there is, or ever has been, a regular mosque upon it. The area has been 
provided with wire fencing and permission given for a custodian to reside at the 
graveyard under arrangements to be made by the Jama Masjid Committee to whom 
~  area is leased on an all"reement. No application has been received for the reconstruc-• 
hon of the mosque and Since there is no indication that a mosque ever existed oJ! ~ 
site, the question of its reconstruction does not arise. 

Information promised in reply to starred question No. 505 asked by: 
Maulvi Muhammad Abdul Ghani on.the B5thMarch, 1941. 

PAUCITY OF MUSLIMS IN THE STAFF OF 'rHE IMPERIAL VETElUNARY RESEARCH 

IN·STlTUTE_ 

(a) The percentage of Muslims in April 1933 in the category "veterinary staff" 
which consists of Veterinary Inspectora and Dressers was 45.7 per ~  The percent-
age in that category eX'llluding dressers was 9·1 in 1933 and 26"6 per cent. in Novem· 
ber 1940-

(b) The statement furnished in reply to question No. 141 (b) applied only to per 
manent appointments filled by direct recruitment. The model rotation prescribed by 
Government is followed in filling the vacancies but a common roster is maintained for 
both permanent and temporary appointments. It is proposed to fill the next two 
permanent vacancies by Muslims 80 that they will have had 10 out of the 40 vacanciee 
RIled by direct recruitment since 1934. 

(c) Does not arise. • 

'Id) Yea. 
·r e) In the letter referred to it was stated that the sanctioned strength of the 

ministerial staff was 46 of whom B were Muslims, 6 being employed in a substantive 
capacity. In November 1940. 9 out of 46 were Muslims and out of these nine 7 were 
permanent. 

Information promised in reply to unsta1Ted. questions NO'S. 206, 206, anti 
20'1 asked by Mr. Umar Al11 Shtlk on the 25th March, 1941. 

PAUCITY OF MUSLIMS IN THE STAFF OF THE IMPERIAL VETERINARY RESEARCH 

INSTITUTE. 

No. '05.-(a) to (c). There are no unqualified clerks. 

(d) Not when the former incumbent continues in the post. 
(e) No. 

(1) to (i). Do not arise. 

(j) and (k). Promotions are made on the basis of merit and seniority. 

(1) Does not arise. 

(m) The answer to the first part is in the affirmative and to the second part in the 
negative. As far a8 Government are aware the orders have not been contravened. 

lIl18LD1 PBBCBftAOB IN TUB' IIIPEBLU. CoUNCIL OF 
RBSBABoB: SmmIns . 

.... 0. B06.-Four. 

AOBJClULTURAL. 

• 
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• 
M NEN~ MUSLIM V&:rBRlNARY INSPEOTORS IN THE IMPERIAL VSTBB.Dl'ABY. 

RzSBABOB INSTITUTB. ' 

No. l07.-One. The post was filled by the promotion of an officer who had been 
~  in Government Service since September 1926 and had been olliciating a8 ., 

veterinary inspector before the orders referred to caml' into operation. 

Injonnation promi"d ;n reply to starred que8tion No. 509 a.ked by; 
Maulvi Muhammad Abdul Ghani on the 27th March, 1941. 

O~ ER  RESIGNING COJrBlISSIONS IN THE 12TH AND 18TH MALABAa 

BATTALIONS, INDIAN TEItRlTORIAL FOROR. 

(.a) 31st October 1938. 

(b) Senior Grade Officer,. 

12th Malabar Battalion 

13th Malabar Battalion 

1 

4 

Onl' officer gave no reasons. Four resigned for ,private rl'a.ons, which in one case werl" 
mainly medical, and in another financial. 

Junior Grade OtJicerll . 
• 12th Malabar Battalion 

13th Malabar Battalion 

... 2 

... 3 

Two ofticers resigned 'for private rea80ns, two in order to secure other employment auJ, 
1 as a conscientious objector. 

(c) Three. Two officers who were advel'lle1y reported on were asked by th., 
Commandant to consider the advisability of resignation if they felt that private affair., 
had prevented them from doing their best. The third officer was pa88ed over twice aI 
unfit to command a Company and the Commandant suggested voluntary resignation 
to avoid his coJft.inuing to serve under officers junior to him. 

(d) No. One oflicer however subsequently petitioned for reinstatement. 

(e) The percentage of resignations for Senior Grade Officers is slightly aboyl' 
~  in one battalion and below average in the other. The percentage for Junior' 
Grade Offi,cers is below average in-both battalions. No special reasons Beed therefore' 
. be &8IIigned. ' 

. (f) The Head Clerk was discharged as, owing to his age, he was 'OIlable to cope 
WIth the growing pre88ure of work. The clerk, who was recruited in his place however' 
proved inefficient, unreliable and unsuitable and resigned at a time when, the battalion: 
was under orders to leave for a new station. As no other Buitable clerk was immediatelv 
available, the original Head Clerk was reinstated. . 

(g) 127 men were provisionally &<!Iected from Travancore by the Commandant in' 
August 1940, but a number of them withd"ew their names and their placelr were tak"I1' 
by others whom the Commandant had no opportunity to inspect 1:ntil the draft reached 
Bangalore. A number of them were found unsuitable and had to be returned to· 
Travancore at State expense.-

(h) An enquiry has been instituted and has disclosed the facts mentioned above. 

Information promised Wl reply to BtaTrlld question No. 51.'1 asked' by Mr.-
Govind V. Deshmukh on the S'i"th March, 1941. 

THEFTS AND BURGLARIES IN NEW DELHI. 

(a) and (b). Two Statements giving tM desired informstion are laid on the table. 

(c) and (i). The area most affected by burglaries was the residential area occupied' 
by clerka and other Government subordioatel in tIle vicinity of Reading Road. For 
bicycle thefts the worst area was Connaught Circus a:ld its vicinity. Petty miscella-
neons thefts were fairly generally distribntild. The rl'.aS0D8 for the large number of' 
petty.thefts in New Delhi have been explained in the replies to former questions il1' 
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this Assembly. Among thein may be mentioned the preaence in New Delhi of luge 
numbers of casual labourers emplored on building work and the like, and the extra-
ordinary careleBaneBs of some householders in engaging low "aid servants without any 
attempt to verify their antecedents. As regards remedial m(asUJes, the Readij,g Road 
area is already patrolled by the police on a scale greatly above lhat which ia usual in 
urban areas, but the question of entertaining still more police to intensify patrolling is 
under consideration. A separate police station with headquarters in Tughlak Road 
has been started wit.h effect from the 1st March, 1941, in order to 'relieve the New Delhi 
Police station of the reaponsibility for the portion south of the Central Vista, and thus 
enable the' staff of the older .tatiull to concentrate on the prevention' nnd detection of 
crime in the areas 'in which it is most prevalent.. The staff of New Delhi Police Station 
has also been increased by 3 113sistant sub-inspectors and B constables for investig,tion 
dutiell. 

(d) The number of thefts, etc., was lUI follows :-

39'7 I.P.C. 380 I.P.C. 381 I.P.C. 454 I.P.C. 457 I.P.C. 

1940 5 5 4 35 19 
W41 I 2 5 

(up to the end 
of February). 

(e) The Honourable Member is presumably referring to two cases of  burglary, 
involving the 1088 of ornaments, etc., valued at Re. 4,896 from a house on Irwin Road, 
and the loss of Re. 3,602 from a house on Circular Road. These e&ses occurred on the 
15th and 17th FebrlAary and were under investigation when the ~  was asked. 

(f) No. There is certainly no justification for any general feeling of insecurity. 

(g) In August 1940 two representations were received from tenants of quarters on 
the Reading Road complaining that police arrangements were inadequate and that. their 
-quarters were easily accessible to thievPJI and burglars from the jungle on the l"idge. 
'filey suggested that till suitsble protective measures could he adopted, they might. be 
allotted quarters elsewhere. Theil" requests could not be accepted as Government could 
not leave the quarters untenanted. But it is open to the tenants to apply for an ex-
.change of quarters under the rules. 

(h) Representations have been made by Government subordinates ~  time to time 
that the police patrolling staff. should ~ increased, but as I ~  said in reply to part 
(c) of the question, the patrolhng staff In the areas concerned IS already considerably in 
-excess of the normal scale. 

(j) There is no Branch of t.he Delhi Criminal Investigation Department as there is 
in the Provinces, for the investigation of ordinary crime, but a BDlall Central Investi-
gating Agency has been formed from the existing strength of-the Delhi Police to 
investigate ordinary crime, and the question of employing extra police officers for this 
purpose is under cousiaeration. 

p,., (a) 81a1emen1 showing the numbefo 0/ ,hefts aM burglaries committed in thejuri.BtUcIion 
0/ the New Delhi Police Station fI'I01IIh by fI'I01IIh in 1940 aM 1941 up to ehe end 0/ Pebrv-
a"!l. 

(A) 1940. 379 380 381 454 407 
I.P.C. I.P.C. I.P.C. I.P.C. I.P. C. 

January 46 5 4 2 7 
February 34 5 2 5 8 
March 18 4  2 3 4 
Apl'il 22 4  3 4 5 
May 21 3 3 5 4 
.June 14 3 5 6 6 
July 16 8 2 6 6 
August . 20 7 5 4 4 
September IR 8 7 5 
-ootober 27 12 6 9 4 
.November 29 7 4 4 6 
.December 39 11 2 4 5 

Total 304 77 38 59 64 

Gaum TOTAL 542 • 
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(A) 1940. 

• 
1941-
January 
February '. 

Total 

GBAJID TOTAL 
• 

379 
I.P.C. 

22 
20 

42 

380 
I.P.C. 

12 
9 

21 

381 
I.P.C. 

6 
Ii 

10 

',' 

454 
I.P.C. 

4 
7 

11 

467 
I.P.C . 

• 

Ii 

Ii 

89 

Part (b)-Statement* showing all cases of theft and burglary in l.h .. jurisdiction of 
New Delhi Police Station during 1940 and the firs' two months of 1941. showing t1w 
oCUlprits convicted and the value 'of property recovered. 

* *  * • •  • •  • 

Information pl'Omised in reply to parts (b) to (i) of .starred question No. 
514 (iRked by Dr. Sir Ziauddin Ahmad (on behalf of I(han Bllhadur 
Shaikh ~  Pira,cha) 'on th, 27th March. 1941 . 

.Ar.r.EGED MISUSE OF CERTA'IN POWERS UNDER THE INCOME-TAX AOT BY TO 

rCOME-TAX AUTHORITIES. 

(b) I presume that· the Honourable Member ill referring to offers cif composition 
11nder section 53. The number of such offers made by the Inspecting Assistant Commil-
~  Delhi, during 1940-41 is l6. 

(c) and (e). -Government are aware that some con.plaints have been received but 
·have no reason to believe tbat they are well founded. 

(d) The compounding fee varies in different cases in accordance with the serious-
neSR of the offence and the total amount of tax evaded. . 

(f) I would invite the attention of the Honourable Member to the proviaionl ot' 
·section 53. 

(g), (h) and (i). Government _ no need for any alteration in the uUting law or 
procedure. Composition is only offered as an alternative and the a8ses_ ill in no way 
Dound to accept the terms proposed by the department. It il always open to him to 
have his case tried by the appropriate court and if he adopts this course he baa the 
·nsual rights of appeal. 

Information promi8ed in reply to part (c) of starred question No. 518 
. asked by Maulvi Muhammad Abdul Ghani. (on behalf of Mr. H. A. 
&thar H. E8sak Sait) on the 28th March, 1941. 

MUSLIM OFFIOERS EMPLOYED BY THE CALCUTTA, MADRAS, BOMBAY AND 

KARAOHI PORT TRUSTS. 

(c) During the years 1924-25 to 1939-40, there were 15 direct recruitmente made at 
Madras in the grades of officers holding posts with a maximum salary of Rs. 600 per 

~  and above, 49 at Bombay and 22 at Karachi. There were  no direct Muslim 
Tecnllte at Madras but there were 2 at Bombay add 1 at Karachi. 

.  • li ot incl1lded in these Debates, but a cOpy hall been placed in the Library of the 
House.-1Jd. of D. 
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Inf()rmation promised in reply to parts (b), (c), (d) and (£) of starred 
question No. 523 asked by M,'. Amarendra Nath ,'.Jhatiopadhyaya on the 
28th March, 1941. 

PAUCITY OF INDIANS IN THE SUPERIOR ESTABLISHMENT OF BTATB RAILWAY 

PRESSES. 

(b) and (e). One permanent and thl'ee otleiat.ing vaeanci. occurred. Thue were 
filled by the promotion of suitably qualified aubordinatel. 

( d) As t,hese vacenci. wen tllled by promotion it wu not ~  to advertise. 
(f) The appointments were made within the aernca in which cue no question of 

comm.QDal ~  racial l'8I8l'fttion ariaeI. 

Inf01'mation promised in reply tv part (a) of starred question No. 527 
. asked by Sir Syed Raza Ali. on the 99th March,. 1941. 

rAUCITY OF MUSLIMS IN THE STAPF OF THE IMPERIAL VETERINARy RESEARCH 

INSTITUTE. . 

The increa88 in the perc.ntage of Mualima _ duos to the following cauaea-
Cleric"; Jt.aH.-One Muslim ;)fliciat.ing .inee 1930 wu confirmed iIt 1934 and ODe ... _ 

taken from anothel' department in the same year. . 

Other ,taH.-One Mualim wu transferred from another department in 1934. 

Farm ,taH.-One Muslim wu transferred from the clerical .tr.lf. 

These appointmenta were not. included in the stat.ement furniahed in reply to atarred. 
question 141 (b) which related only to permanent appointments filled by direct recruit-
ment. 

hlforman.on promi8ed in reply to rar! (b) of 8tarred quel8ti"n No. 540 
asked by Bhai Parma Nand. on the 29th Maroh, 1941. 

WmEMEN IN THE ELECTRICAL AND PROVINCIAL DIVISIONS, CENTRAL PUBLIC 

\VORKS DEPARTMENT. 

(b) (i) Nil. 

(b) (ii) Number. Increase of pay. 

Ra .. A. 

26 3 o each. 
12 1 o each. 
7 2 o each. , 2 8 each. 

4 0 

Information promi8ed in ~  to· 8tarred que.tions No. 548, 549, 553 and 
554, asked by Mr. Amarendra Nath Chattopadhyaya on th6 99th 
MaTch, 1941. 

BmLDING PLANS SANCTIONED By THE DELHI IXPBpVBJfENT TRUST. 

No. ~  to (d). The value of t.he infOl'lll&tion asked for by the HOJI01II.'Ule. 
Member would not be commenslU'ate with the t.ime and labour involved in ita com-
pilation. • 
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(e) No. .All.plans are IICnltinized by the Superintending Engineer, the Chief B-.lt.h 
Officer and the Chairman and are appl·oved or rejected in accordance with the scrutiny 
reports. 

(fi "No. 
(g) No. The Trost are only responsible for administering the relevant eectioDB of 

the Punjab mUDicipl\1 law and the by·laws framed thereunder, and not for preparing 
building plans. • 

(h) No. Government Bee no justi6.caf..ion for an enquiry. 

tASK AGAINST ONE MR: MUL CHAND BY TSB DELHI IMPROVEMENT TRUST. 

No. 549.-(a) Yes. The prosecution, however, was not on account of deviatione ill .. 
building but for 11D8uthoris8ci OODRroatiDD. ' 

(b), (c) and (d). Yes. 

(e) 97.6. 

(f) No. The fact that the conviction was upae'_ in one case allordl no baue for 
inferring that the convictions in the other cases were not juatified. 

OPENING OJ' THE PUBLIC LATRINES BUILT IN KAROL BAGH, DELBT. 
No .. ~  and (e). The Delhi Municipal Committee has recently agreed to take 

over and operate the new lIervices provided by tho! Delhi Improvement Trnat, and Uae 
latrines not already brought into use will be opened shortly. 

(b) No. ConditioDB in Karol Bagh have been materially improved by ~  opera. 
tioDB of the Trnat. 

(d) The locality ie receiving the speci&! attention of the Delhi Improvement T ~ . 

• 
COMPLAINTS AGAINST THE CHAUKlDAR AT THE BHULI BUATIARI TANK, DELRI. 

No. 554.-(a) and (b). Two complaints are reported to have been received by the 
P. W. D., one in October 1S38 and the other in NOTBmber 1940. The (rA oomplaint 
was from a Police Head Conetable who quarreled with the chowkidar becaul8 the latter 
prevented him from bathing in the reservoir which' is dangerous for bat;hing; in fact a 
drowning fatality occurred in it in 1933. The second complaint was made by two Jler· 
BODB. who also are reported to have attempted to bathe in the tank. Bathing in tho 
reservoir is prohibited and it· iJr the chowkidar's au!-1.iEo-: pcp out' trel!lPaBBe1'8. 
(e) No, he is an,ex-soldier ~ an excellent ~~  
(d) Does not arise_ ._-- ~  

InfoTmation pTomi8ed in Teply to 8taTTed question No. 558 a8ked by 
Mr. Ama1'8f1dTa NatJt. Oha.ttopadJt.yaya.on the 818t Ma.TCh, 1941_ 

SPECIAL POLICE OFFICERS IN THE DELHI CITY. 

(a) The witness to whom the words of the Court referred to were applied in tile 
Judgment was not, and neyer had been, a special poIiL"8 officer, nor did the judgment 
BUggest that he was one; .. 

(b) It is not a fact that special police officior. are invariably used as seart'h and 
, proaecution witnessBII In Crown cases by thePoliee in Delhi; 

(c), (d) and (e). As part (a) of the Hon'ble Member's queetion appe&l'8 to haw 
been based on a misnnderstandmg, it i8 presumed that he will not require the inform-
~  asked for in ~ ~  of the ~  But. with ~ ~  to parts (d) and (e) 
lt may be .noted. that It will probably lie-unneeenary for some tlme to appoint peraoDB 
as lIJleCial police officers, since the servic.e8 of the Ci-ric Guard are DOW awilablf for that 
purpose. 
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'Cnformtnion promi.ed in reply ·tosUJ,1Ted question No. 560 aalest! ~  Mr._ 
Akhil Ohandra Datta· on the 31st Mmch', 1941. 

LICENSES FOR PREPARATION OF AYURVEDIC MEDICINES FROIl NATURAL 

FERKENTED INGREDIENTS' IN DELHI. 

(a) No rules of the kind ~  have, been framed for Delhi Pro$De. 

(b) Government do not think that the abll8llce of such rules is detrimental to the 
proper development of the Ayurvedic system of medicine. 

(c) Government have eeen the rales in foroe in Bengal bnt have no information as 
regards Bihar. 

(d) The Majumdar Ayurvedic Pha1'll\aC81lflica1 WOlb,"N_Delhi'applied for per-
mission to prepare certsin Ayuryedic medicines by dietillation hut,.ince the Pharmacy 
were not prepared to hear the entire cost of the special excise staff, the Deputy ~ 

sioner rejected the application . 

. (e) Government do not think it· deliable to' isBuo ·iDltructiona for the grant of such 
~  

(f) Government are informed that both Mahuwa wine and Ganja are used as ingredi-
ents 10 some Ayurvedic medicines. 

(g) The import of Mahuwa wine and Ganja iuto Delhi is prohibited. Delhi follows 
'be Punjab in the matter of excise policy and rules. Government have no information 
about other Provinces. 

Tn/ormation pTomised in Teply fo sfaTTed question No. 564.. asked by MT. 
Muh4mmad AzhaT Ali on the 31st March, 1941. 

T ~ T  AND BURGLARIES IN NEW DELHI. 

(,a} The DUmber of thefts ·and bnrglaries in the jurisdiction of . New Delhi and 
'llqhlak Road Polica Statione, (the latter was opened on the 1st Marcb, 1941) reported 
. dtuing. the period from the 11th February to the 20th Marcb, 1941, was as follows: 

Thefts. Burglaries. Total. 
179 I.P.C., 380 I.P.C., 381 I.P.C. 454 I.P.C., 457 I.P.C.· 

22 9 3 11 5&0 

(b), (e), (d) and (e). A statement giving the desired information is laid on the 
table. 

(f) In sixteen C1f the I,l8sel ·the thefts or burglaries were from premise. which were 
at the time vacant. 

(g) None. 

(h) I have already, in replies to other questiens, .explained the special conditions 
'which facilitate crime in New Delhi and the action that is being taken . 

. (i) All the caleB ~  .during ~ period in ~  if not already Pent for 
tnal, were, at the ~  the' iufol'JllatJon. was collected, still nnder investigation and 
every effort was hemg made by the J!Ohce to trace the culprits and recover the stol 
PJCIIIerly· Property to the value of·Bs. 1,598-0-3 had. already been recbvered in ~ -. 
(j)'l!Ight persons bad at the time the infoimatiOD"'waa collected been alNiJted in 

connection.with theae ~ MId burglaries. 
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Information promiBed in Teply to parts (a.), (b), (0), (d) and (e) of Btarred 
queBtion  No . .566 aBked by Maulvi Syed ~  Sahib Bahadur on 
the 1st April, 1941. 

DIFFERENTIAL TREATMENT TO 1925 NORTH WESTERN RAILWAY STRIKERS. 

(a) Government are informed that some of the staff on ~  North WestemRailway 
struck work in March 1925, at which time the law contained no provision nilating to 
illegal strikers. As the strike took place 16 years ago it is not pOBBible, withog.t spend-
ing considerable time and labour, to ascertain how many of the staff who did not 
return to duty by 15th July 1925 belonged to the Rawalpindi DiVision. The break in 
service of those who were re-appointed after 15th July :uI25 and-who applied for the 
condonation of such hreaks, were condoned for the purpose of gmtuity provided they 
fulfilled the conditions for such condonation. Those who ,returned. to dutl before 16th 
July 1925, were treated as reinstated and were allowed to retain their preVIous lI8I1iority, 
but those who joined after that date were treated as new entrant. and were therefore 
not given their original seniority. _ 

(b) Ex-strikers of the Great Indian Peninsula Railway who reported for dut, before 
the 17th March 1930 were treated as reinstated when subsequeBtly absorbed on the 
North Western Railway. The refunding of Provident Fund money and gratUity was 
not insisted on as a condition precedent to their service being treated as cont.inuous. 
Ex-strikers of the Great Indian Peninsula Railway who reported for duty after the 
17th March 1930 were not reinstated but only re-employed. 

(c) Does not arise in view of the replies to parts (a) and (b). .. 

(d) The reply to the first part is in the affirmative. As regards the latter part owing 
to certain difficulties in recovering by monthly ~ through salary bills the staff 
concerned were required to pay in a lump sum in cash. Those who were unable to pay 
in a lump sum were sllowed to pay by monthly instalments in cash. 
(e) There would appear to be no sufficient case for a review of the orders. 

Information promiBed in reply to starred queBtion No. 5'f';J 48"" by. 
Maulv'i Muhammad Abdul Ghani on the 1Bt April,.J941. 

DISREGARD OF CLAIMS OF MUSLIMS IN THE OFFICE OF THE DIVISIONAL 

SUPl!IRINTl!INDENT. NORTH WESTERN RAILWAY, FEROZBPORE. 

(a) to (e). I understand that the Selection Board askell candidates who appeared 
~  it to answer a few written and a few oral questions_ Tbere would appear to 
lie no ground for the suggestion that this step was influenoed by any communal consi-
derations j the President of the Board was a Muslim Officer. 

(f) The figures given are correct. 

Injf)1'mation promi8ed in reply to starred question No. 574 aBked by I}r. 
HabituT Rahman on the 1st Apnl, 1941 

CASE OF A MILITARY SEPOY FOUND TRAVELLING IN --JRREGULAR MAImER AT 

KIUL RAILWAY STATION, EAST INDIAN'RAILWAY. 

(a) Yes. 

(h) He was detected travelling in a higher class than that for which he had R 

ticket, and in a train by which 'be was not entitled to travel. He had exchanged his 
warrlont for a ticket. . 

~  He was requested to pay tbe .difference between inter and third class fares plu. 
penalty and on his refusal to do so, details of his ticket were noted 80 that the maUer 
could be reported to the military authorities. -. 

(d) Yes. The charge against the Chief Inspector was subsequently withdrawb. 



Sl'Al'EMENl' MADE BY l'HE HONOURABLE THE PRESIDENT 
REg-ARDING '.CHE INTRODUCTION OF A SECOND ROUND FOR 
STARRED QUESTIONS. 

Mr. Prealdent (:rhe Honourable Sir Abdur Rahim):'Gt will be within the 
recollection of Honourable Members that during recen Sessions requests 
were made to me on several occasions that inasmuch as there W8S still 
. question-time, those Melllebrs who hurl come after their questions hlld been 
passed over, might be permitted to ask them. In view of the general desire 
8Illong non-official Members that, if there is still time, those who. come 
late may be given one more opportunity to ask their questions, 1 ~  

considered the matter, bearing in mind the provisions of Standing Orders 10 
and 17; and in future I propose to adopt the practice followed in the 
British House of Commons where, if time Rllows, questions that have not 
been answered in the first round are called a second time. I also propose 
to adopt the House of Commons practice in this connection in its entirety, 
that is .to 8ay, in future those Members who hold authority to put questions 
of other Members will be permitted to do so in the second round only, 
and in the first 1bund only those Members who have questions in their 
names and are actually present in the House, will be allowed to ask tbeir 
questions. I trust that this change in practice will not act as an induce-
ment to Members to come late during the ~ 

Pandit r&ksbmi Kllnta Malva: Will you kindly order, Sir, that 11 copy 
of the announcement which you just now made be given to all the Members. 

Mr. Pre81delt (The Honourable Sir Abdur Rahim): Yes. That will be 
done. 

M;OTIONS FOR ADJOURNMENT. 

INDO-BURMA IMMIGRATION AGREEMENT. 

Mr. Prealcient (The Honourable Sir Abdur Rahim): Motion for Adjourn-
ment.. The first motion stands in the name of Mr. Akhil Chandra Datta. 
He wishes to ask for the adjournment of the House "to consider a difinite 
matter of urgent public' importance, 1]\z., the Indo-Burma Immigration 
Agreement" . 

. Mr. Akb.Il 0haDdra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): There is a Resolution coming day after tomorrow, 
and, therefore, I do not propose to move this motion •. 

Mr. PreIldent (The Honourable Sir Abdur Rahim): A Resolution on the 
subject is put down for 29th, and so this cannot be moved. 

The second* motion for adjoumment is in the .name of Sir Abdul HaHm 
Ghuznavi and it has exactly the same effect, and 80 it cannot be moved . 

.. "I beg leave to make a motion for an adjoUrnment of the busi_ of the 
Assembly for the pnrpoBe of discuBBing a definite matter of urgent public imp:wtBnce 
of recent occurrence, namely, the conclusion of a highly unsatisfactory and inequitable 
Indo-Butma Immigration Agreement." 

( 69 ) 
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[Mr. President.] 

The third* and fourtht motions are to the same etlect. They cannot 
be moveel. • 

EXPANSION OF THE EXECUTIVE COUNCIL AND THE ESTABLISHMENT OF THE 

NATIONAL DEFENCE OoUNCIL. • 

JIr. Presldent (The Honourable Sir Abdur Rahim): The next c.lotion 
for adjournment is in the name of Mr. Govind V. Deshmukh. He wants:· • 
"That tbe business of tbe Assembly be adjourned for tbe purpose of discuaaing 

a definite matter of ~  public importance, namely, the inadequacy of such measures 
as the recent expansion of the Executive Council and the establishment of the 
National Defence Council to increase further war effort. unleaa accompanied by tbe 
release of all political prisoners and detenus and a declaration tbat India will enjoy 
the same freedom as Britain or the Self·Governing Dominions witbin two or three 
years after the War." 

There seems to be two distinct. questions which the Honoura.ble Member 
wants to discuss, firstly the present composition of the Executive Council 
and the establishment of the National Defence Council, and secondly the 
release of political prisoner!! and also the question of ~  Status. 

Kr. GoviDd V. ~ (Nagpur Division: Non-Muhammadan): I 
am merely emphasizing in the adjournment motion the inadequacy of the 
measures to increase further war efforts. That is the sole point. 'Ihe 
rest incidentally followa. 

1Ir. PresideDt (The Honourable Sir Abdur Rahim): Which is the ques-
tion which the Honourable Member wants to discuss? • 

JIr. GoviDd V. Deshmukh:: While dealing with the inadequa.cy of tbe 
measures, I would certainly deal with the expansion of the Executive Council 
or the ~  of the National Defence Council, and so on. 

IIr. PreaideDt (The Honourable Sir Abdur Rahim): The Honourable 
Member's point is that unless something else is done, the war measures 
cannot have any effect. 

1Ir. Govind ~ These are not adequate. What is to be done 
is that the political prisoners should be released; that alone will not satisfy. 
What I mean to say is that the cumulative effect of the steps suggested by 
me would lead to satisfactory war effort. 

Kr. PresIdent (The Honourable Sir Apdur Rahim): The difficulty is 
that this question of release of political prisoners is not a recent matter 

·"The Assembly do adjourn to discuss a definite matter of urgent public im-
portance, 'Viz., the failure of the Government of India to protect the rigbts and 
interests of th ... Indians as revealed in the Indo-Burma Immigration Agreement of 
1941." • 
"The Assembly do ~ to discuss a definite matter of urgent public import-

ance. viz_. the failure of the Government of India to consult public opinion and to 
publish the Baxter Committee report before entering into tbe Indo-Burma Immigra-
tion Agreement of 1941 and to protect the legitimate rigbts and interests of the 
Indian people in the said Agreement." 

T ~ Assembly do adjourn its business to discuss a definite matt-er of urgent 
public importance, namely: the unsatisfactory and discriminating term.-of the 
recently signed Indo-Bunna Immigration agreement" 
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within the meaning of the ruleq nor urgent in ~  se_. ~  is the 
question of declaration of Dominion Status for India which is also a very 
<old 'Juestion. The Honourable Member cannot lump up questions of that 
cha.racter with tlie composition oi the Executive Council and the National 
Defence Council, for whatever reasons. I hold t.hat this is out of order. 

lIIr. Govind "V. Deshm:akh: I may say that this is a very urgent matter, 
because all over India there is a demand for an immediate IIoDd specific dec· 
laration a8 regards Dominion Status to be attained. within a short period of 
two years or so after the war. 

lIIr. President (The Honourable Sir Abdur Rahim): That is a very old 
question and there must be other means of raising it. 

lIIr. Govind V. Deshmukh.: It has assumed new importance, and, there-
fore, it is urgent. 

RELEASE OF POLITICAL PRISONERS AND DBTENUS AND AN IMMEDIATE DECLA-

RATION POR RECOGNISING INDIA'S STATtTS AS A SBLF-GoVERNING 

DOMINION .• 

lIIr. Presiden' (The Honourable Sir Abdur Rahim): Order, order. 
The next motion is in the name of the same Ilonourable Member who 

wants to discuss the gingering up of enthusiasm for the war by such forward 
.steps by the Government as release of a.Il political prisoners and detenus 
&1ld an immediate declaration for recognislng India'. status as a self-govern-
ing Dominion within two or three years after the war. This also must be 
held to be otlt of order. 

INDIA'S DISSOCIATION IN THB INTER-ALLIED CONFERENCBS AND ALLIED COUNOIL 

TO CONSIDER THE ECONOMIC POST-WAR. PROBLEMS. 

Mr. President (The Honourable Sir Abdur Rahim): The next motion 
has been given notice of by the same Honourable Member who wants to 
discuss India's dissociatlion hereafter in the Inter-allied conferences at 
present held in London and Allied Council to consider the economic post-
war problems as outlined in Article IV of the Atlantic Charter, as according 
to the statement of the Prime Minister, Mr. Churchill, the samb (i.e., 
Charter) is inapplicable to India. The Honourable Member then qnotes 
Article IV as follows: 
"They will endeavour, with due respect for their existing obligatioll8, to further 

the enjoyment by all states, great or small, victor or vaaquished, of access on 
equal terms to trade and to the raw materialll of the world which are needed fOr 
their economic prosperity." 

Is there any objection to the discussion of this motion? . 
The Honourable lIIr. M. S. hey (Member for Indians Overseas): What 

is the precise point of dissociation which the Honourable Member WRuts 
to raise? ' . 

lIIr. President (The Honourable Sir Abdur Rahim): The point seems to 
be that the Atlanti('. Charter does not apply to India. 

The Honourable II!'. M. S. Aney..:. The motion refers to the Inter-allied 
conferences and the Allied Council which are different matters. So it refers 
to plore than one issue and there is no specific single issue of recent 
occurrence, which ~ HOliourable Member wants to discuss. 
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,  . JIi. Pnaklea\ (The Honourable Sir Abdur Rahim): I suppose this 
happened after the last Session of the Assembly? • 
Seve:r&l ~  Yes, Sir. 

lIr. President (The Honourable Sir AbdurRahim): Is there any ~ 

tion to this motion being taken up? 

"1'he Houourable Kr. K. S. ~~ Yes, Sir. 
lIr. President (The Honourable Sir Abdur Rahim): As objection has 

been taken, those Honourable Members who are in favour of leave bE-ing 
. granted will rise in their places. • 

(After a pause.) 

As less than 25 Members ha\re stood up, leave is refused. 

ECONOMIC CONDITION OF COTTON GROWERS. 

Kr. President (The Honourable .Sir. Abdur Rahim): The next motion 
for adjournment stands in the name of the same Honourable Member .. 
The matter sought to be discussed relates to the grave situation arising out 
of the precarious economic condition of growers of cotton, particularly short. 
staple, conseqllent on the order freezing Japanese assets, ~  urgent 
and substantial reNef as the cotton crop will be moving to the markets: 
within a month. 

Is there any objection to this motion being discussed? 
(After a pause.) 

The motion is in order, and as no objection has been taken, it will be. 
taken up at 4 o'clock unless the business of the House is concluded e,arlier. 
in which case it will be taken up when the agenda is ~ 

H. E. THE GOVERNOR GENERAL'S ASSENT TO BILLS. 

Secretary of the Ass8mblJ: Sir, information has been received that the 
following Bills, which were passed by both Chambers of the Indian Legis-
lature during the Budget Session, 1941, have been assented to by His 
Excellency the ~  General under the provisions of sub-section (1) 
of section 68 of the Government of India Act, as continued by section 31 'l. 
of the Government of India Act, 1985:-

(1) The Insurance Deposits (Temporary Reduction) Act, 1941, 

(2) The Indian Merchandise Marks _(Amendment) Act, 1941, 

(8) The Petroleum (Amendment) Act, 1941, 

(4) The Bersr Laws Act, 1941, 
(5) The Assam Rifles Act, 1941, 

(6) The IndianJ Railways (Amendment) Act, 1941. 

(7) The Indian Finance Act, 1941, 
(8) The Protective Duties Continuation Act, 1941. 

(9) The Indian Tariff (Amendment) Act. 1941, 

(10) The Tyres (Excise Duty) Act, 1941, 
(11) The Excess Profits Tax (Amendment) Act, 1941, 

(12) The Delhi Restriction of Uses of Land Act, 1941. and 

(l8) The Insurance (Amendment) Act, 1941. 



HOME DEPARTM;ENT N:OTIFICATION ISSUED UNDER THE: 
• REGIST!tATION: OF FOREIGNERS ACT, 1939. 

The Honourable Sir Keg1Dald JluweU (Home Member): Sir, I lay on 
the table a copy of the ~  Department Notification No. 21/33-1/40-
Political (E), dateel° the 12th July, 1941, issued under the Registration of. 
Foreigners Act, 1939. 

HOME DEPARTMENT. 

NOTIFICATION. 

POLITICAL (E). 

Simla, the !BtTt July, 19l1. 

No. ~  exercise of the powers conferred by section 6 of .the R ~  
Hon of Foreigners Act, 1939 (XVI of 1939), the Central Go,:"ernment IS. ~  to. 
direct that the follhing further amendment shall be made In the RegIstraolon of, 
Foreigners (Exemption) Order, 1939, published with the notification of the Govelil-
ment of India in the Home Department No, 21/32/39·Political, dated the 21st June, 
1939, na.mely: 

To the Declarations set ont in the said Order, the following Declaration shall be· 
added, namely: 

"7. That the provisions of sub·rules (1) and (3) of rule 10 of the Rules shall' 
not apply to, or in relation to, any foreigner who is absent from the 
distwct of his registered address and who has furnishl'd in I'aspect of . 
such absence a report in pursuance of paragraph 10 of the Foreigners 
Order, 1939, to the Registration Officer of the district of his registered! 
address so long as the said report shall substantially comply with the reo 
quirements of the said snb·rule." . 

(Sd.) H. J. FRAMPTON, 

JOJfIt Secretary to CAe Government of 'nllia; 

AMENDMENT TO CERTAIN RULES AND FORMS O.F THE 
INSURANCE RULES. 

'I'Ile JlOIlOUl&ble Dlw&Il Bahadur Sir Ao Kamuwami KudaU&r (Com--
merce Member): Sir, I lay on the table a copy of each af the following 
documents: 

(i) amendment to Rule B of the Insurance Rules, 1939, published' 
with the Department of Commerce Notification No. 597-1 (2)/ 
40, dated the 1st February, 1941; 

(ii) amendment to Forms V and VI of the Farms set forth in the· 
Schedule to the Insurance Rules, 1989, published witp the 
Department of Commerce Notification No. 597.1(2)/41, aated' 
the 2nd August, 1941; and 

Oii) amendmEmts to Rules 16 and 24 of the Insurance Rules, 1939, 
published with the Department of Commerce NotificatioB 
No. 597-1 (8)/41, dated the 16th August, 1941. 

• ( 73 ) 
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DEP .AB'l'MENT OF COMMERCE. 

NOTIFICATIObi8. r 

New Deilli, the lIt February, 19-#1. 

No. 597·[ (I)/.IO--In exercise of the powers conferred by sub·sections (1) and (I) 
·of section 114 of the Insurance Act, 1938 (IV of 1938), the Central Govenmient ill 
pleased to direct that the following amendments shall be" made in the Insurance Rule&, 
1939, the same having been previously published as required by sub·section (1) of the 
,said section, namely :-

In rule 8 of the said Rules-

,(1) in sub·rule (I), for the words "shall be" the wor'ds and figure "shall, at the 
option of the depositor, be" either paid ip London by the London Office of 
the Bank after deduction of a commission of 5&: on every SUID of :£100 or 
part thereof, or" shall be substituted; 

~  in sub·rule (S), for the words "and amounts" the words "and amounts if 
any", shall be Bubstituted. l 

H. C. PRIOR, 

Addl. Secy. to the Go1Jt. of India. 

INSUl\ANCE. 

Simla, the Snd Augu8t 19-#1. 

zyo. 697-[ (1)l-#l.-ln exercise of the powers conferred by sub-sections (1) and (2) of 
~  114 of the ~  Act, 1938 (IV of 1938), the Central Government is leased 

to direct that the ~  funner amendment shall be made in the Insurance p Rules 
1939, ~  ~  havmg been previously" published as required by 8ub-section (1) of 
the said sectIOn, namely:-

For Forms V and VI of the Forms set forth in the Schedule annexed to the said 
Rules, the following Forms shall be substituted, respectively, namely:-

'To 

:Bm, 

"FORM V. 

(See Rule 16). 

Application for a licence to act as" an Insurance Agent. 

The Superintendent of In8urance, 

Department of Commerce, 

New Delhi. 

I requ.est that a ~  to act as an insurance ageut may be granted te me. N ece. 
88ry particulars are g'lvenbelow. The fee of Ra has been paid mde" 
bank treasury receipt attached. ' 
your letter No. , dated 
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2. I, the applicant, declare that the anawera below are true and that the licence for 
which I hereby apply will be used only by myaelf for IOliciting or procuring inluranoe 
ba.iness. . 
• 

Date l!1ol • 

-(1) FuD name of. the applioant in block (1) 
letters. (State whether Mr., Mrs. or 

• Miss). 
(2) Father's or Husband's name. (Strike (2) 
out portion not required). 

(3) Full addreaa (in block letters) stat. (3) 
ing the name of the PrOvince or 
Indian State in which the admeaa is 
situate. 

(4) Age and date of birth in Christian (4) 
era. 

·(5) Number and date of the laBt licence(n) 
held. if any . 

. (6) Date of ezpiry of the last licence held, (6) 
if any. . 

('2') Has the ~  been found to be of (7) 
UDBound mina by a Court of com· 
petent jurisdiction , 

.(8) Has the applicant been found guilty (8) 
of criminal misappropriation or crimi. 
nal breach of trust or cb eating or 
forgery or an abetment of or attempt 
to commit any such offence by a Court 
of cOInpetent jurisdiction ? 

. (9) In the courae of any judicial proceed. (9) 
ing relatinc to any policy of insurance 
or tile winding up of an insurance 
company or in the courae of an in. 
vestigation of the affairs of an insurer 
has the applicant been found guilty 
of or to have knowingly participated 
in 'lr oonnived at any fraud, dis. 
honesty or misrepreaentation agaiast 
an insurer or an insured Y 

(10) Has the applicant's licence been can· (10) 
celled at any time by the ~  

dent of Insurance and if eo, when Y 
.(11) Has an application for a licence ever (11) 

been refused 1 If so, when and 
by whom , 

Youra faithfully, 

Signature. 

[To be filled in by the insurer or chief agent, if the application is aubmitted through 
him. In the case of applications submitted in bulk this endorsement should' be 
filled in for each application.] 

Forwarded to -the Superintendent of Insurance, New Delhi, with the request that 
the liCl'.Dce, if granted, may be senf. to uaror transmission to the pa.rt.y!partJell oonr.erned 

direct ., the agent 

The fee of Re. in respect of this application has been paid __ ~ __ 

_ bank/treasury, vide consolidated chalan for Ra. 
letter No. 

tJilkyour 
.•....... and liBt. attached. 

, dated 

No .• 

Dated the 

Signature of sender. 

(Full address of sender.) 
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NOTES. 

1. The at.tention of the applicant is drawn to section 104 of the Insurance Act, 1938, 
which provides that whoever in any document required for the pmlposes of any .f the' 
provisions of that Act, wilfully makes a statement false in any material particular,. 
knowing it to be 'false, shall be punishable with imprisonment for a term which may 
extend to three years. or with fine which may extend to one thoul\jI.nd rupees, or with 
botih.. • 

2. This application should be accompanied by a treasury or bank receipt obtained ali: 
laid down in Rule 16 of the Insurance Rules, 1939, unless it is submitted through arr 
insurer, etc., with a consolidated chalan. Payment by money order, cheque or postel 
order will not be accepted. The fee should be paid for credit under the head "XXX"V'I-· 
Miscellaneous Departments-Miscellaneous-Fees realiMed under the Insurance Act, 
1938". Carp should be taken to see that the name given in the treasury or bank. receipt 
is identical with that shown against item (1) of the application form. 

3. Every question should be clearly answered in words and not by putting a dash· 
or a cross. 

4. An applicant must be 18 years or over on the date of, submission of the appli-
cation. 

5. It is requested that the application may be filled in as far as possible in the 
English language. Where it is not possible to do so, at least the name and address of' 
the applicant and the father's or husband's name should be transliterated in English 
in block letters. 

6. If this application is for renewal of the existing licence held, it should be Bub-
mitted not more than 3 months before the date of its expiry. 
7. No acknowledgment of this application will be sent. If one is required the appli-· 

cation should be sent by registered post (Acknowledgment due). 

(FOR USE IN THE OFFICE OF THE ISSUING AUTHORITY). 

No. I. L. ( )/4, dated Np.w Dellli. the 194 

Returned with the bank/treasury receipt with the remarks that • 

To Allliatant Superintendent 01 17I8urtlllCe. 

Be-submitted ~  the bank/t.reasury receipt. 
Dated tAe Signature 0/ ,ender. 

To 

The Superintendent of Insurance, 
New Delhi. 

FORM VI. 

(See Rule 16.) 
No., 01 Licence 
Licence to act. as an Insurance Agent under Part II of t.he Insurance Act, 1938. 

~

having paid the prescribed fee and having made the necessary declaration is hereby 
authorised to act as an Insurance Agent up to 

Dated the day of 194 . 

Signature of Licence-holder to be made 
as soon as licence is received. 

Superintend,nt 01 lnaurance. 

NOTK.-If it is desired to renew this licence for a further period the-procedure laid 
down in rule 16 of the Insurance Rules, 1939, shall be followed and an applicatio\ for-
renewal should reach the issuing authority not more 'than three months before the-
existing licence expires." 
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Simla, tM, 16th August 1941. 

No. 597-1. (8)f.#I.-In exercise of the powers conferred by sub·sections (1) and (I) 
of section 114 of the Insurance Act, 1938 (IV of 1938), the Central G ~ i. 
please_ to direct thal1 the following furtber amendment shall be made ill the Insurance 
Rules, 1939, the same having been previonsly published as required by sub-section (1) 
of the said section, namely :-

1. In rule 16-• 

(a) in clause (a) for the words "a fee of one rupee", the words, brack.. and 
letters "the fee specified in clause (aa)" shall be substituted; 

(b) after clause (a) the follpwing clause shall be inserted, namely :-

"(00) The fee for obtainin.g or ~  a. licence to act as an ~ ~  !lg"lIt 
shall be one rupee it the licence 18 IBSUed for a perlod begmnmg WIth a 
date earlier than the 1st October 1941 or one and a half rupees in any 
other case; 

Provided that an additional fee of one rupee shall be paid if the application 
for renewal of the licenCe reaches the issuing authority on or after the 
da.te on ,..hich the licence ceasea to be in flmlll." 

2. In rule 24-

(a) in sub-rule (1)-

(i) fl¥' tht words "one hundred rupees" the lII-ords "five hundred rupees" eh&Il 
be substituted; 

(ii) for the words "accil,lent and miscellaneous iDSurance, including workmen's 
compensation and motor car insurance", the words "miscellaneous insur-
ance" shall be substituted; 

(iii) in the proviso for the words "fifty rupees" in both places where they occur, 
Ute words "two hundred and fifty rupees" shall be subsituted, 

(b) sub-ruW (2) shall be renumbered as sub-rule (6), and sub-rule (3) shall be 
omitted,' 

(c) before sub-rule (6) as 80 renumbered, the following sub-rules shall be inserted, 
namely:-

• 

"(2) The fee for renewal of registration under section 3A of the Act" for each 
class of insurance business for which the insurer is registered shall_ be, 

(i) where the total annual gross premium income including annuiiy consi-
derations, if any, 8S shown in the revenue account-for that class of 
insurance business prepared under the Act for the calendar year prece-
ding the one in which the application for renewal of regiatratiou is 
required to be made does not exceed One lakh of rupees, fifty rupees; 

(ii) where such premium income exceeds one lakh of rupees but does not 
-exceed two lakhs of rupees, one hundred rupees; 

(iii) where such premium mcome exceeds two ~  of rupees but does not_ 
exceed four lakhs of rupees, one hundred and fifty rupees; 

(iv) where such premium income exceeds four lakbs of rupees but does not 
exceed six lakhs of rupees, two hundred and fifty rupees; 

(v) where-such premium income exceeds six' lakhs of rupees but does not 
exceed ten lakhs of rupees, three hundred and seventy-five rupees; 

(vi) where such premium income exceeds ten lakhs of rupees, five hundred 
rupees : 

Provided that the fees for -renewal of registration payable in anyone year h)' 
an insurer in respect of his insurancie busine88 ot'her than life insllJ'allCl 
busin_ shall not exceed oDllthousand ~  five hundred rupees. 

(3) The fee for registration under section 70 of the Act .hall be two hundnci 
• rupees. 
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(4) The fee for renewal of registration under iection 't0A of the Act shall be 
fifty  rupees where the total glOlS premium incom(' including annuity consi-
derations, admission fees and other fees, if any, as shown in tlie revenue 
acconnt last furnished under the Act was less than fifty thousand Jupes 
per annum or one hundred rupees in all other cases. 

(5) The fee payable for obtaining copies under section 119 of the Act shall be 
two rupees for each foolscap page of the copy, the copy being prepared 
with reasonable margin and spacing." • 

~ in sub-rule (6) as 80 renumbered, for the words "The fee for registration", 
the words, brackets and figures "Any fee specified in this rule or payable 
under Bub-section (1) of section 20 of the Act" shall be substituted and 
for the wocds "the application for registration", the words "the relevlfnt. 
application" shall be snbstituted. 

N. R. PILLAI, 

Atldl. Secy. to the Gfwt. of /r,dia. 

ELECTION OF SIX NON-OFFICIAL MEMBERS TO THE DEFENCE 
CONSULTATIVE COMMITTEE. 

Sir G111'1lD&th B8WOOl (Government of India: Nominated Official): Sir, 
I heg to move: \. . 
"That this Assembly do proceed to elect, in such manner as the Honourable the 

President may direct, six non-official Members to .erye on the Defence Consultative 
Committee." 

The present Consultative Committee which is a drpartmental com-
mittee of the Defence Department consists of Members nominated by 
certain Leaders of Parties. When Government announced the appoint-
ment of this committee ·it was also announced that steps w"uld be taken 
immediately the Central Legislatures meet to have the members of the 
committee duly elected. In pursuance of that undertaking I make thil>' 
motion. Sir, I move.' 

:Kr. Prea14ent (The Honourable Sir Abdur Rahim): Motion moved: 

"That this Auembly do proceed to elect in such manner as the Honourable th. 
President may direct, six non-official Members to serve on the Defence Consultative 
Committee." 

Kr. BU88nbhai Abdull&bbai Laljee (Bombay Central Division: 
Muhammadan Rural): I consider this motion to be the most important 
one before the House for this Session. In fact, Sir, a great deal has been 
said. and rightly too, that we are passing through very trying times. On 
the one hand, Sir, it has been said that the people are with the Govern-
ment. On the other hand it has been said that certain classes of people 
are not with the Government. But above all, Sir, there is no denying the· 
fact that this House is the responsible House under the Constitution and 
is the UlOSt important authority belonging to the people of this .country 
and, as such, so long as the Government realize this true aspect of the 
question and try their level best to associate in this important war measure 
8S many elected Members as could possibly be of this House, I think then 
and then only would they be able to jURtifiably say that a large number of 
people &Ie with them. Sir, we have been asked to nominate only six 
Members on this all-important matter. This 'is really one of the most 
important. of tpe war activities which lies within the power of this House. 
to 'watch, guide and help. • 
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111'. ]1'. )[. Joshi (Nominated Non-Official): We have become a very. 
slllall House . 

• 
.... 'Kunnbbai Abd11l1abbai Laljee: It may be a very small House at 

present, but it really represents crores of people; if Government will look 
int.o the figures of· ihe Constituencies represented here, they will find lakhs. 
of people are represented. Not only that, but we have been very glad to. 
learn that the Secretary of State for India has realised and taken the great-
est pride in being able to get in the extended Council the nomination of our 
friends, Mr. Aney and Sir Homi Mody, because they happen to be elected' 
Members. Sir, they know very well, and we ought to realize the fact, 
that at present, howsoever we may be constituted, we are the persons 
who are really responsible for the defence and prosperity of our people and' 
for the moneys of the people, and for every farthing that is spent-for 
good or for bad-we shall be held responsible. I am sure, Sir, constitu-
tionally it is, and Government will and must acknowledge it. 

Sardar Sant Singh (West Punjab: Sikh): Constitutionally it is not. 

111'. Busenbhlll Abdullabhai Laljee: I hold it is and it is the true view. 
What I want to tell is this: only six Members of this House to look after· 
this all important war activity of Government is not right and proper. 
Besides, we find that hardly three elected Members were chosen. What 
is the value the Government attach to the representatives of the people? 
What. is the value Government has given to the rate-payers? If even now 
Government do not realize tha t the elected people are the real people to 
look after ~ activities of Government then what is the use of this_ 
House and why have extension of this Assembly and why have all these 
constituencies? Let us go back to the old age and let the Government act 
in their own name and on their responsibility. It is bigh time that Gov-
ernment should realize that it is in their own interest that they should now 
consider seriously and recognize the elected Members of this House. How-
soever small they may be at present it is due to their co-operating 
with you and due to the fact that they offer their co-operation that you 
can tell the world at large that the people are with you. Sir, for these. 
reasons I want the number of Members on the. Defence Consultative Com-
mittee to be very large, large enough to meet people's desire. 

Well, sir, I do feel that great attempts are and havE', been made in· 
~  provinces-and they are in a way good-for the prosecution of the· 
war, but everywhere what do we find? We find nominated Members; 
. nominated by His Excellency the Viceroy or nominated by H. E. the 
Governor. But why? Why not ask the people? Why not take the· 
people's representatives? If you have doubts about the credentials of 
those who are present here in this House do please dissolve the House 
and get newly elected Memhers. That will be the ~  spirit and right 
thing to do. That will be straightforward, honest position to. 
take. That will be the dignified position. Very recently I happen-
ed to attend a small Conference when I saw the representatives who were 
on the Treasury Benches onl\"s few years back saying "people desire· 
everywh6l"e people's representatives s.nd that is what is required". But 
I regre' t'bey did not speak 80 frankly for the people's. right when ~  
were on those Treasury Benches. I appeal to the Government to conSIder-
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[Mr. Husenbhai Abdullabhai Laljee.] 

this position seriously. Even now there is a chance for them to recognise 
people's representatives' right and Government should take on ~ larger 
J11lPlber of, elected representatives of the people. With due regard for the 
;Committee that H. E. the Viceroy has appointed I must say that consti-
t.utionally they are not and cannot be taken as rept&sentatives of the 
,people. I am glad to acknowledge that they will be doing useful work 
.and ~ I say from the information I have got but constitutionally they 
~  not representatives of the people. Let .the elected representatives be 
tlelected first and then some of the people will not be able to say that !here 
is not the co-operation of the people. It is an elementary principle of 
.democracy to acknowle.dge the right of elected members. Tht' British 
Gflvemment has been all along doing it. Therefore, I do ask, Sir, that 
.the number may be increased, almost doubled and that the elected element 
,must be 2jSrd of it. 

Honourable Kembers: Move an amendment. 

1Ir. HU88Dbbai AbduUabhai Laliee: Sir, I would mo.e Itn amendment 
if you permit. I do not know whether since a notice has not been given I 
Will be allowed; that is my difficulty. 

Xl. President (The Honourable Sir Abdur Rahim):\ The H9nourable 
.:Member can only appeal to the House. 

Xl. Husenbhai Abdullabhai Laliee: I think that is the puation, but 
1£ the Leader of the House agrees I hope there will be ~  objection to 
'moving an amendment. However, Sir, I know my position and I agree I 
cannot make any amendment. Therefore, I am appealing and I do hope 
sincerely that now is the opportunity for all the Honourable Members on 
the Treasurv Benches to take into confidence the people's real representa-
ti;es and 1° t.ell them on the floor of this House that, after my having 
drawn their pointed attention that there are people's real representatives 
.n this House wishing to co-operate (having been elected by the people, 
they represent lakhs and lakhs of people by their vote) and if you even 
now deny them the opportunity it would be very difficult for many to 
understand how you say that the people are consulted and are entirely with 
you-I use the word 'entirely'. Here it is an option placed before the 
Government to aVRil of or reject, I still hope you make the Dumber at least 
·double or three times and have at least 2jSrd elected Members. I have 
uothing to say against the Members who are already working. From the 
information I have got, I can say that they have done well. But all the . 
. same that does not make much difference. Everybody here would like to 
become a President of this Honourable House but it is an acknowledged 
fact that none but an elected Member of this House can become its Presi-
-dent. Tt is t.hat very principle on which I appeal to my Honourable 
. friend, the Leader of the House and all the other Honourable Members 
to avail of this opportunity. This is the only body connected with the 
'war activities, this ~  the .only body that is associatetl with the Central 
I.egis1ature, a body associated with reRI Rnd elected representatives of the 
'people, and if you wish that the people should be fully with you then why 
: should you not consult them? Why should you not associate with-them? 



EJ,oBCTION TO 'llBE DEFENCECOlfSl1LTATIVE COMMITTEE -81 

And why should not their views be taken into consideration? Sir, they 
want.to take on only six Members even at this stage of the wal'--Only six 
-Members I And the whole of India to be represented by six 
Members I Let anybody dare deny that this Assemblv does not represent 
the, people. If this Assembly does represent the people, then the number 
of members on this important Committee must be larger. The stakes are 
great and it is only but fair, j\lst and equitable that they should have as 
large a numbe!-a'S possible from this House, from among those who are 
willing to ~  With these words I once again appeal to the Gov-
-ernment to realize this position and get the fullest co-operation possible 
through the people's real and elected representatives so that you may be 
in a position to say that the voice of the peOple is with you in carrying 
-out the war activities. 

Lieut.-Oolonel Sir Bemy Gidney (Nominated Non-Official): Sir, 1 
12 N desire at this stage to associate myself with the remarks made 

OON_ by the Deputy Leader of' my Party, Sir, this is a matter to 
which I have given considerable attention. I am a Member of the 
Defence Consujtative Committee having been elected by my Party. But 
1:Lis is a matter which the Government must look at from a different 
,standpoint.  We know how peculiarly we are situated as far as those 
-empty benches are concerned. We also know that Government's field of 
lrecruitment from the· elected Members has been tremendously narrow. 
'We also realise that it is wrong in this House to make a difference ~  

;a non-official Nominated Member, and an elected Member or even an official 
Member. They come to this House with equal responsibility, and .sometimes 
-aome of the eNominated Members, for instance, my friend Baa Sahib 
Shivraj, represents sixty miJJ§.ons of people,---and We have Members 
on this Committee who are nominated as well as elected. As a member of 
that Committee, I ca.nbear ample test.imony to the most excellent work 
that was done on that Committee by my friend, Col. Rahman and he is 
a Don-official nominated Member. I do not know what we could have done 
without him. But I join with my friend, Mr. Laljee, in poin,tiQg out that 
.oovernment have given scant recognition to elected Members. May I 
pnint out to Government for their consideration that, in the composition 
of the last Defence Consulative Committee we had 50 per cent. ~  

Members from the Groups and 50 per cent non-official nominated Members. 
'This I consider is not right. I wrote to Government on the matter, but 
_ they did not take notice of my protest. I go a little further and say this, 
that in the composition of that Committee there was not. even. one elected 
Muslim. There was one Sikh; who was an elected Mamber. But that is 
the position. Sir, if you want the co-operation of thE!' communities, if you 
-want the co-operation of a community like the big Muslim community, 
-you must have an elected representative from that, community, and this 
is really the very nucleus of the protest which my friend, Mr. Laljee, has 
placed before this House, and I join with him in his protest. Again I also 
feel that the Committee is too small and was not representative enough. 
Whether it was boycotted, girlcotted or any-cotted by the Congress and 
Muslim League the point was that the Committee was not large and 
representative enough. The other issue raised was that there were too 
many -non-official Nominated Members as compared with elected Mem-
"bers. I am not entirely a non-ofticial nominated Member inasmuch as 
lam' !!sleeted by His 'Excellsncythe Viceroy. from a; panel, and 
11. E. the Viceroy has an opportunity of electing froJ;Ji this pailel, I there-
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fore, stand on a par with Mr. Aney's election-bu1i span from ~  was.. 
elected to this Committee by my Party. The question is, are the Govern-
~  prepared to enlarge the Committee? And may I sal it will ba to their 
lUterest as well sa to the ~ of the House and tlbe Committee as. 
well. if ~  .Committee were enlarged in the manner we have suggested . 
.[ think Jt WIll not be good policy if the Government were to demark non-
official Members from elected Members of iihis House under any ~
stance. If m. a Committee there are, say, six members, 1here should be· 
~  elected and two nominated members, and in tha.t proportion one can 
mcrease the total number of members in the Council. But I wish to-
unpress on the Government that we cannot fill these Committees with 
members who will say just what you wa.nt them to say. I am afraid there-
;s some sur h feeling in the minds of some elected members of this House 
and I tell the Government that -this feeling was observed by me during' 
my recent tour in the South. Sir, my friend, Mr. Laljee, has pointed out-
to the Honourable the Leader of the House a very important matter 1:e-
garding the enlargement and composition of this Committee and I do hope· 
due notice will be given to it. .: 

Mr. LllchaDd. lIavalral (Sind: Non-Muhammadan Rural): Sir, so far-
as this motion is concerned, it has a history behind it. The country will 
not be satisfied with the appointment of certain Commitiees or Councils-
for defence matters. What the country wants is that the actual port-
folio of defence should be given -to an Indian Member. That is the· 
demand made for a long time past, but nothing has been lime up to this-
lUoment to meet that demand. We expected that when the Cabinet was 
expanded the Government would repose the fullest confidence in the-
Indian Members of that expanded Cabinet and also trlmsfer this otherwise 
untouchable portfolio into the hands of one of the Indian Members, but-
they have not done so. Therefore, I think-the country has 8 grievance over 
this -matter. I cannot understand why the defence portfolio should not 
be in the hands of an Indian Member as all other subjects are in the· 
hands of Indian Members .  .  .  .  .  . 

111'. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member should perhaps confine himself to the motion before the House. 
He cannot go into all those details. 

Mr. LalcJaand :R'avalr&l: Sir, I again repeat that the country will not 
be satisfied with these small Consultative Committees. This House had" 
committees for other departments like Finance, Home and so on, but no 
consultative Committee was appointed fOr Defence. 1>emands were made 
from time to time, there was a great agitation set up in this House, but 
slways a deaf ear was given to our demands until, last time, when the 
predecessor of the present Commander-in-Chief .made a ~  in the 
Council of State to the effect .that a ConsultatIve Committee would be 
Ilppointed. Since then we know that a Committee of ~  Member& 
\vas appointed. At that time the House was not in Sesaion and so the 
Ulatter could not be taken up then. I think now is reaDy the time wheD 
this question shoul4 be taken up. • 
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Now, Sir, the first point raised by my friend is that the number of 
Members is too smail. I agree with him. As I said, there are Committees 
associated with Finance, Home and other Departments. In the }'inance. 
Committee there are 14 members, and I cannot tindel'!ltand why in an 
important Committee like the Defence Consultative Committee. there 
should be only six members. There is therefore every justification for in-
('reasing the number of members on this important body, and as no 
ameJIdment has been made, I appeal to the House as well as to the 
Treasury Benches to increase the number of members. The most import-
ant thing to be borne in mind is that it is not enough if the Committee 
were enlarged, but the members of the Committee should be furnished 
with all detailed informat:on .  .  .  .  .  . 

Lieut.-Colonel Sir Henry Gidney: We got full information on all the 
matters to which the Honourable Member has referred. 

Kr. :r.Ichand lfavaJrai.: We want a sound and substantial Committee 
,,; hich may be allotted certain definite functions to discharge, and in whtlm 
fuIIest ~ may be reposed. My friend, the Mover, said, that the 
Committee should be adopted, but he .has ~  enlightened us as to what 
should be the functions of the Committee or how far will the Govern-
ment repose confidence in the Committee, because, invariably, the Govern-
ment say that such and such a matter is confidential and nothing is dis-
closed. On the last occasion when this Committee was appointed, I find 
the Army Secretary said this:-

"His ExcelleD.,. the Defence Member is firmly of the opinion that the pouibilitiN 
of his receiving ~ ~ and advice from the ~ ~  ~  .men, .on the ~ 
hand and of his glVJDg them, on the other, informatlOD which will B881st them m 
the ~  of their public duties, require regnlarization and he hOPN that arrange-
ments will be shortly worked out whereby this can be given effect to;-in what precise 
manner I cannot at present explain, because it has not been worked out aDd sa l' 
has been made, I think, abundantly clear, there are many difficultiN, not only 
constitutional, but abo practical, in the way. But so far as rendering it posBible 
for the Defence Member to receive the advice of Indian rublic men in matters which 
are connected with his Iphere of relponaibility and 0 hiB gimll' them aU the 
infoImation which he can Afely and properly give il concerned, thoN difficulti .. will 
IOmehow be surmounted." . 

I would, therefore, like to put two questions: What is the ~
tion that this Committee will get? Will it be free and full or will 
everything be marked confidential? I have no information und that is 
why I am putting the question whether the present committee with its 
Nominated Members-how far are they 8atisfied and how far 9.1'e they 
taken roto confidence-or does it exist only in  name? If it exists merelv 
for name's sake, then I think it is no use having it, though I would ~ 
the committee to work and its co-operation should be taken in full confi-
dence. I would also like to know how far their views are given consi-
deration or whether they are thrown away. This can be explained by 
mstances that may have happened up to this time. Members on that 
committee must be knowing how far information is given to them and 
they are being taken into confidence and how far their suggestions ore 
taken into account. I would really like to know what will be theiT func-
tion and their powers. Is it to be merely coDSultative as U is till now. 
in the "sense that their views may not be considered? Will their views 
be thrown away at the whim or caprice of the chairman of that com-
mitte&? 
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, I, therefore, submit, without taking ·any further time, tihat this com-
mittee may be constituted with more members and giving them full 
powers and reposing full confidence in them. • 

1Ir. Jamnadas M. Mehta (Bombay Central Division': Non-Muham-
madan. Rural).: Sir, I rise to support ~  motion moved by my Honour-
able frIend, SIr Gurunath Bewoor. It IS true that we have been slow in 
this matter, that this matter is being proceeded with rathpr leisurely t but 
it is not true t·hat the appointment of this Committee is confined to nomi-
nated Members, as two of the previous speakers have said. We are not 'ioU 
nominated Members. I am nominated by the Leader of rr,y Party. T ~ 

is no point in mis-understanding how this Committee was constituted. 

This Committee was appointed rather late and it is one more proof of 
the mistrust which has kept this country out of the inner knowledge of 
the defence problem for two hundred years. Now that it has come I 
desire only two things, that the House should take the fullest interest ill 
its appointment and in its proceedings and that the G~  sheuld 
repose the fullest confidence in this Committee by plllCing all their cards 
on the table to the extent that is possible .. It was my privilege to be 
recommended for appointment to this Committee by the Leader of the 
Congress Nationalist Party, and I shall tell the House with such reserva-
tions as were imposed on me as a member of that Committee what 
work that Committe has done. 

First of all, the question has been raised by my Honourable friend, 
Mr. Husenbhai Abdullabhai Laljee, about the number of-this Committee 
Opinions may difter, and there is room for difference of opinion whether 
there should be ten .or twelte or fourteen people on it. But in my opinion 
that is not a point of very great substance. Ten is as good a number as 
12, and if there are going to be 12 I de not mind. 

1Ir. Huaenbhai AbuUabb&l Laljle: It is only six I 

1Ir . .Tamnadaa M. Mehta: Six out of 10. Six for thiil House and four 
for the Upper House. I agree that the number allotted to the UPP?r 
House is in excess of its numbers and its importance. Everybody wIll 
agree that this House represents the public far more eftect.ively and cor· 
rectly than the Upper House can ever hope to do 

1Ir. Pre8ldent (The Honourable Sir Abdur Rahim): I think the Hon-
ourable Member must not make any reflections on the other House. 

Mr • .Tamnadas M. Xehta: May I submit that I am merely claiming 
importance for my side of the House? 

1Ir. President (The Honourable Sir Abdur Rahim): Y"'8, but not at 
the expense of the other House. 

lit . .Tamnadas X. Mehta.: May I not claim more seats for my House? 

. 
Mr. President (The Honourable Sir Abdur Rahim): tthe Honourable 

Member must not .make any invidious comparison. • 
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Mr. oTamnadas •• XU"': Without any comparison, I can claim-om 
fact it has been claimed by the two previous speakers whom you allowed 
to speak in that strain _  .  .  . 

• • 
Mr. Prealden' (The Honourable Sir Abdur Rahim): That is all right. 
Ii the Honourable Member refers  merely to the importance of this House 
it is all right. • 

Mr. oTamnadas •• XeIL'.: The imporlance of this House is so grea' 
that the number allotted to it is far too inadequate_ That is how I put 
it. 1'1 the number is increased, I am in complete agreement with it; but 
it is not the number which makes for· effectiveness but the quality of the 
people whom you elect, and I am not sure that we shall use this oppor· 
tunity of electing even six Members with as ~  responsibility &8 we 
&hould have done. I am sorry to have to say that even the first tour of thili 
Committee was not fully attended by members. That is my complaint. 
Such of them as came, interested themselves far more in other occupations 
and were less interested in the working of the Committee. I think more 
younger blood is necessary. Members who cannot walk GO feet without 
being fatigued are not expected to rO!lm about four miles in the Naval 
Depot in Bomba,.. People who cannot ride without riskshaws are not 
expected to go round the Arsonal at Poona which IS about two miles. 
T ~ ~  it is ~  necel'lsary that the House should ~  men 
actlvely mterested ill the matter. MeJIlbers mliBt be selected With dua 
regard to their capacity to stand the strain of strenuous work which is the· 
work of this Committee. Mere communal proportion and raising other 
bares of that kind is absolutely useless. If you want II Consultative Com-
mittee, appoint six most enthusiastic, most earnest peoplil of reasonable 
limits of age. 'fhat unfortunat.ely is not the case today. 

Secondly, the Committee was not called more often. It was ~  
in a belated manner and having been appointed in a bel.ateri manner It was 
convened far more belatedly. We were told we will be called this dJ.Y, 
we will be called that day, and, ultimately, we were called in July end. 
And now we are October end, and after five months of our appointment 
we were called only once. That I think is too little consultation. 
Further, although a great deal was promised when the Committee waR 

ap,{>ointed, that the members will be shown th\s, that the members will be 
shown that, only one tour was undertaken and that for about ten daYR. 
'rhis tour was very valuable, we learnt a_lot, we came into grip of the 
inner working of the defence problem of this country to RCIlTle extent but 
it was only  a part of it, a very small part at that. People whom you ~  
tG consult on the question of. defence are entitled and are bound, fir&t 
01 all, to acquaint themselves with the whole defence problem at the 
earliest possible moment. But that is apparently ~ the object with 
which this Committee was appointed, or if that wal! the object it has· 
be(1n very feebly carried out. We were told that we shall be taken to 
all the military installations and there may even be some j(}urney outside 
this country; the frontiers of this country are now supposed to rest on 
Suez on the one hand and ~ Singapore on the other and, therefore, we were 
told that we might be taken there. We have been waiting for five months 
and not a ~  intimation has arrived about the proposed visits to these-
frontiers and the request which I made to be shown, some of the places even 
in India_ was turned down. in the mQllt polite manner. In our Southern· 
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Command tour we omitted Belgaum, Mhow and DevalaIi. I thought they 
were centres' of some military importance and I asked :.'or permission, if 
the other members were not being invited, to be anowed to be there alone. 
The reply was, 'Not now.'. In the case of Alice in tne Wonderlaftd, jam 
~  jam yesterday, but no jam today I Kn()wledge yesterday, 
knowledge tomorl'ow, but no knowledge of the Defence today. 

I do not wish to belittle the importance of this Committee on these 
~  .. The appointment of this Committee is a step in t.he right direc· 
tion. For the first time in the history of this country elected representative!; 
of the people sit at a table ,to know the inner working of the defence problem 
though to a very limited manner. And although the Comtrumder-in-Chief 
haa imposed the duty of secrecy on me he has also I am sure left us to our 
commOllsense to decide for ourselves what was secret and what· was not, and 
in pursuance of the use of that commonsense I say that His Excellency ~ 

Commander-in-Chief gave us a lucid exposition of the war situation that 
prevailed in July last. He gave us in one hour what we had tried to 
learn in two years from the newspll.peprs. The Commandt>l-in-Chief is a 
student of history of War, and I think he is a very real close student. His 
manner of expounding the question was worthy of all praise. He has a 
lucidity of expression and a dryness of humour which s(iIIletimes enlivens 
even the proceedings of a dull Committee. Once he said, Hitler had a 
great advantage over him; one of them was that he has not yet appointed 
a Defence Consultative Committee. In the Defence Consultative Com-
mittee the members should be taken into the fullest confidl::nce and at the 
earliest possible moment. From the way in which the Committee worked, 
the members of this Committee will, I am afraid, not be equipped wi.th 
the knowledge of the defence problems until this war is over. The pace 
of enlightenment must be accelerateci. If the defence. problem is of 
immense interest to this ,country, the knowledge of those who compose the 
Consultative Committee should be as quick and as thorough as the Com· 
mander-in-Chief can' make it. That is my one request to His Excellencv 
thr Commander-in-Chief,-that having appointed this Committee, never 
mind the number, he should make the fullest use of that Committee at the 
earliest possible moment so that the members of this Committee, are !'.o 
equipped that they can enlighten public opinion on this momentous issue 
of Defence. 
I want to tell the House one more grievance about ~  way in which 

t,he Defence Department is recruiting officers. 'rhis grievance is that no 
matter how educated a man may be. no matter how physiC'ally fit he may 
be, even when he satisfies every educational, physical and other known 
test laid down by the military, scores Bnd scores of people Rre turned down 
and not granted commissions on the plea of unsuitability. The word "un-
suitable" is used for blasting the hopes of young men who have offered to 
volunteer their services either as King's Commissioned Officers or ~ 
Viceroy's Commissioned Officers. Young men equipped eduC'ationally and 
physically in the best manner possible, men renowned for !!ports in their 
colleges and schools,-these men are interviewed and found fit, and then 
they are told, "We thank you for offeri.nst your services, hut you are not 
found suitable ". Nothing can break the heart of 8 young man offering to 
lIerve hIS country so much as this cynical and laconic reply. I want the 
Defence Consultative Committee to betaken futo confiden('e and told why 
tnesescores and Ilcores of young men agamBt whom there may be ~  
for whom there is everything, are not accepted and are tumed doWll on the 
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:8round of unsuit.ability.. ~  is unsuitability, Is their nose a little 
~ ~ ? What ~ ~  H the man is physically fit, if he is 
e(iucatwnally ~  if .he ':".&S a leader of men in his own college and 
-.s.chool. what 18 ~ ?DBwtabIlity? Th.is unsuitability gives play to per-

~  jorees.of ~ ~~  and ,..n the evil proceeding from unrestricted dill-
~ O  ?f ,.& few IndivIduals. The Defence Consultative Committee must 
be ~  ~  .bef?re one young man is wJ."ongly turned down when be 
has qualified himSelf In other ways-the Committee shall be satisfied that 
1.11.e reasons were absOlutely genuine. I do not want that we should publish 

~  reasons in the press or that we should carry an correspondence 
WIth the young man who is" refused a commission, but if this Committee 
is to act as a link between public opinion and the Government, then the 

~  mnst be -convinced that for every rejection of an otherwise 
.qualified man there is ample justification. You may take 2,800 young 
~ ~ . in. ~ Army, but if you have refused to take fifty only without 
shOWIng any f:rl'und, the wrong that you will do by ~ down tli()tl.a 
50 people wrongly will undo all the right th&t you might have done bv 
,appointing 2,800 men. This is a very important question which I wish 
;that the Government should bear in mind. Let no sense of grievance 
-remain in the heart of any young man IlS to why he was not accepted after 
ilie has satiSfied all the iesis, and this Defence Consult3tive Committee 
iihould know wlf'at we are to reply when a young man comes to us, shows 
:bis qualifications,-his principal's certificate that he was the captain of the 
,college eleven, that he was an expert in football, that he was a leader 
()f men, that he is five feet six inches tall according to the medical certi-

~  that he has '110 double degree from the university-in the face of all 
this, a man having Ii.ll these qualifications gets a laconic letter, "You are 
nut suitable". More often than not, the man who is selecting is not suit· 
;able. You have to enquire whether the selectors themselve", are suitable, 
whether they· are guided by 'considerations only of the efficiency of the 
men or of other-considerations-and the Defence Consultativp. Committee has 
~ right to know tna.t the men in whom is vested the right of selecting the 
-future leaders ot the Indian Army are not going to be men swayed by thetr 
personal likes and dislikes and who cover their prejudices under the 
Tery vague phrase 'unsuitable'. I ~  indignant at the number .of cases I 
have got, in which the men have been rejected on what I conslder to he 
inadequate grounds. 

Then, Sir, I wish the House also to remember that the ~ Consult-
:ative Committee, although it met once, did very excellent work. One (If 
the gravest causes of discontent in this -country is the ~  discrimination. 
~ am not giving out a secret when I tell the House that the question of 
~  discrimination 'between British and Indian Officers has been 
pressed on the Government both inside and outside this, Committee and 
I am sure they are considering it very favourably and I am hoping that 
'before long no distinction of a racial character will exist between Indian 
.nd British Officers in ·this Army. We had gone to Bangalore and we 
1Iaw nearly 230 Indian cadets at the Bangalore training institution. We 
..-ere given every opportunity of mixing with them socially and also when 
-they were on training. We were also invited b, these Indian cadets to 
dinner and the military took care amt no siDllle military officer was' to be 
'Present Jest the cordiality and the readiness of the Indian cadets to speak 

~ whatever was in, their minds might be, repressed by the preseu.ce of 
~ ~ ~  l.alBoglai to be' ;able.to say ~~ ,0f;.4;l1e 230 

• 
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Indian cadets getting training th&1'e whom we met both ~  and: 
collectively every one of them without exception repudiat9d any sugges-
tion that they were being treated differently from the British cadets._ 
They said that they were treated with the utmost eqUality. withoftt any-
distinction. that they had no grievance. that they were as happy as they 
could })e. • 

The Members of the Committee do not know anything' about the Navy-
or the Air Force yet. I have ta.ken the trouble of Yisiting a naval in--
stallation and I have myself been on warships wni!e they were in actual 
practice, but with the enemy absent. I saw real ft're by machine gUlls, 
depth cha.rging and so on but the enemy was not there.. Therefore all 
this appeared to be somewhat unreal, although I had never seen real. 
guaftre within ten feet. That day I had dozens of guns firing, pop ~  

machine guns and all sorts of guns were fired lit close-distance. I soon got:. 
aceustomed to them. 
Now, Sir, the last point I want to make is tha.t the Rajas and Nawabs. 

are prancing between Suez and Singapore. The contribution which they 
make to the Indian defence, however valuable, cannot be equal to the· 
contribution which the taxpayer of ~  country is making. ~  I there-
fore welcome the Raja of this and the Nawab of that going to Suez or' 
Singapore, I complain very seriously that during five ~  it was not 
f(.und possib!e for the Defence Department to arrange our tour outside-
India to see the actual battlefield, to see hGW our armies and our soldiers. 
were finding things there. 
I cannot close my observations without paying my tribute to Sir Guru-

na1l3 Bewoor for the manner in which he conducted our Southern Com-
mand tour. I congratulate him on the excellent tempe.I" which he main-
tained when provocations were not wanting. Provocation, were given· 
to him, in as large a measure ail he might have feared, by the members. 
of'this committee ,but he preserved tile most saintly temperament. I often-
wondered how a bUl'e!lucrat would have such a temper. I congratulate· 
him again on the excellent manner in which he conducted the first tour· 
of the members of the Committee in the Southern Command, on his 
equable temperament and the willing attention he gave to the members. 
of the Consultative Committee. I support the motion and wish the-
Committee all success. 

Qall Kuhammad Ahmad ltazmi (Meerut Division: Muhammadan 
Rural): As a matter of fact, we are being caned' upon to vote on a matter-
nhout which we do not know anything. We are tbankful to Mr. Jamnadas, 
Mehtll, that, in spite of the oath of secrecy t:3at he had taken ......... 

111'. lamnadaa Kahta: I had taken no oath. 
Q&Il Kuhammad Ahmad Kuml: In spite of the promise of secrecy' 

which be had made to His Excellency the Commander-in-Chief, he has 
been lri.nd enough to give some idea to the House of the working of thiS' 
committee. I was really hesitating as to tbe functions of this committee-
from thp. very beginning, but the clear enunciation of the ~  position 
by my friend, Mr. ~  MehtB, hBS .convinced me that probably 
this committee is going to be nothing more than a farce, as has been our 
~  With 80 many other committees of this House before. Whatl 
l understand· iJi that His Excenency the Commander-in-Chief is goinft 
to imt'arl1ria knowledge· to the ~  or the .committee by lecturiilg-
them oirtma' OD and ahowbrg tllem 'bOW'" gnJ*'Jand maoJiIne, tuna .... 
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fired without allowing them to mab the experiment themselves. Will 
this make them real experts? Then, what is the use of this consult-
ative committee. My idea is that a committee without any powers, with· 
out any knowledge and which does not enjoy the confidence of the people.,· 
should '!lot be appo1.nted and it is a sheer waste of time and money to-
have any r.ommittee of the kind. My point is a simple one. We know 
the p.xperience of I;tailway Advisory Committees, ~ have got nothing 
to do with Defeme Problems, which are not half as important as the' 
defence problems of today. I had not the good fortune of being on that 
advisory ('.Qmmittee but those on the committee say that it is only the 
chairman ~  does everything.' If that is the position, what is the use 
of lending some members of this House for that purpose? It is waste· 
of time a.nd waste of money which will give no benefit to this House. Now, 
a further difficulty is here. They are bound by the oath of !lecrecy or by 
the promise of secrecy and even the Members of the House do not know 
what they are dding. 

Now, what is the position of the elected representati,ves of this House? 
I am the elected Member and I have to tell my constltuency what I am 
doing here. But here is a strange body a.nd we had the ~ of 
electing these ~  to the Defence CommIttee. They hav:e ~ mto. 
a compromise or have taken an oath that they are not .gomg to ~  
the secrets to their electors. They can tell  us somethmg only when It 
is necessary otherwise they will keep the secrets to themselves. Now •. 
Sir, what is the use for me to send .these people or any other Members. 
of this House to a Committee where they are to be won over by the· 
other Party and are not able to disclose any secrets to me? If G ~  
really trus't this House, they can hold secret Sessions as is the case WIth 
the British P,*iament. Are the Members of this House not entitled to· 
be allowed to enter into those secret problems for which the Government. 
is going to choose Members Of this House? I resent that. If these· 
people are going to be told something which is not t9 be disclosed to this· 
House, then we, on principle, cannot' send our Members to that, ~ 
rr;ittee because we know that there will be nothing in that Committee· 
but lecturing. I had the courtesy in 1935 of the then Defence Member' 
to be taken round to 80me of the Military manamvres. Of course, they 
were conducted on a small scale at a time when there was peace. Even· 
then, I can assure the House that, with the exception of my friend, 
Nawah Major Ahmad Nawaz Khan, who wanted to know something in 
spite of his being in the army for such a long time, we were always kept 
at a safe distance to avoid any alleged interference \1"ith the work that 
was being done there. My submission is that everyone of us has got the· 
curiosity to know what is going on all round. :Every'body would like to· 
know how the ma.chine guns are fired. But that is not the problem before· 
us. 

M ~ friend complained about the recruitment. There, again. it is the-
same question of jobs; the same question of ~  between thtt 
two communities. There is no question of any secrecy about it. We-
can read these things and we do not want only a. few selectea represent-
atives to tell us all that they have seen. Then, again; I would like to-
know from the Honourable Member as to what this National Defence· 
CclUncil is.and wbatu,tD be the relationship between the Defence Couacii' 
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.and this Bub-Committee? Is the National DefenceCol·noil gomgto 
work along with this Bub-Committee or will it have ~  functions 
· and will advise the Govemment with regard to the recruitment of soldiers 
· and officers? I would like to know whether the advice of the l)efence 
• Council is to override the advice of this Bub-committee. I would also like to 
knQW the reason why the Govemment thought it fit that there must be 
· a National Defence Council. My friend, Mr. Laljee, sa'ia that we are the 
· elected representatives of Indians. It may be that all of us are not here. 
It may be that aU are not co-operating. Still, we have got so mmy 
· elected representatives here and the GoVenlment have been saying that 
the elected representatives are better than the nominated Qnes because 
· they represent the people. The· nominated Members represent only the 
voice of the Government and are expected to say "Yes" to. the:ir commands. 

'. Therefore, to say that the elected representatives Qf this House and the 
nominated Members of this House occupy the same position, is not correct, 
· otherwise what is the difference between slavery and indepenaence. 
· Therefore, I say with due deference to my friends, the nominated Mem-
bers, that they have no right of being appointed to the National Defence 
Council. Of course, I have great respect for some of them but surely 
we· are not going to mix up the principles on account of our private re-
'lations. I would like to know the reason why the Govemltlent has thought 
it fit to appoint to the Na.tional Defence Council persons who are ~  the 
members of the Central Legislature. It may be said that the National 
'Defence Council was appointed because they wanted the help of the 
-Indian States and others who are not connected with British India. My 
idea is that they took the Ruling Chiefs for their consultation, but so far 
~  the British India was concemed, it must have been only the elected 
-representatives of this Legislature who could sit on the Defence CounciL 
. So, I hope my learned friend, the Mover, would explain tlte position and 
. ~  us know the real functions of this Committee. What do they expect 
-this CQmmittee to do and what will be its relations with the National 
"Defence 'Council? Will there' be any co-operation between these two 
bodies? It is Qnly after hearing as to what the real functions of this 
Committee will be that we will be in a position to form some opinion. 
'-:But as matters stand at present, I think it will be sheer waste of time 
·of the Members of this House to have any Committee of this kind. 

Sa.rdar San\ Singh: Sir, I recognise this fact that after a ,good deal of 
agitation and persistent effort to have a peep into the matters rell\t!ing to 
. the Defence Department of the Govemment of India, we have partially 
. succeeded in securing a small Consultative Committee for tha.t depart-
ment. This is the first mQtion that has been tabled in this House for 
electing rep1'esentativ6B to that Committee. But I must say that we are 
sorely d\sapFointed by the speech of the Honourable the Mover of this 
Resolution. He said absolutely nothing as to what this Committee is, 
what its functions are and in what matters the Government or the De-
partment proposes to consult it. Weare still left to find out that 
information from the speeches of some of the Members of this House. 
Though we 801'6 grateful to Mr. Jamnadas Mehta for tellingua ~  

of what this CommiUile d\d in its only meeting last time. With due 
n'spect to. him I must· 8ay that from his position as a Member of .he 
o<.Oppositlion, be oannotexplain the Government'spoaition. 'This House 
:ia.utitled"ancl was eIltitledthat at the time of.makiBg ·thiamotlionr,tDe 
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"Houourable .the Defence Secretary, who for the first time happens to bt' 
~ Indian, should have taken this House in confidence as to the attitude 
of the Government towards this Committee. I am afraid that with the 
thinning of the attendance in tMs House the speeches of t.he Official 

~  on the Treasury Benches are also being thinned proportionately. 
"This is not ~ to those who are actually present in this House. I hope 
the Honourable the Leader of the House, who was, up till lately, one of 
us, will see ~ the information is neither thinned nor held back from the 
~  on ~  matters like ~ present one. 

• We really expect that the Houourable Member will tell us in his reply 
"What is the position of this Consultative Committee and in what matters 
the Members are likely to be taken into confidence. We know, Sir, the 
Value of Advisory Committees of this House. They have ~  little in-
fluence, if any at all. Some of you, Sir, who have read the article of 
::Mr. Fielden, who was lately Director of Bl'Jadcasting here in India, will 
-realise what are the powers of the Advisory Committees. Mr. Fielden 
DaB given away the secret of the working of the official mind. He says 
he is familiar with AdVisory Committees and their functions. He had 
an Advisory Committee attached to the Broadcasting Departr.aent. If 
i am not mistaken the Honourable Member for Communications who is 
the Member in charge of Broadcasting, has ~ taking pride in the fact 
that he has given an Advisory Committee to this section of his depart-
ment, namely, Broadcasting. In that article Mr. Fielden says that the 
function of the Advisory Committee was to meet and give advice snd his 
iunction was to ignore that advice altogether. If that is to be the func-
'tion of the present Advisory Committee too, I am sure it will neither be 
'complimentarY to this House nor to the Members of that Committee, be 
it Consultatrve Committee. The -department should take particular care 
1hat the Members elected by this House are taken into the fullest. conti-
4ence. in vital·matters. Our trouble in India is twofold . 

.Li811\.-CJolo.a.el Sir B8D17 Gldn&y: Manifold. 

Sardar S&n\ Singh: First, we have to fight continuously for the recog· 
nition of a particular policy and then, if after many years of agit&tion, 
we succeed in securing that recognition, the second trouble begins. The 
'second trouble is always insu}1erable, and that is tOe manipulation of 
that policy by the bureaucracy. Now, Sir, when we have succeeded in 
securing ~ Consultative  Committee comes the comp!a!int that the compo· 
iUtion of that Committee is of such a nature that important interests are 
Dot rew:-esented. Those interests which arealreliody represented in t.he 
Defence Department, and practlically those who are in charge of the' 
department, who have got to initiate policy in the department, t,hese are 
iepresented again in order to fill up the compo.i!ition of that Committee. 
I'mean no disrespect to the elected Members of the· European Group 
when I say that the Defence Department is entirely Europeanised. 
'Therefore, a representative ~  European Group-technically speak. 
ing they are entitled to representatlion &8' nluc.-h as any other Party in this 
House-but substantially speaking, they have got so much represents· 
tij)n in the Defence Department that the further repreeent9.tion should 
go to ~  cl.her-Parties, - I do· not: mean any,.di8l'88pect. 
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Dr. P. X. BlDtrjea (Calcutta Suburbs: Non·MuhammadWl Urban): 
It is superduouB. • 

Sarda.r Bam 81D1h: It is pure and simple manipulation in thiO\ matter. 
~  I must say to my Honourable frieneJ, Sir Henry Gidney," who-
18 the respected Leader of an important Party in this House, that hi. 
community is abundantly represented in the Defence D-:partment. 

Lleut.-OOlonel Sir B8D.rJ' G ~  Will the Honourable Member men-
tion one? I challenge my Honourable friend. . 

Sardar Sa.nt Bingh: The Honourable ;Member will perhaps wait for .. 
couple of days. I have tabled certain questions on this subject and he 
will know the real state of affairs when the questions are answered. The, 
pOBition is that in the matter of manipulation, the underlying princip16 
of such Committee should be that Indiana as Indians should be consulted 
and should be given a free hand in the matter of defining as well as ini-
tiating new defence policies which are in the interest of India und India. 
alone. That is the fundlWlental prineiple on which we insist, though we 
are consbituted under very peculiar political conditions. Such political 
conditions are not to be found in any other country. Thera--are ilnoma1ies. 
in the extreme here. The elected part· of the House expects tnat soma 
way will be found out for these anomalies and Indians in the real sellB8: 
of the term will be consulted in the matter of defence. As regards one 
or two matters in which my Honourable friends have already said some-
thing, I want to add a word or two. That is· about the Contract and 
Ordnance Departments. I fail to see why these two departments should. 
not be ac:llIl'inistered in a manner that the policy is controlled by Indian. 
opinion entirely. It is not a matter of strategy .  .  .  .  • 

Lleut.-OOIoAel 8lr BMIIJ Gldn.,: What have these two Departmen .... 
got to do with the National Defence Council? 

Sa.rd&r Sat SIDgb.: Is it within the cognisance of this Consultative 
Com.mittee to raise questions or not? That is the relevancy. 

Mr. Pr8llident (The Honourable Sir Abdur Rahim):.. Honourable Mem-
bers are going into all sorts of matters. The Chair's difficulty is that the 
motion is very widely worded-Defence Consultative Committee. We are 
not told what will be their exact function. 

Sardar fJaDt SlDgh: I refer briedy to some of the anomalies and the 
question on which I want the Honourable the Secretary for the Defence 
Department is to give information to this House is the question relating 
to the method they adopt in carrying out their ~ whether this will be 
placed before the Consultative Committee or not. The second question 
~  is ~  very strongly the Indian element in the Indian Army 
IS the question of emoluments and allowances and the racial discrimina-
tion which is sull prevalent 'in. the Army. Will the Consultative Com-
mittee be consulted in that matter? Will they be permitted to induence 
the policy of the Defence Department 88 regards racial discrimination 
that is st:ill prevailing in the army as regards pay and allowancell? There 
are t\ertam anomalies. I illustrate my point,. that here in India • certaiD. 
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.. ection of the Army does not get lodging allowances, but when they go 
O ~  lodging allowance is being deducted from the pay cf Indians. 
Really one person came to me and asked me, what is the meaning of 
this. I could not explain. I think it was the business of the Consultative 
Committee to l'JIoise this point and discover for themselves whether this iii 
a fact or not. 

Lieut.-Colonel Sir Henry Gidney: Why did you not ask us when we 
:eAt in the Committee? 

Sardar Set SlDgh: I will request the Defence Secretary to tell us 
whether these questions will be put and whether the department will be 
'influenced or not by the decisions of this Consulative Committee. 

Lastly, Sir, I want to emphasise this point. The composition of this 
committee has been already referred to by several speakers 

1 p.lI. before me but. I submit that the importance of this House 
'should be fully recognised and greater representation snould be given to 
the elected pc9rtion of it than has been conceded so far. 1 hope the 
Honourable Member will see that important ~  are not left out on 
.account of inadequate representation. I have seen most of the speeches 
of the highest military officers and other important personages ft:Om the 
Prime Minister of Great Britain downwards who have seen the work of 
'the Indian Axmy and they have all very high praise for the work of the 
Indian troops. If that be so, why is it that the status of the Indian 
soldier is not brought to the same level as th.at of the Britisher? . . 

Mr. Prlllident (The Honourable Sir Abdur Rahim): The Honourable 
Member is going into a very wide question. The question is whether 
~  will be this committee or not. . 

Sard&r S811.t SlDgh: I am drawing the attention of the Consultative 
'Committee to this aspect of the question... If these are tackled by the 
'Consultative Committee it is '" welcome measure, but if they are ~  
we will have to consider what attitude to adopt with regard to tMs 
I motion. 

Lieut.-Colonel ...... BahmaD (Nominated Non-Official): Sir, before 
I take up this subject I should like to congrstulaoo the first Indian who 
has been appointed by· Government to represent the Defence DepartmAnt 
:i.e., my Honourable friend, Sir Gurunath :6ewoor, and I wish him suc-
cess and strength to his elbow. Many controversial points have been 
raised, specially by my Honourable friend, Mr. Jamnadas Mehta, .md 
from my knowledge, inner as well as from outside, of some of the ques-
. tions raised by him I rise to repudiate the' points which he haa made. I 
lihink I am right in saying that it is Ms utter ignorance of the facts which 
made him pass those remarks. First he Raid that members were :lot 
even eager to go round and see the. various places which were arranged 
by the Defence Department. I wonder if he realised that some of the 
members have not only made one round of those lliaces where officers are 
being trained but twice and some places bad been visited thrice; and, some 
-<If.the members too have already been to the places ,where our trainees are 
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~  M. A. Rahman.] • 
and the factories are functioning and Indians are being trained. If hta had 
realised this he would have understood why members did not go again· to. 
incur extra expenses to Government. 

1Ir • .Ja.mnadaa II. lIehta: Things were explained in your absence,. 
that is all. . 
Dr. P ••• B&DerJea: Were they explained only to Nominated Mem-

bers? 

Lieut..-Oolonel II. A. Rahman: It does not matter whether we ar.e· 
nommated or elected. I maintain that nominated Members on this side-
have much more experience of administration than many of you put. 
together. I personally have got 30 years' experience of ad.Jninistration; 
I have worked five years in the last great war, and I know a lot UlOre of' 
military defence .of India than many of the Honourable Members there . . 
Mr. Mehta then raised the point that the Members ~  too old .. I 

look round and I hardly find one or two below 50 and I do noti know' 
where he is going to raise youngsters of 20 or 21. ' 

I now come to the point wMch I know most and that is about the· 
Indianisation of the Army. From the very inception of the Central 
Interview 130ard in February 1940 I have been connected with this. 
Indianisation problem. Mr. Mehta says that many of our youngesters 
have been refused admission even when they volunteerei for service; 
that many of them are B. A. 's, LL.B. 's, failed M.A.'s and so on; that 
though they are physically fit they are politely told that they are' 
unsuitable; and my friend, Mr. Mehta, does not understand what suit-
ability means. I will explain to him what suitability from the military 
point of view means, and then he will realise that those who have been 
rejected are really unsu!i.table for the army line. I am after all &on Indian· 
myself and want as many Indians in the army as' possible; and I am 11.1so. 
the first person to say that unless and until India knows how to defend' 
herself self-government or independence is an absolute ~  

no one can say that I do not support Indianisation; I say the more· 
Indians are forthcoming, the better for the defence of our country. 
This Central Interview Board which was appointed in 1940, was ~

ed by stages. To start with, we opened it only to those youngestt>.rs. 
who were between the ages of 21 and 26. We gradually increased the-
age limit and now it is from 18 to 86. Even then our people are not 
comling as much as we want. They do not realise that we are in the· 
war ourselves. This is a war of the world. It is a total war and every' 
one of us wtill have to put in our little mite. whatever We can. We want 
our youngesters to defend our country. And who are the people to spnd 
them to us? Representatives of all the millions of India. Let all the 
parents make up their minds to send one or two of their young sons· for' 
the defence of their country as other countries are doing. I am one of 
those who believe in fighting and dying on the field and not sitting at-. 
home and being murdered by bombs and mtlerism. 

As regards the suitability of a candidate we have had men before us: 
from the north, BOuth east and west of India, Kahashis and Lahashis and' 
people whom I have. never met. It was a great experience for us. "MY" 
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Indian colleagues,-one of them sitting on my right, Sir Henry Gidney,-
willbe&r me out waen I 8ay that there was nothing but absolute fairness· 
shown by the Central Interview Board to each and every individual 'who· 
appeared before us. We had before us actors from Hollywood, profes-
sional singers whf) made their earning in  Italy, professional dancers from. 
the Uday Shankar School, lawyers, doctors, enginP..srs, and so on. 
As regards suitability it is not that we have not B.A.'s ~  M.A.'s who, 
are suitable for it. What 'suitabilitv' means is this. Re!J1ember, if one 
offiCer is wrongly chosen, he may be 'a source of great danger to a country. 
It is not the case of a civilian who may make wrong juagment. Well, 
his error could be corrected afterwards. But iIi. the battle-field if you make 
one mistake it is the death of your country. T ~ is .why we have to be St) 
careful. I can give you scores of examples in which a candidate had good 
educational qualifications, good physique and all that but he could not be 
selected for lack of personality. There was !l gentleman who a.ppeared' 
twice before us. He was an excellent fellow-I think he hailed from 
Bengal. But he had no personality and he had no power of leadership .. 

Dr. P. 5. BlYlerje.: How could you detect-that? 

Lieut.-Ooloael II. A. Kahm.an: I will tell you. The Chairman of our 
Board has for five years been engaged in selecting youths for variOUIJ-
branches of administration; so you cannot say that we have in the Chair 
o.n inexperienced man. He is helped by two military  veterans, who have 
3U Or more years of service to their credit and who have shed their blood in 
many a battle fields. By ten to fifteen minutes talk with a candidate they' 
know whether he is suitable or not. . 

• 
Dr. P. 5. Banerjea: No, no. It is impossible. 

Sardar Sant SiDgh: Is it or is it not a fact that the Chairman of the, 
Selection Committee and soDie of those gentlemen who come from the 
Army in the Selection Board are privately informed of the political views 
of the parents and their influence upon the candidates. 

·Lieut.-OoIonel IL A. aMmlD: What I mean by leadership is this. In' 
many cases it is a hereditary term. Now, why do you complain that we 
take so many Punjabis? I can tell you that Punjabis have inherent quali-
ties to be good soldiers and leaders. 

Dr. P. 5. Banerjea: Does it mean that no one should be taken from. 
other proviqces? 

JIr . .JamnM .. II. lIehta: On a point of order, S!r, Such diserimina-
tion has been abolished by Government. 

JIr. Pnlident (The Honourable Sir Abdur Rahim): That is no point of 
order. It is for the House to decide. 

Lleut.-Oolonel .. A. aMman: I tell you that the Central Interview 
Board has been nothing but fair to every nationality wherever they came-
from. I was defining leadership by giving an example. 

Dr. P. 5. Banerjea: It can be acquired . 

. JI!r. Pnliden\ (The Honourable Sir Abdur Rahim): I must ask Ule-
Honourable Member not to interrupt. 
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Ulut.-Goloilel •. A. Babm-an: I say in majority of Gases it is inherited. 
I am a Doctor and I know such qualities are inherited. I b-ave ~ ~  

,officers of Bengal who have done very well in flying. For good. leadership 
it is necessary that the officer must first know his men. he must kno.w 
their language, he must set an example for them,·.he must be with 
!fhem in their little troubles, look after their health, and by these ways 
~ makes men to follow him, 

Dr. P. 5. Banerjea: But all these may be acquired. 

(Interruption by several Honourable Members.) 

Lleut.-OoloD8l .. .A.. Babmu:· I refuse to admit,' Sir, that we have 
~  anyone on racial, religious or sectarian grounds. There is not on ~ 
·ase before us. As regards the point which was raised by my Honourabld 
_mend, Samar Sant Singh, about emoluments and different other things, 
:l cannot divulge much more but I can t.,!ll you that ~ is no racial 
. discrimination. Emoluments are &U equalised.. There are certain other 
points which are drawing tlae serious attention of Government and you will 
• find gradually it will all come. I think I have said Bnough about the 
.Honourable Mr. Jamnadas M. Mehta's point about Selection Board. 

The percentage of successes in various Interview Boards has been very 
-high. I have no knowledge of your provincial selection: that you may find 
out in your Province. But when they come up to the Centre before us, do 
~  Jdiow from 60 to even 70 or 76 per cent. of successes have been accord-
~  If you take a class which we call B clasB-they are trained in Lahol'e 
-you will get the percentage go up to 84. Do you thimk that we art:! 
strict and don't you think that we should be more cautious. It is not a 
-question of civil life. It -is a question of life and death of the country. 

The Assembly toen adjourned for Lunch till Half Past Two of the 
-Clock. 

The Assembly re-assembled after i,unch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. Akbil Chandra Datta) in the Chair. 

Kr. CJovtnd V .. Deahmukh (Nagpur Division: Non-Muhammadan': Sir, 
the speaker who. preceded me was under a happy illusion that he has refuted 
all the charges made by Mr. J anmadas Mehta, just now ~  some of 
the members of the Defence Consultative Committee who went round. I 
am in the happy position of being able to substantiate· the charges made 
by my friend, Mr, Jamnadas Mehta. I happen to be one of those few 
who in the month of April last went round with some of my friends though 
not· as member of this Defence Consultative Committee to .see all these 
places where men are trained, where ammunition and ordnances are manu-
factured. The first thing that I would like to take up is this. Though 
the functions. of the Consultative Committee are not defined, I consider 
thr.t the primary one is recruitment for King's Commissioned Officers-
officers for the emergency cortunissicins-and' the recruitnlent of Indian 
soldiers. It was alleged-andMr, Jamnadas Mehta. has -8aid-that there 
lS a good deal of hocus pocus business in this selection of officers for the 
Xing's Gommission; 'and he could not: undemand'wbatwas -meant by 
: suitability ; my friend, Dr. Rahman; gave a few instances' and le'tt the 
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thing as vague as he could leave it. I am now going to tell you something 
from, Illy own pelS&nal experience how fit persons are reJccted and unfit 
i>E\rsons are selected. In August 1940 a number of persons-qualified 
physically and medically and educationally, because, they were graduates 
~  had got doctor"s certificates and had the leader's qualification because 
the.y were officers in the University Training Corps-I expect that nobody 
would be an officer in the University Training Corps unless his superior 
<Jfficers considered him to be a proper person to be a leader . , 

Ueut.-Oolonel •• A. ll,abman: Not necessarily. 

Mr. GoviDd V. Deshmugh: Then it all depends on your own volition II.S 
to his suitability or not. These are the tests. Persons who belonged to a 
particular caste-and I am not afraid to declare it on the floor of the 
House-persons who were Brahmins were rejected as officers for the King's 
Commission as well as Indian soldiers on the ground that they ~ 

Maharashtra Brahmins. Then, in that year 1940, I started an agitation 
.and it went on for about three Inonths-I went to the length of saying 
that if these ~  W sr Committees do not help these boys, then 
what is their business? Was it merely to go round collecting mOllcy? 
'They ought to help these people. Government must make themselves very 
dear on this question whether they merely want money or men. I after-
wards said this in one of my articles in the newspapers through which I 
waR carrying a propaganda that if the Government are n'lt prepared to 
take our men who are qualified and fit in every way, ph:vsically and educa-
tionally and in every way, then the elected members on these War Com-
mittees who wtlre members of the Provincial Councilor C ... uncil of Statd 
should be made to resign and public meetings should be held and no ~  

should be contributed 

Sir Gurunath B.woor: Sir, I am afraid the discussion is going f!lor beyond 
the particular motion, which is purely for the election of !l Dflfeace Con-
sultative ~  this bas no reference to the suitability or unsuitability 
and the method of selection of officers. 

Mr. Govbld V. Dtlhm1lldl: My friend was referring to it that perllODs 
art selected as offic61's though they are . 

Mr. Deputy Prelident (Mr. AkhilChandra Dattl1o): Since a point of 
order has been raised, I must say that a discussion on this matter hu 
~  been going on for Bome time. 

Mr. Govind V. Desiamukh: The motion is 80 ~  worded that it ig 
not our fault; and you have allowed other Members to go on with it. 
}.iow, what happened was ,this: all those papers were sent to the Defence 
DE'.partment and it so happened that persons who were rejected were taken 
i,n aDd telegraphic orders were sent that these persons should be accepted. 
1 wanted to show that there were particular castes banned-I do ll:ot say 
it exists now -and 1 will give the reasons why it does not pxist now. Lilt 
me say-something about ~  selectioI\ ~  persons ~ inttlrviewed .. While 
I was going round I happened to ,go to '" p1!lCe, wInch shall remamoo-
~  is the procedure ~  suppose,and followed by newspap!rl 
-,-tqey do· not ~  the names of. ~ ~  ordnance are \>emg 
lBau\v,r.atuM,or. ~ :ofticera ~  ~ ~  rf!'e ~  went 1'OUlli, BD • . . .. ' . '. . . .. -.. ,..... - -. .'.. . ... , 
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got into conversation with a Brigadier, and I started -this' topic of listed 
and non-listed and martial and non-martial and I asked "What is yol,R' 
experience of the candidates selected and sent over here? Is everyone !Io. 
qualified man?" And he told me he made no distinctiol'l between martial 
and non-martial and that • '25 per cent. is wastage." These are his wo'-:,ds. 
Then I asked him how he explained it. There is the Provincial Committee 
on which there are qualified military members and others who test ~  

boy and ask him all sorts of questions and then he goes before the final 
selection committee and there is a military officer there-as my frien<L 
told me, he has been selecting men for the last five years-he goes· 
through all this procedure and how is it that there is this high percentage 
of wastage? This is his reply: "There is a good deal of nepotism in ~ 

1 am quoting his very words. I can mention his name in private-but 
not in public; he was very frank and candid to me. When I cross-examined 
bim about this high percentage of wastage, there was no other go for' 
him but to come out with the real explanation that there is a great deal of' 
"epotism. After examination and interview by the Chairman and different 
persons· and even my friend, Dr. Rahman, is there-thete is ~ 25 per 
eent. of wastage: what does it mean? It means that our money is being 
wasted. What happens to these boys I asked the Brigadier. Is there any: 
scope for them? He told me: "We ask them whether thev will become' 
~  or join this or that department and if they agree they are sent 
t,here." But the fact remains that so much money is being wasted; and; 
nobody ever cared to see through it and I do not know whether .this Con-
lluttative Committee has ever gone into this question. Now, this is so far-
a" wastage and suitability are concerned. The same was ~  case with 
legard to the selection of Indian soldiers to the army at one time, and as 
the same arguments apply to this aspect also, I shall not repea·t those' 
arguments. . 
Then, Sir, my friend said that they selected those people who were 

leaders, who had the qualifications of leaders. And what arp the qualifica--
tions of persons who want to be leaders?' The qualifications, he, 
told us, are that they, I mean the people who want to btl 
leaders, should know their men, ~  grievances and so on. 
Now, how can you find out from a person; who· ill to· ~  fnter. 
viewed that he knows his men because he' had no men under hIm at all. 
One can only say that these are necessary. qualifications for a leader,. 
and his fitness for leadership can only be tested when he is .. ctually placed 
in charge of men. After alI, these are ordinary qualities whir:lh will be found 
in everyone, whether in the army or ihthe civil line, because ~ man ~  
is tin charge of his men either in an office or, for instance, lll. a textIle· 
mill or in the army, generally knows the needs of his men. But how cal)' 
Qy friend ten beforehand that so and so is competent to be a leader of men'! 
1 do not know if my friend has the horoscopes of these candidates before 
him to decide this matter or whether there is someone in the Consultative 
Committee who knows, how to read the horoscopes of the candidates: 
appearing before the Selection Committees._ 
. .Bir, thC$e who have studied Maharashtra ,history will readily realise the 
~  l wish ~  Everybpdy knows. the name. of the Peshwlt 
~  R~  1. Who ~  hIS generals? Men Iike,Hotkar, Shmde and others, 
~ ~  martial traditions in ~~ family ~  creliloted, themUn-

~ ~ ~ ~ ~  ~~ ~ ~~  
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ordinary men posseslring ~  in addition to courage and bravery, 
and they were placed in charge of large armies,-and everybody knows the 
braver) and valour which they displayed in those days, and (\onquere4 
provinces in India. 

Dr. P. ]f. B&nerjea: Sir Gurunath is himself a Maharashtriall and btl, 
ought to know it. 

Kr. GoviDd V. Deahmukh: Nobody can say that beca.use a certain 
candidate has come from a family having a record of martial traditions 
he will become a good general. It-is quite p06sible that if in a famil,v 
with good martial traditions there are ten members, one of them at least. 
(lut of ten members may possess some of the martial qualities, but others 
will not. But you cannot say that you Gan turn out soldiers and general!! 
from a family as you turn cut motor cars from Fords factory, inspite of 
its martial traditions. You cannot standardise like this and say because 
so and so belongs to such and such family, he would become a good 
general. To suggest such a thing is to favour nepotism. My friends ough' 
t,o remember this. At one time it was thought that not more than 2.5 
cadets would be fit enough for selection to the army, but now what is the 
position? Now, there are so many officers, and what ill it that has 
brought about this change? You are not in a. position to reject men in· 
discriminately as before, because, we all know that the war danger i, 
approaching the shores of India, and, therefore, you cannot exhibit the same 
amount of ~  in Indians, because, you want the army to expand. Yop 
must have ofliaers to man the men. The necessity is ,growing daiJ,y, and it 
is this necessity which makes the G ~ to select more officers· and 
men for the army brushing aside their prejudices or mistrust against certain· 
classes. Recruitment has come to some people as a.. boon out of this evil 
war, because, persons who were not considered fit. to lead an army, people 
who were not considered fit even as soldiers. have suddenly been taken ~ 

and they have now got an opportunity to establish their . .;laims. One 
might as well thank Hitler for this, though ,one may not like this ttlrrible 
war. So, it is under these compelling circumstances, that Government 
had to brush aside all these prejudices and so-called objections against 
certain classes of people. Therefore, Sir, it is necessary to democratise and 
nationalise the army. Do not stick to these prejudices against certain pro-
'Vinees or certain classes. Till recently, just as it was in Engiand, only 
lI:ons of rich men or Lords got into the army without much difficulty as 
~  Do not stick mainly to these richer elasses for recruiting YOlll' 
officers. Anybody who is educationally, medically and physi('ally oonsidet'-
eel :fit should be given a chance, and it is too late in the day to sugge.' 
on the lIoorof the House that people of tuch and such, province or of such 
and' suoh class alone are fit for recruitment '&S officers. As a matter of 
tact, this argument has been plat-edhefore the House s<.' manv tim¥-
that it has lost all its novelty, it has lost all its'importance and its" efficac'; 
8S well, because, thOse who know Indian history also' know very well that 
the army with whoSe ~  ,the ~  coBquered this country originally 
came from Madras. Then the Bihareeshelped the British to conquer tht't 
~  , What is' the good of flil1@'lDg thiilargument at U8 lmd saying thai' 
only the· P\injab ,can produce the best-soldiers,: the bestcomrilanden ana 
~  best· generals. T ~ should 'be no attempt whlllt.ever made to· ~  

(btiaf4'betweelf' pro'rinee ~  this M ~  . ~  
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Then, Sir, my friend, Mr. Jamnadas Mehta, sa.id t4atcertain persons 
are nominated on this Committee who, on account of their age or ~  

are disinclined to take interest in the work they are expected to do, or that 
they are not a.nxious to see certain things at the seveml places they are 
taken round. My friend, Colonel :Rahman refuted that charge. Hut I 
for my part again substantiate the charge which my frieild, Mr. Jamnadaa 
Mehta, made, and I wish to suggest that, if really members are' to be 
elected or nominated, such election or nomination should be made from 
persons who are prepared to take a keen interest, in the work before them. 
persons who by age, experience, and powers of endurance are fit enough 
to discharge their responsibilities when going round the various places. I 
may say here that there were certa.in colleagues of mine when we went 
Tound, and they were only too anxious to go back when we visited one or 
two places. They said: 'What is the use now of going round like this? 
Why not go back? This is hot summer, why not let us go back now?' 
Now, my point is, why should such people undertake to assume this respon-
llibility of going round the variouS" places if they cannot stand the strain, 
.if they have no aptitude ,or interest in the work they are e.pected to do for 
the country? If they consider that it is a matter of privilege or honour 
"00 serve on a Committee, they should seek membership on other com-
m.ittees. r do not know whether by being associated with the Defence 
Department in this manner they get any additional privileges. Anyway. 
I think that the Government ought to bear in mind in selecting people for 
tthis Committee not merely the age of the person to be selected, but aJ.so 
his antecedents and they should see whether he has the aptitude to do 
-that work. They should find out whether he has ever tak8D any interest 
oin· army matters,-not merely by putting questions in this House if he has 
"he courage and inte!"est to do so, because, certain people are lacking 
-even that much courage and' interest. Govemment should see whether 
the person whom they will select for this Committee would make use of all 
"he opportunities afforded to him for the public good. 

Having said this, let me point out another thing. When I went round 
:and had conversation with ~ of the gentlemen in different places some-
where in India, I came to know that in the month of April our Govern-
I[n6nt, or I should say the Defence Department, was so slack, so lethargic, 
so indifferent to the real nature of defence that they did not utilise the 
t08pacity of several workshops or factories to the extent that they were 
:at that time available, which meant that the Government were not really 
oent;busiastic. They were enthusiastic only so far as collecting funda was 
.concerned. That was my firm conviction then, because, I.· made enquiries 
:&& to how many pe'rsons had come from difterent provinces, whether regis-
1ers were maintained, and all that, Rnd I found that some of· the things 
'Which could be manufactured in some of the placeB were merely repaired. 
:uld not manufactured. I asked, "Could not these be manufactured here?" 
'They said. "Yes, provided we could get soDie tlrings from: America becauIJ6 
'it would take some time to manufacture them", and it wa!> not difficuh 

~  'to get them. This dapail'tment is moving in such a slow manner-
-an8 I do not know whether, excepting Hit1er!s Government, all other 
'Govermilents go in this-slow fashion, because, 'it. was -the same ~  in 
England. and there was-a hue and cry about her being ill-prepared a'8.d Bll 
tha't_ 'Ehereitt was· total iila.ckness,redtaplsm. here it is total mistrust, 
dilttrust of the ~  ·to-redtapiam. They were not prepared. 
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they were not prepared to go to the length t() which thev could ~  

very w.ell gone warranted by circumstances then existing. It, is the com-
pelling necessity of the war, the condition of the war, the war approaching: 
towaru. the borders and outposts of India, which makeR them moVf) a 
little. If the Consultative Committee could give it n momentum, theD 
it is well and good; otherwise just a few people going round or whether-
'hey go round or· Dot. attending lunches given by brigadiers or dinners. 
fiven by brigadiers-that sort of thing .  .  .  . 

Lieut..-OOloDel Sir Henry Gidney: What about the laddu and jilr-b. 
lunwes? 

JIr. Govind V. Desbmukb.: I do not know about other lunches. 

Lieut.-Oolonel Sir Jlenry Gidney: What a.bout laddu lunches? 

JIr. Govind V. Deahmukh: IJaddu lunches were never given to ~ 

This is one thing. Otherwise it is useless for th:S Consultative Committ.ee 
to be in existence, merely given to us as a sop, ~  showing to the count.ry 
and the world abroad and America, "Leiok here. We hb,ve given these 
people this Defence Consultative Committee·'. My Honourable frienr! 
W8b very wise in jlot making .a .speech and disclosing to us what were t1r& 
different functions. If merely the motion that is passed goes abroad,. 
then the people in England and in America will SBy, "Look here. Here.· 
is a committee of their own people. Indians going round, exerting them-
I!elves irrespective of what other people Bre saying that they are ~ 

helping the war and that the Government are not really stimulating thed:-
efforts. " . 

Another thing I wish to say is this. Of course, we have to anticipate. 
many things ba.ause. as I have' said, there was no opening speech giving, 
us points. I want to know whether there would be' any , co-ordination 
between the National Defence Council and the Defence Consultative ~ 

ruittee. If there is not, what is going to be the result? ~  ~ 

have had the advantage of going round and knowing the cc)nditions ia. 
their owIi provinces. ',l'hey have formed their own opinions and thero· 
are others who are .moving iIi a different circle. They mayor may no1.. 
move about, because, some of them are big' folks, they ~ at.tend telll;. 
and dinners and all that. If these two circles do not coincide arid do uot; 
come together, .the result would be nil. There is, therefore; ,a great. 
necessity for the ~  of the activitie£l of these two, ~ 

One should like to know from the HOIlPurable the Mover of the inotion 
whether there is anv such intention or not. . . 

Let me say this about the number. I strongly support the plea 
advanced by my Honourable friend, Mr., Husenbhai Laljee and others. 
that this number, six, is too> i>mall, and that this snoulc be. increased. 
Of course, we were not allowed t() draw any comparison between this. 
House and the other House. I do not want to draw any comparison liS 
regards the merits 01' demerits of the members of the other ,House, but. 
certainly on the numerical strength we are entitleJ. to more. We may 
not make comparisons which may be Q<lious as regards the qualities ~ 

qualifications of the members of the. other !House a.nd -this House, . but we 
can surely say that on the total strength of, the alected members we are-
entitled to a much larger number than what. is mentioned. ,n the motiou. 

I take it that the real object or the main object is that the Government 
wish with the help of this Committee to' create enthusiasm among th& 

• 
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people, that the people should with enthusiasm come forward and offer 
themselves either as doctors or as solcliers or emergenllY comu.issioned om-
~  or as technicians. .To win over the people, let me say.this. I echo the 
resolutions passed and the speeches made and the p0mts emphasised. .L 
the Non-Party Leaders' Conference at Poona to the effect that unless poLi-
tical prisoners are released and a decla.ration about the status of In,clia, 
national as well as international-unless a declaration. like this 
ic made immediately that within so many years ~  the war 
we shall have that status, enthusiasm could not be evoked. Let 
me say this because it has been said not merely by the Non-Party Leaders' 
Conference, but even by the Anglo-Indian papers. Take the. Tim.s oj 
India. I have found many a time the Editor saying therein that the 
Imggestion is a good suggestion and he sees no reason why the de'claration 
lIhould not be inunediately made that after so many years the status 01 
.India will be the status of self-governing colonies. He says there should 
be a recognition, there should be a declaration immediately in how many 
years India will attain Dominion Status after the war. There was also 
tile statement made by Sir Sikandar Hayat Khan who said that if such 
,. statement was made ~  fixing period about India's status thete 
would be great enthusiasm. There was the Indian Chrfstians' Conference 
which passed a resolution on similar lines. All these bodies reflect public 
lIpinion. Nobody is interested in saying that we should not help the Gov-
ernment. All these bodies are keen on helping but when they go out 
and meet their constituents they have to tell them what we are fighting 
for. So, unless this declaration is made and the other defects are removed. 
one would not see great enthusiasm in the country. Everybody wh? 
res&nts the Governments' attitude of want of proper response, everyone, 
who says that is no sufficient response on the part of ~  Government, 
yet says, 'we shall help the Government, we shall help the Government. 
That is the resolution passed by everybody, but because such a body has 
tmRsedsllch a resolution the Government should not think that the respOllse 
'!from the people is satisfactory, they should realise that the response 
'·.{iven by the people is capable of being ~  that there can be !l 
greater response. You can get many more millions of men. The .war .IS 
'Jetting nearer, and, if, unfortunately, the war comes nearer, then It WIll 
b(: the twelfth hour and not the eleventh hour. In the case of France 
you were prepared to make a sort of Anglo-French Union and constitu-
tion, Mr. Churchill never cared whether ~ House of Commons should 
nleet and whether the Prime Minister should make a statement and get 
that declaration ratified by the House; emergency req.uires that such ~ 
AI! are required for appealing to the people of that paItlCuiar c()untry or YOllr 
(fllies-such steps ought to be taken. . 
In conclusion, Sir, I would say that there should be a pr.:>per pro.ceduftl 

3 P.Il. 
followed by this Committee as regards the agenda, and the 
subjects to be discussed, If it is merely going round Ilnd 

seeing the ordnance factories and there is nothing else t,o be done, then 
there would not be even among those members of the Committee any zest 
left. to go round. If they are taken after a period of somE.' months, and 
people are very inquisitive, they may make inquiries and eome to know 
how far we have advanced but that is not the thing. As war is oo.ming 
~  and nearer, you must repeat the consultations as frequently as po",-
sible and not have them only once in three months or six months. With 
theBe words, I support the motion. 
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'Sir G1I1'1ID&lh Bewoor: When I moved what appeared a perfectly simple 
'Dlouon. 1 t¥WeI' expected to have a debate upon it of such length. This 
however merely indicates the very keen interest whicn this House takes 
~ all matters relating to the defence of India. especially at a time of such 
eI;llergency anel crists as· we are in. Sardar Sant Singh acoused me of not 
:having made a somewhat long speech explaining what the committee ia 
¥-tended to d9. 

~  An BonoUrabIell8D;lber: We want a 10lig speech from .you .. 

~~ .. $ir Gurunath BewOOl: i: know my friend •. Sardar ~  Singh, is a great 
~  of politics and.1. expected that he would· have read all about this 
committee ,when it was ·announced in tbe publie Press and the procedure 
~  we intended to follow to fill up the membership of the committee, 
pellding tile meeting Qf the Legildature. Perhaps it has escaped his atten· 
'tion and I thinl:c I Clinnot do better than read out a small portion of what 
'fVas then published. 

. It was then announced that the committee is a Departmental Committee 
'o.f the Defence Department. It would be presided over by His E ~  

'\1I,e Commander· in-Chief and will meet ~  called by JIis Excellency 
'uut not less ofteTt than once a quarter. Its proceedings will bp. fOl'lIl.l and 
jtrictly confidential. The agenda will be circulated beforehand to memo 
bers of the committee and its meeting on each occasion will be opened by a 
·ijtatement on the war situation by the Commander-in-Chief. The object of 
ihe committee was explained as being the anxiety of His Excellency the 
'COmmander-in-Chief to establish .a, direct contact with representatives of 
·the Leg:slatures and the ~  will be constituted for the. time being 
"9nly with the' help of ~  Party Leaders but as soon as the Legislatures 
·met.·:\ motion· would be made for its election. The Commander-in-Chief 
lv8sconfide:nt that he would receive valuable advice on matters affeoting 
.aefericefrolIl the non-official.representatives and will ,in his turn oe able tq 
-,iye them a regular appreciation of tlie situation and keep them confiden-
:ti.,.uy informed· in· a way which will assist them in the perfmmanoe of their 
:l>ublic duties. 

Sir, the committee will undoubtedly Jlive ~  help toO the Defence De. 
-partment and we are anxious to utilise their advice in all matters in which 
~ feel that they are qualified to advise. It is quite understood that they 
WDuld not be able to advise us on many matters lIuch os military operatiolUl 
~  things of that kind but there are numerous matters in which their 
'advice would be extremely useful. It is not possible to give an emaustive 
, list of what those matters are but various matters might arise from time to 
'time, in which we would feel that their advice would be extremely useful . 

.  , Then. Sir. I have been asked what is the ~  between the 
"liatioDal Defence Council and the Defence ConsuLtative Committee. The 
-names of these two' bodies should be sufficient to explain the difference. 
'{)ne is.a committee of the Members of the Assembly and of the COIIDeil of 
i)tate. The other is ahody which is conltituted by His Excellency the 
Viceroy and. contains representatives from aH over India including tbe 
lndian States. This has ·nothing to do with the Defence Department. As 
Jegatds the numhera we have alreally taken into consideration the ~ 
nnterel'lt which members take in matters of defence and that is why this 

• 
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committee has been constituted with a total m.embersh!:p of ten, wherea'" 
the usual Departmental Advisory Committees consist of six memberS. We· 
consider that any further increase would militate ~  the utility of thiS' 
committee. Too large a number would defeat the very purpose VIe have-
in view. (Interruptions.) 
It is laid down that the ordinary Standing Advisory .Committees should-

consist of six members, four of this House and two of toe other House. 
We feel that a membership of six is sufficiently represeJiltative of the inter-
ests of this House. As regards the proceedings of the committee, from 
the very nature of the case, they must be confidential, as they deal Vlith 
matters relating to the war but there are certain matters-ill regard to which· 
the members are not required to keep any special secrecy. My ~ 
Mr. Jamnadas Mehta, complained that we have not had more meetings or 
more trips. We extremely regret that it has not been possible to have-
more than one meeting but according to our undertaking taere ought to be· 
one meeting at least a quarter and we hope to have another meeting in 
this quarter. The tour was essentially intended to be an instruction to the 
members of the committee. To me it was a great education and I am sure 
all the other members also felt that it was a great education to them ~ 

they were· able to appreciate the complexity of modern "@rfare. It is no> 
longer the old method of warlare, where a strong arm and a sturdy heart 
was enough: You need much more in these days, much more technical 
education, knowledge regarding most complicated machinery and I am sure 
members of this committee who go rounq will be in a pos:tion to appreciate-
the great complexity of modern warfare and the kind of things that hav.e-
to be prepared before you caD Pl\t a force in the field. We are extremely' 
anxious to give· the members of. the. committee 8S much knowledge aa. 
pcissible and to give therg. the opportunity o£visiting the ~  and insti';' 
tions ~  orily in this country but also Overseas. It must be remembered 
'that the Supply Department is concerned with the provlsion of niunitioIWo 
and the BuppJy Department has .its own committee of this House.· ... 
.  I do not ~  ~ ~ .very long discussion ~ ~ ~  
started about lhe Central IntervIew Board and also tne diSCUSSIon WhICh 
my friend, Mr. Deshmukh, wanted to start on a subject on which he wanted 
tc move an adjournment, which was disallowed. These are questions. 
which if they are raised in ·the Defence Consultative Committee we shall 
be very happy to explain and try to ~  the v·aribus arguments and ~ 

deratioris which: have been· put forward. But I would like to. assure the· 
House that there is now no question ~  or non-martial classes ~ of 
listed or non-listed classes .. The Central Interview Board conSists of the-
Pr.esident and one Military member· and two Indians ·of high status. . Nowi 
we are going to have. shortly two ~  Boords instead of only one. 
One will tour abtmt tne Southem Command at selected centres and another 
will be in the Northern Area. On both these bodies there will be two-
Iridian gEmtlemen· of weil-known high ~  and status and we must 
trust to the best judgment whicb they .('..an exercise in making selections. 
It is quite possible that there may be differences of opinion .. As my ~ 

Mr. ~  said, if there was 25 per cent. wastage even on the present 
method of ~  it is feared, if we are 'Very generous or we do not pro-
perl,. observe the various ~  the. wastage may be greater. 
However, aU I wish to sssure is that that tbere is no question of either-
~~  6r<lf ~  ·class distinction, but tnere m8y be mistakes.·made by the 

• ." _ .' M • . ," 
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Board in either rejecting or accepting the candidates. We only hope that 
the BQards_ will improve by experience and, as my friend, Colonel Rahman, 
has already said,the p-ercentage of acceptance was recently as high as 70. 
and we have now got what is called a pre-cadet class where candidates who. 

~ to be doubtful are sent for a preliminary training and then they are-
given a second chance. 1 trust, therefore, Sir, that any misapprehension 
that may be in tl].e minds of the Members will be removed. Whatever 
other remarks hAve been made merely go to indicate the necessity for the' 
type of the Defence Consultative Committee that I have proposed and I 
trust the House will support it . 

• 
B&ba B&ijD&t.b Bajorla: Will the proceedings of this Consultative· 

Committee be available to the Members of the House? 

Sir Guruna.th Be .. oor: No. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is: 

"That thii" A&&emhly do proceed to elect, in such mann"r olS the Honourable the· 
President may direct, six non·official members to serve 011 the Defence Consultativ .. 

~  

• 
The motion was adopted. 

Mr. Deput.y President. (Mr. Akhil Chandra Datta): I may inform. 
Honourahle Members that' for the purpose of election of members to· _. the-
Defence Consultative Committee the Notice Office will be open to receive 
Dominations up to 12 noon on '!'hursday, the 80th October. 1941, and that. 
the election, if necessary, will, as usual, take place on Tuesday, the 4th 
November, l{J!l, .in the Assistant. ~  room in the Council Hollse, 
New . Delhi, . between the hours of 10-80 A.X. and 1 P.X. The election will 
be conducted in accordance'with the principle of proportional representation. 
by means of the single transferable vote. '. . 

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

The Honourable Sir oJeremy Baisman (Fina'nce'l\'fember): Sir'; I iritro-
duce the Bm further to amend the Indian Income-tax Act, 1922 . 

. ~ ..' 

THE EXCESS PROFITS .TAX (SECOND AMENDMENT) BILL. 

'l'he Hoaoarable ~ Jcemy Ba.jsman (Finance Member): Sir, I intro-
duce the Bill further to amend the Excess Profits Tax Act, 1940 (Second 
Amendment).' .  . 

, •• •  1 • 

THE FACTORIES (AMENDMENT) BILL. 

'!'he . BoDqun.ble Dlwan. Bahadur Sir A. Bamaawami .udaUar-
(Commerce Member) : Sir, 1 introduce the Jiill . further to amend' the Fac-
tories Act, 1984. 



THE MINES MATERNITY BENEFIT BILL. 

'!'he Honourable Diwan BBhadur Sir A. Ram.aaw&mi Kudlll&r 
~  Member): Sir, I introduce the Bill to regu!ate the employment 
·(If women h. mines for a certain period before and afl;er obildbirth jJnd to 
provide for payment of maternity benefit to them. ' 
, . ' ~ .. 

THE WEEKLY HOLIDAYS BILL. . 

'l'b.e Honourable »iwan Ba.hadur Sir A. ]l.a.mMw&m1, KudaUar 
~ Member): Sir, I introduce the Bill to provide for the grant.of 

,,!¥.eekly holidays to persons employed in shops, commercial ~  

restaurants and theatres. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

'l'b.e ~  Sir ~  Ahmad (Law Member): Sir, I beg to move 
for lea.ve to mtroduce a Bill further to amend the Code of Criminal Proce-
·dure, 1898. 

Kr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That. leave be granted to intro1uce a Bill further to amend the· Code of Criminal 

'Procedure, 1898." 

The motion was adopted . 
. 'l'b.e Honourable SI.r Sultan Ahmad: S:r, I ~  the Bill. 

-THE CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) 
i." BILL. 

. . 
neHonOU&b!e Sir 8ultaA .Ahmad (Law Member): Sir, I beg to mov.a 

:tor leave to introduce a Bill further to amend the Code of Oriminal Prooe-
~  1898 (Second Amendment). 

Kr. Deputy President (Mr. Akhil Chandra Datta): The question is: 

"That leave be granted to introduce a Bill further to amend the Code of Criminal 
Procedure, 1898 (Second Am8lldment.)." 

The motion was adopted. 

'1"he Honourable Sir SultaD .Ahmad: Sir, I introduce the Bill. 

Dr. P ••• Bmerje& (Calcutta Suburbs: Non-Muhammadan Urban): 
:.Sir, I do not want to move my motion* today. 

"(I) -That Mr. A. C. Datta be appointed to t.he Select. ~  on tbe Bill to 
aimplify the pl'ocedure in appeals to the Federal Court lD place of t.he 
Honourable Mr. M. S. Aney whose seat on the Committee baa become 
va.::ant, 

12) that the Honourable. Mr. M. S. Aney be re-appointed to the Committee in 
place of the Honourable Sir Reginald Maxwell, and 

(3) that Dr. F. X. DeSoua be appointed toth •• Cnmmitte. in place of Mr. B. A. 
Gopalaswami who baa ceased to be a member of the Alaembly." . 
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THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

The Bono11l'able Sir leremy Balaman (Finance Member): Sir, I move: 
"That. the Bill further to amend the Indian Income-tax A.ct., 1922, be referred to a 

~  '::ommitt.ee conliating of th3 ~  Sir Sultan A.hmad, Mr. J. F. Sheehy, 
IIr. ·C .. W.A.yers, Mr. T. Chapman-Mortimer, Mr. Hueenbhai A.bdullabhai Laljee, 
Babu Baijnath Bajol'ia, Khan Bahadur Sir A.bdul Hamid, and the Mover, with instruc-
tions to report on or .before the 5th November, 1941, and that the numbt.r of membera 
whose presence sha') be necessary to constitute a· meeting of thf! Committee shall be 
iiYe." .  . ..,., 

" The mention of Income-tax amendmJmt Bills is Hable to arouse ema-
:tiqns sim:lar to those which arise in the' dentist's chair, but I would remind 
'thellouse that even the dentist _ O ~~  performs operations or 
~  which are soothing and re1ieyiQg ~  than painful or exasperat-
'ijng,' and I think I am right in claiming: that .this 'measure is mainly a 
l,Ileasure. which will have the effect of soothing the feelings of the taxpaper 
father than otherwise_ Onl;l of the most important clauses of this Bill is 
\Qne which alters the basis. _  .  . . 

Dr. P. N. Banerje& (Calcutta Suburbs: Non-Muhammadan Urban): You 
are referring to clause 8. 

The BOJlOU11b1e Sir leremy B&isman: I am referring to clause 10. I 
was about to say that one of the most important clauses is one which alters 
, :t.he basis of liability to income-tax in relation to income arising or accruing 
in Indian States. When the Act was amended in 1939 by the adoption of 
:the residence basis, all income accruing or arising in an Indian State became 
lia.ble to tax in the hands. of a person ordinarily resident in British India; 
.and in the case of a person resident but not ordinarily resident, .all such 
.income arising from a business, profession or vocation controlled or set up 
..anywhere in .;India, that is, including the States,became 80 liable. At the 
tiI,ne when this increase in the scope of the tax was made, the Indian States 
~~  had not adopted the residence basis alid it was not anticipated 
that they would. I think it is right to say that we djd not perhaps visualiie 
~  ~ effects of such a step on the part of the States. The problem 
~ now arisen in a practical form. owing to the adoption of residence basis 
.Qy certain States. While our law remains unaltered, it is somewhat difti-
.cult for us to object to States following our example in adopting this basis, 
!lor can we, without causing great hardship to the taxpayer refuse to make 
.rrangements with such States for double income-tax relief. But the result 
ef such arrangements will be exoeedingly serious to our revenue. I cannot 
iive even an approximate estimate of. the amount involved, but our 
.examination of the position has made it clear that the amount of revenue 
,!/hich we should have to forego thy reducing the scope of the charge, as we 
'BOW propose in this Bill, is small in comparison with the amounts we might 
have to payout in double income-tax reEef if we adhere to the residence 
\lasis in the case of States. We have, theretore. endeavoured now, in 
lDodification of the previous policy to arrive at a basis which can serve as a 
$.rm basis for double income.tax relief arrangements with the States. 

We feel that if we get back on to this basis. we CBn take a perfectly 
logical and fair line with the States. We can say to them, if you do not 
trench on our fiscal jurisdiction any more than wt do on yours, then this 
is the basis on which we are prepared to give double income-tax relief 
Arrangements. In other words,. any State which goes no further beyond 
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its own borders than we do now will be entitled to claim . that the double 
income-tax relief provision should be ~  to that· State and we shall 
be prepared to enter into ~ income-tax relief arrangenients with·.Jihem .. 
I hope I have made the pnilition as clear as it is poss:ble to do in a technical. 
matter of this kind. 

Sir 1'. 1:. lames (Madras: European): I want to put one question. 
Has any definite arrangement been made with any Indian State or with 
any group of States on the basis of ·provisions now sought to be introduce,?? 

The llonOlU'&b1e Sir leremy llUam"D: We have not yet made arrange-
ments on this basis, but·my intention is that on the adoption of this basis. 
we shall be prepared to make such arrangements, and it follows from tha1i. 
that in the case of a State which attempts to adopt the residence basi. 
which we now propose to depart from, to discard in effect, in the case of .-
State which attempts to adopt that basis in relation to British India, we' 
shall not be prepared to enter into double income-tax relief arrangement 
with such State. That is an important change from anything we have: 
done hitherto. We have hitherto. implied that we were prepared to adopt. 
double income-tax relief arrangements with any State whichJtad an income-
tax system. We cannot adhere to that without subjecting ourselves to the 
possibility of a very serious disadvantage, because States may adopt a 
basis which trenches far more heavily and in our opinion unjustifiably on. 
the taxable capacity which belongs to British India than we think fair. 
We are not prepared in those· cases to accept the arrangement. I do not 
think I should go further into this matter because as this Bill is going inteJ. 
the Select Committee, there will be· an opportunity for further explanation 
of the position in the course of the prooeedings. (> 

Another important concession which is included in this Bill is in respect 
~  with reference to the calculation of written-down value. As. 

the Act stands, III T ~  at written-down value, deductions are ~  in 
respect of amounts of depreciation which have never been allowed with the-
result that an assessee may in the long run be allowed less· than the fuU 
cost of his assets. It is now proposed. to remedy this by deducting only 
depreciation which has actually been anowed. 

Two other amendments with regard to depreciation may be mentioned 
here: clause 7 which provides for depreciation on industrial buildings let 
out on hire, and .clauses 6 and 18 which give priority to the allowance ~  

losses over the allowances for depreciation. . Since losses can be carriecl 
forward {or only six years, while depreciation  can be camed forward indefi-
nitely, this provision is necessary to. secure to the assessee. the benefit of 
the carry forward of .losses. 

The. other provisions which I ma;y. mention and ~ alter the sco'pe of 
the tax or reduce the quantum lire: clause S, whICh shghtly expands the 
existing exemption by including all officialrepi'eSentatives of other Govern-

~ on ~  ba.ais o! reciprocity, ~ and Nepalese Forces serving 
onwlt.h HIS Majesty s Forces, clause , which expands the definition of 
residence so as. to cover the case of a person who comes to reside in British 
India, but is not here long enough in his first year to qualify as resident for 
that. year. It seems to us unfair to tre&t such B person as a non-resideq 
and tax him at higher rate than the resident. There are certain amend. 
ments which somewhat increase the quantum of assessable income. These 
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.are done in clauses 13 and 14. Clause 14 corrects anomalies in section 25 
for which we ~  there is no justification. Briefly the object of sub-
,ectionTJ (3) and (4) of section 25 is to provide for the effect of the changes 
.in the assessment basis made in 1886, 1918 and 1922 Acts. As a. result of 
those changes, an assessee, but for these sub-sections, would ha.ve lia.d to 
pay tax for one year more than the number of years he ha.s been carrying 
on business; but this consideration does not apply to super-tax on com-
panies except to the limited extent provided for in the pret;ent amendment. 
We-have found, in practice I may say, that there has been a tendency to 
take advantage of this discontinuance of provisions, and it may even be 
said to be in the nature of an abuse. The idea is to take advantage of the 
provisions at a time when the rate of taxation is higher, to cash in, so to 
speak, the concession allowed by the Act at the most favourable time. 
~  amendment does not directly counter that. What we see no justifica.-
tion for continuing are the concessions in reE'Fect of super-tax or companies 
where considerations on which the concessions were based do not apply. 
In other words the amendment seeks to withdraw from companies and in 
.respect of super-tax, the concessions which were intended to save them 
from being asseWied for one more year than they had actually been in 
husiness. It limits the scope of section 25 to what was originally ini.cnded 
.and is justifiable. 

Clause 13 contains an amendment in regard to unregistered firms. It 
:allows an unregistered firm whose constitution is changed to set off only 
the amount of its loss which is attributable to persons who are partners in 
the previous year. It was never intended that. ~  partners under such 
-circumstances should get the benefit of the retlrmg partners loss. 
. So far as ·profits are concerned the intention is correctly expressed 
in the first proviso to section 26(1) which provides for the apportionment 
-of profits between partners entitled to receive ~  I pass over some 
of these amendments which it is difficult to explam on the floor of the 
House any better than is already done in the notes on clauses. Bu' 
~  is an important amendment to which I must draw attention in 
-clause 18 which seeks to restore the Commissioner's powers of revision. 
'These powers were abolished on the recommendation of the Select Com-
mIttee on the Ineoin:e-tax Amendment Bill, 1939. I am afraid it was not 
then sufficiently realised that almost invariably the CommissioneR had 
'Used their powers of revision in order to give relief to assessees. It was 
very exceptional or comparatively exceptional that the Commissioner's 
power of revision was used in the opposite direction. Since then it has 
. 'become apparent that there is a real need for some provision by which 
'relief can be given to assessees in cases where relief is clearly indicated 
and in cases where an assessee ought not to be put to the trouble and 
~  of going to the tribunal. It may be a case where the amount 
involved is .not worth an .appeal to the tribunal; that is no reason why 
tdle Commissioner should not. exercise his power to rectify and injustice 
-or hardship. I propose, therefore, in ,this Bill to give the Commissioner 
power to revise -assessments in favoW' of the assessee. He will not be 
able to enhance any assessments or pass an:v other order prejudicial to 
an assessee. But,-and there is a fly in this jam-pot too,-in order to 
irevent Commissioners' froIh being flooded with applicatioDs,-aIid. I may 
'Dlelltiontbat previous to the abobtion of these powers tliereused to be 
1l!i many-as two thousand applications a year in Bombay alone,-I pro-
~  a. ·fee· pf lY., 26 shmdd be· abarged fOr ~  to the 
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~  to exercise his power. 1 am quite satisfied that iI therli 
is no such deterrent to petty and frivolous applications, the Commissioners 
will. be overwhelmed and will be unable to cope with the work. I would 
point out that in a great many cases where relief is. clearly due the 
in'come·tax authorities will, on their own initiative, report the facts to, 
the Commissioner with a view to obtaining relief for the assessee; and 
lest Members should be disturbed about the case of assessees who do not 
fhid it worthwhile to deposit the 25 rupees I may say that I am prepared 
to have instructions issued to the Commissioners to give relief in this 
type of case, that is, without an actual application by an assessee accom· 
panied by a fee. I would point out, whilst on thiS clause, that the 
scope of the proposed revisional powers of the Commissioner will be 
restricted to cases which have not gone to the income·tax tribunal and 
will not be exercised in cases in which recourse to the income·tax tribunal 
is still desired by the assessee. 

Finally, there is a provision to which I attach some importance' 
relating to the CoEector's power to recover IDcome·ta!t demands. At 
present the Collector may recover such amounts as if they were arrears 
of land revenue, ana in addition he has the powers of a civil court in 
l'espect of attachment ana sale when debts are due from an assessee. 
It has, been found in practice that the powers for the, recovery of land 
l'evenue are inadequate for recovering large amounts which may be due 
fur income· tax; and it is therefore propORed that the Collector shall, for 
ih,! purpose of recoveriD{Z: income·tax demands, have the powers which 
~  court has for, the purpose of rec.overing an amount due under 's-
deCtee:--'" ' 

The ~  pr.o.visions of the Bill are mainly designed' to improve 
the machinery and to, ~  assistance to the assessee, for instanoe, in' 
~  toO filiDg!.8ppul8. .: :  " : ,  ( , , 

.. .', ,Sit" I  . ~ to the House for the somewhat technical nature ,0{ 
s(;me of the explanations which I have had to give them, but I am ~  

it is ~  that ~~  ~  should be of a somewhat, ~ 
~ ~ ,and technical' ~  I, hope tl1at in the course of; ;Seleq_ 

Committee proceedings it will be, possible to .impart greater lucidity to-
tJie objects of this measlll'8. 

Sir, 1 moTe. 

JIr. Depa.\J PnDleD\ (Mr. Akhi Chandra Datta): Motion moved: 

"That the Bill further: to amend the Indian, ~  Act, 1922, be ~ O  
.. 'Select Committee conailting of the Honourable Sir ~ ~  Ahmad, Mr. J. F!. 
ShMhyiMr. C. W. Ayera, Mr. T. Cha.pman-Mortrmer, IIr.HUBeDbbaiAbdullabhai 
LaljeJ. Baba Baijnatb Bajoria, Khan Bab&dnr Sir' ABdul Hamid,' and the Movl!r, 
wlth instructiona, to ~  on or ~  the 5t.h November, ,1941. and that the 

~ 9f meJilbe!J ~ presence' .hall lie necell88ry to constitute a. meeting of 
the "OMtIrittee lball hebe:.." ' , ;-

." 1M P. ]1'. BaIII-: Sir; in 1ihe'StatienileGt of Objects Biid' BeaIIc:Di8, 
"I'Peoded-to, thiit Bilhit;; is' pbint,ed. out!, that 'the objecfi'is three·fbld. I 
wij}; 4iacu-. \}lese 'ebj8cta; ftlriati •. : -In; ~  it '18 peiit&edout 
~  .t.heM:it, ~ OO~ ~  biiiis "ei hadoD'df';bmgi; 



TIU; ~ N INCOME-TAX (AIIBNDIIBNT) BILL Ill. 

incomes. In this connection I believe Members of the House remember-
~  when tlhe Ineome·tax Act of 1939 was paB8ed, it was urged froID. 
this side of the House that the accrual basis which replaced the old ~ 

lIance basis was not a fair one, and appeals were made to the sense of 
justice of the theh Finance Member of the Government of India. But 
those appeals fell on deaf ears. Now, however, the situation has changed 
and Government have begun to realise that in certain CBBes at least the-
basis is ~ a fair one. I would have weJcomed their change of attitude 
if u had come as a result of introspection or 8S the promptings of the 
irmer voice; but that is not the case. It is because some of the Indian 
States have begun to retaliate and to pay Government in their own coo. 
that they have realised their mistake. If they had not done that perhaps 
the Government of India would haYe gone on perpetuating the injustice 
for ever. However, better late than never. But I should like to ask 
in this connection, why should the applica60n of the remittance basis, 
be confined only to Indian States? Why should it not be extended to, 
Burma, to East Africa and to South Africa? Well, because those coun-
tries have paid you back in your own coins, therefore you are not consi-
dering those casls. Now, the only justification which was urged on behalf 
of' this accrual basis was that the Government of India wanted money. 
But is that a sufficient juspification? Government of India want money; 
therefore, are the Government of India entitled to steal or rob? I don 'f> 
object'to'the present attitude of the Government. The decision is right, 
hut it should have been arrived at in 1939, and now this decision should' 
be extended to' other cases. ' --

Coming to.the second object, I find that it is pointed out here that 
so:tne' eoneessions he:ve beeD' _ made, but ~  some ~  are ~
llJ8dA ·oiliersare bemg taken away. So In that respect It IS not mucli 
of an improvemeHt,......80me concesSions are being ta-ken aW'ay and other-
concessions, are being made. Now, if the concessions which, ~ sought 
~  :betaJseil away by this Bill wer<:! left intact, then the people would' 
JIta\ie 'greatly' appreciate,d theJ,>resent  change in the attitu,cle 0# the O O~  
ernmeht. ' 

:', "Thirdly; the object is to clarify some of the provisions of this Bill, IUld, 
~  some defects and omil!8ions are being. ~  Now, why, hal' 
it ~  necessary to clarify 'Some of the proVlslons? We. all know that, 
before the' Income-tax Act of 1939 was passed, a commIttee had been' 
appointed: 'oonsisting of eXPerts from England who wer.e 'brought out: here 
with &!' great deal of -trumpeting and ~  finiahing their n:port these-
experts also sat 'ssexpert' members'of thIS llouse. Even then It has been' 

~ necessl1ol'J. tQ ~  the ~  Act o! 1939 severr¥ times. 
~  doss not redouned to the credit of _ the Government. , 

~  _  -HCmoar&ble SIr "mm, BafpDan: There js no finality in ~ 

~~ ~  . 
. '" : 

, ,Dr. P. ... Baerjea:' It is because when any difficulty' W'aS pointed 
outiin ~  the Government did n:ot accept the view!! 01 the O ~ 
~  and their policy thus was tolegislate in a hUrry and ~ to ~  
at lei;mre .. HoweVer. -X'must sa1 ~  1t is q,tiite rigbt ~  defect&-
ahd' . fiJal:ct gooo ~  omiF'ions., ~ -1011: .a.te removing onty the _ ~  
~  ,anil maldiig godif small ~ ~ ~~  T ~~  are many r majOr ~  
~  it..-t1t6' Bill" and 'tlaere ~ many' itnpo'rtant omi,siona. It is high: 
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time that these should be rectified. For lDStance. m· ~ to /p:emp-
tiQDS, . we have not adopted in this country the system of allowances in 
respect. of children and a wife, nor have we discriminated between 
'earned' income and 'unearned' income. These are very. serious defects 
which exist, and opportunity should have been ta.ken on this occasion 
;to remedy these defects. 

It is pointed out in this Bill that opportunity has been taken for ~  

Testoration of the Commissioner's powers. I welcome this decision but 
this has been coupled with a fee of Rs. 25. That seems to be a rather 
~  fee; it may prove to be a heavy fee in some cases at least ndt 
alwavs. Therefore. I would advise the Government either to reduce the 
iee or to fix a scale according to the value of the assessee. 

Another point to which I may refer is that the Income-tax tribunal is 
~  to work temporarily in the absence of an equality of members 
'011 the accounting side and on the legal side. This is quite right. The 
llresent wording of the Act is unhappy and the proceedings of the Tri-
'bunal should not be rendered invalid because of the disparity on the 
two sides, but it should be provided here that this temporary disparity 
should ~ last for a long time. If there is a vacancy on the legal side, 
it may be allowed-unless this clause is amended-to continue for a long 
time. Therefore, some period should be fixed here beyond which this 
vacancy should not be left unfilled. There are also various other defects 
in the Bill which I hope the Select Committee will consider. 

I w()uldask the Finance Member, who, I believe, is a libtle less extor-
iionate and a little more conscientious than his predecessor, to consider 
the main defects and omissions and recast the Bill in such a way that; 
~  may be welcomed. by 1111 sections of the community. 

Babu Ba1joth Bajoria (Marwari Association: Indian Commerce): 
'Sir, I am glad that even Sir Jeremy &aisman has introduced a Bill 
·which gives sOme concession to the assessees. He has alwa.ys beeti raising 
taxes every six months, but I apprehend that this is only, so to say, 
vashing off t.be tears and probably he is sharpening his raz()r and making 
laimself readv to give the assessees a much harder blow either in this 
Session or, if they escape in this Session, in the Budget Session. Any-
way we must give him the credit for giving some relief which he is 
llroposing under  this Bill, which I welcome. But, Sir, I would like to 
araw attention to one or two points for hll5 consideration so that he may 
~  these points before the Select Committee meets. 

sir, ·this Bill seeks to-give relief to the tax-payer from the double 
income-tax relief proposal in the case of certain Indian States which, 
~  the example of the Governr:n,eot ,of lndia. have been·elUIiCUng 
Income-tax Laws similar to the laws 'of British India. But the whole 
trouble in my opinion is due to this Section 49 dealing with double 
.bcome-tax relief which must. go. because it is very much prejudicial to 
thl-interes. of British In!lia. ItwBspointed out af great length ~ 
fohis double ~  relief provision acts very adversely to the in-
terests of India to the tune of, if  I am not mistaken. over a crore of 
~  If ~  i)J so, this lJill. js only 8 It.mal S?lution of this piOOlem. 
;\s a mat.ter . Of fact 1 would .hke. both tb8ae-aec\ions to go-this sect jon 
,(9 as welL as _ the • sectiQJ1 ~  ~  ,exsqlptiona under aecmOQ; 80 



113 

to Ruling Chiefs and Princes: I am giving Ii ~ ~  aM4 " will 
be ~  useful to the ]'"ll1ance Metttber· if these t"o sectioDil are repealM. 
a'tld ~  will ~  to the tune of at least two crores of rupees. There 
i::; also a great volume of opinion for the abolition of these two sectiona. 
I may be wrong about the actual figure. but it is very considerable. As 
Ii matter ~ my community, the .l\{arwari Community, come mostly 
from the Bikaner State and Jaipur; and in Bikaner under the guidance 
of an ez-Lsw :Member of this Government they copied out practically 
.s Tery Bill so that they may get an enormous sum of money from 
ilie community trading in British Indis. Apart from the burden of tau-
tion, it is a question of harassment. The assessees have to show all 
·their books and income both in British India and in the Native States and 
then claim double taxation relief both in British India and in the Native 
State. As far as the Native State is concerned I have no hesitation in 
~ ~  that our greatest protest was due to this procedure, that we are 
very much afraid that once the tax is paid tbere, to get refund will not be 
It question of months or years but of decades. The provision in this Bill 
is only a partial solution. What is equitable is that income derived in 
British India should be. assessed in British India and should be paid 
tl' the Gover3ment of India, while income derived in an Indian State 
!;hould be assessed and paid in the State. I do not want this double 
taxation relief basis as regards Indian States and British India because 
it is a very harassing and annoying procedure. 

Again the note to clause 8 says: "Such income (unless received in 
or brought into B.ritish India or unless assessable under seotion 42) will 
bn exempted both from income-tax and super-tax but it will be taken into 
account in ·calculating income-tax and super-tax." It means that the 
ratE' of tax will be based on the joint inoome both in British India and 
Native States, and it means that the whole account has to be shown 
both in British lndia and in the Native States .. Assessees and several 
chambers of commerce have objected strongly to this. What we want 
and what is fair is that the rate of tax should be for the total income in 
British India, and the rate of tax for income in the Native State should 
be the income in the Native States. There should not· be accumulation 
of two incomes. That is my suggestion. There should not be any 
double income-tax relief basis all regards Native Statel! and British India. 

As regards what my friend, Dr. Banerjea, said about East Africa, 
Burma and other countries, they do not stand to ga.in by Buch reciprocal 
~  otherwise they ~  ?av:e done it long ago: ~  nU;IDber of 
East Africans or Burmese 10 India IS much less than Indians 10 those 
couiltries. It is the Government of India who are losing by giving dO}lble 
.income-tax relief to this country. The clause is one of the most important 
clauses in this Bill and I hope the Honourable the Finance Member will 
giVE' consideration to the point whi?h I h,,:ve raised so that it may be 
etlE'ctivety dealt with in the Select ComDllttee. . 

As regards the question of resident. ordinary resident, non-resident. 
etc., I must admit that these words as embodied in the liI.come-t&x Act 
ace very confusing: I cannot interpret them because I am not a lawyer, 
but even the bestlawvers with whom I have discussed it are confused 
. about the definition of these terms. The whole trouble has arisen on 
account of the acceptance of the accrual basiB, which also formed the 
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, ~ M ~  '. ' .' .' 
~ ,9f,. heated debate m this :!ssembly. It will be much better if 

the Ymance ~  will consider reverting to the fomner ~ of 
rom,ittance ,basia. 
I ,welcome the cha.nge made in this Bill as regards depreciation and 

(,Qrryforward of losses and I also ~  to the restoration of the power 
to the Commissioner for, revising and giving relief to the assessees. As. 
regards-Collector's powers to recover money due by the assessee as if it 
were a decree of the High Court, I would suggest that these powers are 
rather too wide. I would ~  that the Collector should apply to th& 
Court and get the demand certified as a decree and then the demand 
;will become a decree and will be executable as such. This is done in the 
case of arbitration awards, where a simi1w prooedure is adopted by 
filing them. The assessee will have the benefit of a judicial decision, 
whereas in this case the Collector may be in some cases very bast;y anel 
too eager and. over-zealous to recover ..... . 

JI'r. Deputy Preaident (Mr. Akhil Chandra Datta): Order, order: it 
is now' 4 o'clock and we must take up the adjournment motion ........ . 

Ban Ballnath Balor1a: Can I resume my speech ~  

lit. Deputy Presldent (Mr. Akhil Chandra Datta): Just as you wish. 

MOTION FOR ADJOURNMENT. 

ECONOMIC CONDITION OF COTTON GROWERS. 

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): 
, p...Sir, I move: • 
"'rbat ,the BoUIe do DOW &djoQrn." 

The Honourable Member for Commerce in one of the previous Sessions 
said that he would be ·glad to hear the voice of the agriculturist, and lnt 
Session I made him undergo that ordeal by my moving a Resolution 
expressing the grave concern about the condition of the 8'griculturidts, 
particularly cotton growers, and specially growers of short staple cotton_ 
The Honourable the Commerce A1;ember then gave me an assurance that 
everythillg that was possible was being done to increase the consumption 
of short staple cotton, by asking the Supply Department and the Army 

~  to modify their specifications in such a manner as to Ruit 
,the consumption of short staple ootton so that the agriculturists might be 
given sufficient relief. 

rAt this stage, Mr. President (The Honourable Sir Abdur Rahim) resum-
ed the Chair.] 

After that the condition of the agriculturists has worsened. Everybody 
knows that J apa!! was our greatest consumer so far as short staple cotton 
was concerned. The Government of India issued an, order freezing 
.Tapanese assets in this country, which resulted not only in restricting, but 
doit1g away with the import and export trade of India. With the rest of 
the items I am not concerned, but 1 particularly wish to concern myself 
with short stBple cotton. Now, Sir, as ~  Japanese assets were frozen, 
no short staple, cotton could be purchased by Japan, nor could it be 
exported to Japan. The result wns, and still is, that short staple cotton 
which was last. yeRt' quoted in my province say at R ~ 60 or ,Rs. 70 per 
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khandy, has gone down to Rs. 40 per khandy. and that. tooab.a time when 
the cotton ~  is not in the market. That crop is still in the fields. 
We, natutally, expect·a higher price when the crop has not yet gone to the 
market, because there are tempting offers •.• ~ at present Rs. 40 per ~  

appears certainly a ~  tempting offer. By making tempting offers they 
want the agriculturists to bring wliatever short staple  cotton they have 
available into the market,-:-and the agriculturist takes his crop to the 
market under the belief . that when much ootton has not yet gone to the 
markElol;, when the market is not yet flooded, he will be able to ~ a ~ 
price, and if large supplies of cotton get into the market the pnces will 
go down. In other words, the agrioulturist. if matters are not set right. 
would be in a very precarious condition. In fact. he is in tha.t condition 
today,-he is virtually on death bed, and you have to give him some kind of 
injection to prolong his life for some time. If you do not do it, then he 
will completely succumb, and, ~  there will be no remedy left 
to revive him. 

Sir, this is such lID important subjeot that it concerns 70 per cent. of the 
people of Indio., and those who advocate the interests of Indian agrioul-
turists, should oertainly see to it that some relief is given to them at 
this particular juncture. Sir, I have given a general idea as regard!; f,he 
effect· of freezing the Japanese assets in this country. Then we naturally 
expected that something would be done to give relief to the poor agriculturists 
as promise was held out to us in this matter in the last Session. I 
specifically mentioned in my speech last time that there was. & Jute Con-
fp.rence, a Ground-nut Conference, and relief was given to Bengal and 
Bihar by convening a Jute Conference. Then I was told that if it became 
necessary a ~  of persons or of interests concerned either with the 
growing' or consumption of cotton would be convened. I was under the 
impression that that Conference very likely might be called, but so f.ar it 
has riot been caHed. Then I thought that very likely 'the issue might be 
gone into when the Price Control Conference WIlS held,-and it appears to 
me that several of the Associations did emphasise this point. For 
instance, an Associated Press Telegram of 7th of October was sElnt from 
Calcutta in which it was said "that the Conference will discuss among 
other thinl1:s the question of controlling the prices of cotton". I also-
observed that other bodies and persons appealed to the Government and 
made the same reqllest. For instance, the Committee of the Feileration 
of the Indiat) Chambers of Commerce drew the attention of the Government 
of India. This is what they said : .  . 

'. "The Committee aecided to draw the attention of the GO'lVllment of India to 
the recent fall in the prices of raw cotton in India and to impreea upon Govern-
. ment .the need for meetinR the situation especially. when the rrob1em of cotton pricee 
.W&8 ~  to be· &CCj!ntuated as the reenlt of OOftl1rtg movement of crops." 

Then similar requests. were made in the ~ of! ~  to the Supply _ 
Department that IWmethmg should be done to gIve rehef to the poor cotton 
grower . 

.. ~ ~ O deeided to draw the attention ·)f the Government of India 
to thr:. recent fall in the prit'ell of cotton, especially of short staple and the commg 
.movement of crol'l which would further aura'" the ·.ituatiOD-" 

So, Sir, from every part of ~~ ooun1n'.from every ~  the demand 
: was 'put rorward, aDd the conditIon of the ,.gricultlUist was prominently 
placed before the Honourable the Commerce Member· . 

•  I • • 

• 
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(Mr. Govind V. Deshmukh.] 
Well, Sir, as I have said, we have lost our greaJ;estfcustomer, I mean 

Japlm, and the situation has worsened. It has become worse than what 
it was at the time of the last Session and the situation is getting worse 
daily, because the Government of India enter into eeyeral cotton trsnsac-
tions,-and the British Government also enter into several transactions 
with several outside countries. I had drawn attention on the last occa-
sion to the fact that the whole crop of cotton grown in Egypt had been 
bought out.. That was how the British Government gave theme relief. 
After that cotton from Iraq has be.en purchased, and the strangest thing 
is this. Last time I had rebuked the British Government for giving 
relief to cotton growers in Egypt and not to the people of this country whose 
interest they proclaim £0 loudly they have at heart. Now, I say that the 
Government of India are at fault. What have they done? This is 
what I gather from the Associated Press: 

·'It is announced that the Government of India have decided to give general 
pemliRsion for the importation of raw cotton from. Iraq provided it has not been 
previously imported therefrom: or from any other country ......... .. 

So that cotton is being imported here. I really dJn't understand why 
it should be imported into this country, and why India's interests should 
be sacrificed for the sake of obber nations,-why we should be tied to the 
chamot wheels ()f the British Government or of! any other Government. 
It merely means that the Government of India are reckless, they do not 
concern themselves with the interest, happiness and welfare of the Indians 
.)ver whom they aTe ruling, though, as I said before, they are always 
proclaiming from housetops that they have t.he interests.of the country at 
heart. 

On the last occasion when the assurance was given, it was an assurance 
given by one individual person. I do not know whether that promise 
was given in consultation with other members of the Cabinet then, but now 
as we h8'Ve an expanded Council, and as it is stated that they have got 
joint and collective responsibility, I hope an assurance will be given which 
will ~  t.he interests of the cotton grower, and that his interests 
will not be sacrificed in. such a manner as to promote the interests of 
other countries,-but that the interests of India will be looked after even 
at the sacrifice of other countries) whether they are Britain's allies or 
not, T do not care. Now, Sir, this particular question has to be solved. 
Britain did not stop its import and erport trade .after freezing Japanese 
assets with Japan. It wanted to retain its customer Japan. How did 
it solve the question? I will read this portion which was sent by the 
Reuters: 
"There is no question of entering into aay barter agreement between Britain aDd 

Japan or  of unfreezing Japanese assets, it was .tated in authorised quarters in 
London today. 

The bankin, machinery setup between t.he Bank of England and the Yokohama 
SpecIe Bank will provide for trading licences to be granted in ell:ceptional circum-
stance.. Each licence will be on its own merits from the British supply viewpoint. 
In each cue lupply considerations will be weilhed apinat consi.der&tioDi cif economic 
warfar.. 

It i. pointed oat in London that if, would be wrong to repM the settiDg up 
of machinery for wning trading liceDCell &I aa _y in appeuem_t. The UTange-
meut reached between. .the ~ of Eqland·.ad the Yokohama Speeie Ba1Ik .... 
not repreeeii.t. any retreat. from the. sit.uation .... set o.t by Mr. Eden ill the B_ 
of Commonl. It dl'finee the rmunds on which. licences are liktily to be. granted, 
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but those grounds are exceedingly narrow. It was undent.ood at til, tiDal ~ Mr. 
Eden. anuounced freezing of Japanese assets that, in certain limited cases, licencea 
might be granted. . 

Trade under the new arrangRlent must be very limited. In the tint place, it 
will be im.-,uible to exPort from Britain to Japan goods greater in value then 
imports. The British autherities think it wise to receive from Japan. Secondly 
Britain is not bound to release any goods at all. No commitment has been entered 
into with regard to ~ ..Japan will get from Britain." 

This will show that Britain is anxious to keep its trade, import as well as 
export, to whatever limited extent and to the extent that it will beneilt 
Britain, not Japan. They did not wish completely to stop the import and 
eJport"trade of their own country. This is how Great Britain proposes 
to solve the situation with which it is faced. How does Burma solve it? 

I will read it from the Associated Press Telegram. 
"Following the decision to buy up the whole of the cotton crop .. " 

This is what the Gov!:'rnment of Burma did. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has one minute more. 

Mr. Oovind V. Deshmukh: 
"Following its decilion to buy up the whole of the c:otton. crop, the ~ 

Government announclII to-day that it accepts the fact that Its primary reBpODslbllit1 
is to endeavour to secure to the cultivator an economic return for his labours. 

With this end in. view the GoVernment will ClOJIlJUDce its operation in regard 
to the new crop by offering to purchase baled cotton at the equivalent of Ra. 65 per 
hundred viss for loose ginned cotton. The Government points out that by thill the 
cultivator will obtain a price comparable with the average price which ruled during 
the. last four years." 

It has brought this decision into force,and what is more, the Burma 
Government annotnced again its decision to secure to the cultivator an 
economic return for his labour. 
Mr. President (The Honounrble Sir Abdur Rahim) :. The Honourable 

Member's time is up. 

Mr. GoYind V. D8IIunukh: I will finish in two minutes, Sir. 

Mr. PrealcleJd (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot have any more time under the rules. 

Mr. Gorind V. Des1un1lkh: The Honourable U Saw hIlS again gone to 
England and is negotiating there about filie consumption "f shorf; staple 
cotton. I hope, I should have expected a little leniency, for about five 
miautes ..... 

111'. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member cannot have it under the rules. 

111'. Govind V. Delhmukh: Then, I am sorry. Sir, I move. 

Mr. President (The Honourable Sir Abdur Ra.him): Motion moved: 
"That the House do now adjourn." 

Bardar Ban' SiDIh (West Punjab: Sikh): T}tere are certain well defined 
principles underlying this motion which the Government of India will 
probably ~  as their responsibility. The first point that I particularly 
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[Sardar Sartt Singh.] 
wish to draw the attention of the Government to is this.' Are, the, Govem-· 

~  at. one 'with ~  ~ their ~  is to rrotecll ~  cultivator,l 
I thmk the reply wIll be m the. affirmatIve. The second pomt ts, are the: 
Government prepared to· take steps to absorb the whole produce of ~ 

cotton in India itself? The third point which requires considerat.ion is· 
this. Are not the Government at present the ~  buyers of the pro-, 
dnction of the textile industry of this country. for supply pnrposes? If so, 
it should not be difficult for Government to absorb the whole crop of 
cotton flor the next season. The difficulty I as I pointed out in my.speech 
earlier in the day, is that manipulation. goes on to such' an extent in this 
country that the country's industries suffer and foreign industries prosper 
at the expense of India. In this particular case T am told that those who 
are responsible in the office issue specifications of goods which preclude 
the U::!8 of our cotton in the textile industry of the country. Specifications 
are made in such a way that you cannot use the cotton produced in the 
country. I am reminded of a well known slogan in the old days when 
the swadeshi was getting into prominence, that when somebody asked a 
very fashionable gentleman why he did not use Indian made QootR, he 
said, "I am prepared to use it provided I get Dawson.shoe". A Dawflon 
shoe could not. be had in India and so, he could not use an Indian shoe. 
My information is that those whose duty it is to issue specifications of goods 
take pretty good care to tlee that the specifications are such that the goods 
can only be had from England or Japan or some other foreign eountry ~ 
nQt from India. ' 

We have in charge of this department at this time one of the most acute 
and hal'd worked Commerce Members, and another, a bllliness man of ~ 

accumell. of Sir Homi Mody. Both are experts in this braneh and it 
should not be diffieult for them to detect any such manipulation in the 
order or in thespeeifications which the department reeeives. 'Tknow'ihat 
it will i.nvolve a great deal of trouble, a good deal of labour to discover it. 
The Army requires to be clothed, no doubt, but the ArrJty does not require 
to be clothed iIi apilrlieular kind of cloth or production oil 'Il te-xtile 
industry. The clothing may be a bit more coarse to wear, but in the 
interestol! of India, in' the' interests of the cultivator toW8'rds Whom the 
Government owes a special responsibility, both the Supply and the Com-
, meree Departments should look into this question and see that the speci-
fication supplied to the industry msuch that this coarse cotton caD be 
utIlifled and not the fine cotton that is imported from Egypt or other foreign 
countries. It will not be very difficult provided a bit of attention is 
paid to this question. My Honourable friend has quoted what Burma is 
doing. what others are doing in the matter of self.sufficiency, and also 
what Great Britain is doing to maintain even its export trade. There is no 
reason why India should not follow their example. If the Burma Govern-
ment can purchase the whole crop and thus help the cultivator there is ;no 
rellRon .why the Government of India should not do the saYne,. ''Phe only 
thing is that particular attention is needed towards this problem  and if the 
problem is tackled in a statesmanlike spin"t, in the spirit tlitit Iitdia'iti toO 
be helped and that the Indian cultivator is to be helped, there is no rEiBson 
why a solution oould not, be found. Thia, -particular motion is directed to 
emphasize the poa.ition ,and ill noi; intended as a censure motion upon the 
Government. We know that the HonO!l;ll"&ble Sir Homi Mod}' who is ~  

in his place has taken charge very receni;ly. Time iB needed t-o make' 
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his policy being felt in the Department. Pl'Obably he will do it but it is 
.our duty to bring to the notice of the Government the need for absorbing 
the whole product of the next crop of cotton in the country itself. I hope 
the 80vernment will take a sympathetic view of the situation and will do 
something in the matter. 

The Honourable DiWaD Bahadur Sir A. :R.amaawami JludaUar 
(Commerce Member): Mr. President, it was towards the fag end of the 
last Session that my Honourable friend raised this question ~ the price 
Pt8vailing in the country for short staple cotton and I then stated the 
:steps that the Government hoped to take with reference to that matter. I 
Shall in a few moments review what those steps were and l hope I Khall 
satisfy even the Honourable Member that the Government of India is not 
as reckless as he contended it was nor so oblivious of the interests of the 
agriculturists. My Honourable friend, as no doubt befits a member 
representing an agricultural area where short· staple cotton is being 
produced. has paid a great deal of thought to this problem and I am sure 
he has been inundated with a number of ' representations from various 
.cotton growing interests, May I tell him that not a day has paBSed when 
this question has not been before my department and myself' and that not 
a day has paslftld when I have not received some telegraUl or other on the 
~  of agricultural products and their prices and particulariy on the 
.question of prices of cotton of short staples.. If my Honourable friend is 
under the belief that we have no concern in questions of that kind and that 
we do not toil or spin and that we enjoy an easy rest at Simla in the cool 
neights, all I can sa'y is that he is very much mistaken. . 

.An Honourable Kember: We did not say that . 

• The Honourable Diwan B&ha4ur Sir A. Ramalwami Kudal1ar: On thf' 
last occasion I promised consideration for a number of measures which in 
the opinion of some would afford relief to the cotton growers and would 
.give him fairly reasonable prices. As a matter of fact, whell my Honour· 
.able friend .raised the adjournment debate on the last ~ I think it 
was towards the end of March, the price prevailing for Bengal was 132 per 
candy. The price today is 114 and I need not remind ~ House or the 
Honourable Member that during the interval between March and August 
the price was considerably more than 144. It had gone up to 159 iIi June 
l1S against 132 at the time my Honourable friend Ulade . his motion. 
Taking omras, the price in March was 175. The price today is 185 a.r.u the 
price in June and July of this year went up to 215. I do not grudge that 
price. On the other hand I was happy to see that the ptice had gone up 
but of course when the price goes up, no credit is given to the Government 
but when the price comes down, everything that can possibly be said 
~  'a wicked Government, which is unrepresentative and which 
pretends to take interest in agricultural matters hut does ~  really; do so, 
" said and perhaps with some justification in the opinion .of :some Honour-
-able Members on the other side. Now,. Sir, let us·see by what set of 
misfortunes we have been pursued in this matter. We took a .certain 
Ilumber of steps towards getting a better price for the ,hort staple cotton. 
The suggestion was made that specifications ·on behalf· of the Supply 
Department may be. so diluted that a ~  ltuaIltity of short staple cotton 
may be consumed fOf #lose wa.rorders ~  ha:ve been given out. I am 
bere in a positioll-,to state on ~  of.; fllyself a,n(} iny ~  ~  
tlie Supply Member that that" has· been done. You have' ~  . to look t;.) 

• 
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~  consumption of the mills-of various kinds of cotton .-ind to the actual 
growth in the consumption of the total amount of cotton to jliee what step. 
have been .. ta.ken in that direction. The mills are consuhling now 00 aD 
average per year some hundred and thousands more bales than they 
consumed in previous years. That has been largely due to the fact 
that the· specifications of the Supply Department have ensbled the mills 
to consume more of short staple cotton. But we have not been satisfiecl 
with the position. When I and my Honourable colleague went down ro 
Bombay and attended a special conference of all the mill representatives 
in the middle of September, the proposition was again put to us that 
further dilution of specifications may be made to increase both the quantity 
of local cotton that can be consumed and to expedite war orders. That 
problem has again engaged the attention of the Supply Department and 
we believe it may be possible to further dilute some at least of these 
&pecifications so as to enable the mills to consume more quantities of 
cotton. In this oonnection I should like to state with reference to wha.t 
fell from my Honourable friend, Sardar Sant Singh that it is entirely 
incorrect to say that the textile mills are not given a·s much of orders for 
the war supplies, as can be given. 

Sa.rd&r Sant Singh.: I did 'not say that. • 
'!'he Honourable Diwan Baha4ur Sir A. Ramasw&mi Mud.&llar: l 

gathered the impression that our industries are not getting as many 
orders as they ought to get and that these orders are going elsewhere. 

Sard.&r Set Sbigh: What I said was that the specifications made in the 
office are of such a nature that short staple cotton cannot be used. 
fte Honourable Diwe B&hadur Sir A. Ramasw&mi M~  I am 

glad that my friend has not conveyed the impression that I thought .he 
did, because aa a matter of fact, the textile mills are unable to cope With 
the large amount of war orders that are being placed on them and with th", 
demand of the export markets that ia coming to them. The problem that. 
I and my Honourable colleague have to face now is not that they are not. 
given the orders that the.v want but that there is ~ much of ~  order. 
with which thev are unable to cope. We are hopmg that WIth the co-
operation of the"leaders of labour we shall be in a position shortly to see to 
it that larger production is made by these mills either .by ~  the 
hours of normal work or by having double and multIple shifts. ~ 
H07Wurabl" M"mbllr: You are appealing to Mr. Joshi who is not here) I 
11m appealing also to other leaders of equal eminence and importance in the 
h!.bour world. The problem is one of increasing the supply not only ia 
connection with the war effort but slso for civil consumption. The 
problem of so increasing the production that the prices may find some 
reasonable levels so far as the civil consumer is concerned is inextricably 
connected with the co-operation that we hope an4 trust will be coming froIQ: 
the labour leaders and labour generally in agreeing to increase the hOUN-
of work or in agreeing to wOl'k double and 'treble shifts and I need hardly 
state that the increased hours of work beyond the normal hours mean or 
course over time pay and they are not going to be 88crificed by bema-
Bilked to do more work for the same pay; 

Now, Sir, there was another direction in which relief wall sought. f 
was asked whether we' could find alternative markets for exporting thiS 
raw cotton. We ~  our best in that direction. My Honourable frieD4 



will, I know, with his intimate linowledge pi thiJJ ~ ~ ~  btl 4tWI\Ife ,. the 
fact tha.t short-staple cotton is ~ in larger quantitIes tQ ~  markets of 
the United States of America at the present time. The ~  States of 
Americ& has almost!' doubled or trebled the amount that It used to taka-
from us so far as short-staple cotton is concerned. The United Kingdom 
has kept up notwithstanding the great shortage in shipping the amount of 
cotton that it used to take from India. But, Sir, while these measures of 
amelioration were being taken and in the Commerce Department ~  were 
gratified to find that the price was gradually rising and not falhng, the 
unforeseeable event of the Japanese freezing order came into existence. 
N ~ my Honourable friend must realise the effect that it must have 
nonnally on the cotton market. One would have expected that the cottoD 
market would have collapsed because one million and a half bales was the-
c,msumption which .Japan had of our short-staple cotton and  almost by 9-
stroke of the pen all that export has had to be stopped. 

My Honourable friend asked me about the exports. From· 1st April too 
31st August this year we exported to the United Kingdom 32,000 ~  .. 

against 21,000 tons last year and as against 32,000 tons in 1939, which wall 
a normal year before the war. 'fa the United States of America WI! 

eXl'orted 17,000 tons as against 9,000 tons last year and 5,000 tons in 1989. 
As I said, like a ~  from the blue came this Japanell8 freezing order which 
La n very large extent upset the calculations of ours and of tbe cotton 
market. It is indeed gratifying that in spite of all that the market has held 
un and, as I pointed out earlier in my speech, the price tod.ay is better 
than what it was in March, 1941. But we are not satisfied with the ~ 

tions as they prevail at the present moment. The Government of India is 
eonsidering the steps whereby the effect of the ~  freezing order 
may not be seriously felt as far as possible by the producer of the short-
sta.ple vameties.-My Honoq.ra.ble friend read out a long extract from some 
Ittatement issued by the ~ Kin.geJom when the ~  freezing order 
w. first announced. Here ~ me say that at every stage we. have been ill 
exactly the same positioa as the United ~  with reference to the 
Japanese freezing order. The whole of the British Commonwealth ot 
Nations, the United Kingdom and the Dominions, and various allied Gov-
ernments a?e adopting a common economic policy with reference to thiEF 
Dlatter. There is not one policy that is adopted by the United Kingdom 
regarding ~ apan and anothel-policy by India. In fact, from the very 
~  of the case that a common economic warfare policy or whatever 
It may be called should be adopted, there cannot be any distinction between 
l.he policy of the United Kingdom and the policy of India. If there. is an" 

~ of the ~  ordar by the United Kingdom, let me give ~ 
aB8urance that India will relax perhaps a little more than the United 
Kingdom and not a little less. But the fact is that at the present momel1.t 
owillg to reasons which I need not enter into. facts which ~ 
Members will l'8&clily, if they consider the matter. recall for theJIlselves, 
there is stoppage of exports and imports betwecn India and Japan and' 
~  any country in ilte British Commopwealth and even the allied 
countries arid Jap8n.'1'hat is a fact which has sUlJervened and cannot be 
got over. All the more it is our anxiety to see that this question of 
BurpluB cotton should be examined and ~  be adequately dealt with. 
We were taking certain measures-we did take certain measurell--t,.>" 

~ the ~ of cotton on the one hand and to promote its 
~  m ~ CJJJantitie, 9n tlJe otJ!er. But, as I said, this particular 

~ ~  ~ those ~  measureS1V8ft! being taken. 
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My Honourable friend talked of the. mea"Sures which t'he ;Buriila Govern-
ment had ,taken with reference to .raw cotton. Now,. the position of raw 
oCOtton in Burma is entirely different from the position of raw ct>tton in 
this country. Perhaps it would be more accurate to compare the position 
-of rioe in Burma with the positIon of raw cotton in this country. Their 
-e,otton crop is 8 very small crop: it can be handled even by the Burma 
>Government. The price factor does not largely come into it and therefore 
it was much ~ for Burma to handle that position than it would be for 
--us to handle the position of raw cotton in this country which is prod!lced 
'on ·such a large scale. The Commerce Department and the Supply Depart. 
ment are both considering this question. My Honourable friend threw 
'some doubt on the question whether all assurance by an individual Member 
i9 equal to an assurance by the Government of India. I do not want t.o 
enter into the theoretical issue of joint and individual responsibility but 
I can tell you that any Member from these Benches who gives an assurance 
;gives it on behalf of the Government of. India and no question' of personal 
assurance can at Siny time arise. 

Now, Sir, certain proposals are engaging our attention at the prellent 
moment. In one sense I felt that my Honourable frienp's motion was It 
little premature. If he had raised it later in the Session, I might have 
been able to give him niore 'concrete idea of what the Government was 
.intending to do. At the same tIme, I was glad that he raised it because 
1 want it to go out to the agriculturist that he is not going to be left in 
the cold entirely but that the Government of India is thinking of measureB 
-which somehow' or other will give him some relief. In this matter there 
are three or four parties who are interested and concerned and I trust that 
'all the four parties will come on a co-operative baHis. to assist in the "Solution 
'of the question. There is the Central Government, but ~  Central Gov-
ernment is not the only party on whom the entire burden ~  respon-
,mbility of solving the question ('an lie .. There are "Provincial Govel'lll:llen1le 
who are anxious-whose representations are now before the Central Gov-
'ernment--to do something to ease the position or rather to see that it does 
not deteriorate 'further in view of the coming crops. A certain amount of 
l'E'!sponsibility must necessarily and naturally lie on these Provincial Gov-
·ernments also. Then, there is the textile industry to which an appeal was 
. made by the Central Cotton Committee in one of the Resolutions that it 
'sent up to the Central Government. They said that the textile industry 
,should be asked to co-operate in stocking certain quantit!es of raw cotton 
:$0 that there may not be a glut and a pressure· on selling "SO far as th. 
Indian market is concerned. There is, lastly, the Indian grower himself 
"1\'hose co-operation is also required in this matter. I trus.t that with the 
belp of all these parties we' may be aole to find some solution. lam only 
anxious to suggest that this is not a matter which has escaped our attention. 
9n the other hand, it is meeting with our very active oonsideration. 

JIr. GoviDd V_ Deshmukh: Sir, the first thing that bas been said is that 
the motion is premature. Let me teD the O~  t.ha.t the motion .is 
~  in time. It is meant to save the agriculturists. If I had not 
moved it just now aod if' I had waited, the motion would have come 
soma time at the Budget SeBBion.. In between, the agriculturist ~ 

have· 8o1d his cotton. . If the agriQU1,turist whose crop is now ready but 
N ~  pot been. ~  from the fi,ld. is>in a position to put 4onfi-
-dence 00 the ~  giv8Il, then in spite of. the cndit.c,ra who would, ~ 
pressing him for money for their dues he will try to hold 00. I, therefore. 



thought that' this' 'was' . the best tilDe':So' that' ·"the··· ag'!:i-cultttiists ~  hold 
on to their crop in spite of the difficulties that would face them. Then, it; 
hils been said that the responsibility is not only of the Government of 
IndiG-but of thti Provincial Governments also: NoW, the order freezing 
the assets was passed by the Government of India, otherwise' we had 
Japan which was a very" good customer. It means that the Government 
of India have .t'aken it upon themselves to freeze Japanese assets anI! 
thereby stop all the consumption of the short-staple cotton. Having taken 
ihp initiative, the Government of fndia should face this question. It is the 
~  responsibility of theirs and not of the Provinces. The Provinces 
were not consulted whether tbe Japanese assets should be frozen or not. 
I. therefore, submit that I was fully justified in saying that it was primarily 
the responsibility of the Government of India and they must shoulder it. 
Then, it was said that they have tried their level best to get the consump-
tion of short-staple cotton increased and it was mentioned that America 
has doubled or t,J.:ebled its ~  Sir,I am notconcemoed 
with how inuch consumption is by a particular country in the CommoJl-
wealth or by the Allies. I am merely concerned with this that Japan used 
~ consume so much short staple cotton. Is there an, indiVidual customer, 
IS there any oountry, or d() the nstionsforming the British'Commonwealth 

~  in eonsultation with India to consume as much -cotton as Japan 
was· oonsuming? That 'is my main consideration. I am pleading t.hat in 
India cotton which used to be consumed bv Japan must be consumed 

~  by ~ country alone or in company 'with other nations. Mereiy 
88ymg, Amenca has doubled or trebled, does not help ~  case. 

Then. it 'Yas said that prices have gone up a little. Or come -dow..n a 
little. I do not know. Let it be ~  fromme, that if prices go up fol' 
a few days on account of war situation, it is no I\'round to say that in su"h 
tind such ae month the prices have gone up. Today in Central Provinces 
Q ca,ndy .of cotton cannot fetch more than· Us. 40. If today an 8SSU1'BnCe 
goes from this House that there is a certainty ~  so mu()h short-staple 
cotton being consumed, I have not the least doubt that pricell will shoot. 
up so. as to induce the agriculturist to hold on to his cotton. The IIgricul. 
turists would be the persons. to benefit. It has beeu said that theEe is a 
Q'lmmoneconomic . policy. I read the statement which was wired to Ufi 
bv Reut.ers from Great Britain. III spite of the fre"zing of Japanese assetll. 
they have ado'ptE>d the system of issuing licences. The arrangement is 
between banks to satisi.v Great Britain's needs. If Great Britltin can mak .. 
that arrangement in spite of the freezing order, why can't the G ~  

of India make some Ilrran!!ement to meet our needs. That is the point 
which has to be taken into consideration. 

The Honourable Diwe Babadur Sir A. RaD188W&Dli Kuclalia.r: We had 
made exactly the same ~  That is what ! Said. . 

)f[r. Govind V. Deabmukh: I wish that YOt, issue 8 communique like 
this whieh will Bssure the cotton growers tnat in spite of the freezing ord61's, 
you are prepared to relax the' effect of those orders by resorting to such 
and such methOdii; fol' example, thelieenlling method or some other method. 
Y all have to ;.give the assurance that the freezing of the J apsnese assets 
is not a factor which should seriouslv be taken iilto eonsideration. There· 
are ways of getting out of It and just as Great Britain tries to meet. these 
needs by relaxing. tlmse orders,. s.\milarly the G-ovemment of hdia should 
be prepared to do it. The cotton growers will then be benefitted . 

• 
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The HOlloarable Diwan Bahadur Sir A. Ramaswa.m1 Kudaliar: I ~ 
like to rem..ove a misapprehension either due to what I said or due to what 
my Honourable friend is saying just now. The 'Honourable M ~  
referred to a Reuter's telegram which is, I think some weeks .old .. At.,U¥! 
time the freezing order was first instituted, the basis ~ ~  S() 
far as value of imports and exports are concerned, the BrItIsh Government 
were prepared to relax the freezing order; to .that extent ilqe. Goverumenli 
of India were prepared to do that and did ~  it, and oertam ~  of 
cotton did go to Japan. These things are known to merchants, partlcularlr 
in exporting centres like Karachi and Bombay and since then other consJ-
derations have prevailed and what is happening in India is exactly what ~ 
happening in the United Kingdom also. 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
What are those other considerations? 

The Honourable Diwan Bahadur Sir A. Ramuwaml J[udal1ar: Greater 
tightening of freezing order owing to political considerations. 

J[r. Govind V. Deshmukh: Unfortunately for us, the Government (if 
India did not issue any commumque so that the cotton growers or whoever 
is holding cotton would have benefitted by it. If 'Such a ~  was ~  

thought of till now, I hope the Government of India will hereafter do some-
thing to carry out my s'.1ggestion. 

Then, Sir, he referred to a common economic policy. Here again I 
must point out that common economic policy means carrying out the war. 

The Honourable Diwan Bahadur Sir A. ltamaswami )[udaliar: Commou. 
policy of economic warfare. Common policy of economic warfare which i, 
a different thing. •  . 

Kr. Govtnd V. Desbmukh: I thought you meant common economio 
policy. Let me say this that when I tabled this motion for adjournment, 
It was not meant as a censure of the Government or any Member thereof. 
A'S a matter of fact, I must say that the Honourable the CommerCe 
Member, as he himself has said, has been thinking over this matter and 
when he says that, I believe it. I want him to go a step further and 
(larry with him other Members of the Government and see to it that with 
the help of other departments the consumption of cotton is increased. 
This much is no consolation to me that I am trying my level best. This 
oannot serve as a consolation or a stimulant to a person on his death bed. 
To a person on his death bed, if you tell him "I am looking after you, I am 
doing my best", what is the use. I know you are doing your best, there 
may be others who should be in a position to help you, they are not help-

~ you. I want to quicken your paee. We have 'Seen that in India ,as 
well as in England, it is red-tapsim that retards the growth of war effort-s. 
I wish you speed up. I want your other colleagues to help you to speed 
up in this matter. I appeal to you that. you should try as much as poS'Sible 
to increase the consumption of short staple cotton to the same extent as it 
was consumed when Japan was importing cotton from here. 
r hope that all Members of the Government will put their. shoulders to 

the wheel and give this a momentum and speed up matters so that the 
agriculturists may not Buffer. With these words, I beg leave of the House 
to withdraw my motion. 
The motion was, by leave of the Assembly, ~  



TO INDIAN INOOkE-TAX {AlIElfDMIftft') T~  

1Ir. PresIdent. (The HOD!>urable Sir Abdur Rahim): The House will nc..w 
~  the discussion on the motion to refer the Income-tax (Amendment) 

Bill to a Select Committee. Babu Baijnath Bajoria. 

Babu Batjnafh Bajon. (Marwari Association: Indib ~  When 
the House. took up the discussion on the motion .for adJournment, I was 
referring to the powers which are proposed to be gIven to the ~  for 
~  the dues. I think he has got enough powers and no wIder powers 
need be given. 11 he finds he has difficulties ~ collecting the dues, 11e can 
seek remedy through the court. I do not thmk any further ~  are 
needed ill this respect. With these words, I support the motlOn. 

Mr. Prealdaa.\ (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Indian bOODle-tax Act, 1922, be referred 

to a Select. Committee consisting of the Honourable Sir Sultan Ahmad, Mr. J. F. 
Sheehy, Mr. C. W. Ayers: Mr. T. Chapman-Mortimer,' Mr. Huseinbhai Abdullabhai 
Laljee, Babu Baijnath Bajoria, Khan Bahadur Sir Abdul Hamid and the Mover, 
with instructions to I'eport on ·or before the 5th November, 1941, and that the 
number of MemBers whose presence shall be necessary to constitute a meeting of the 
Committee shall be five." 

The motion was adopted. 

,THE RAILWAYS (LOCAL AUTHORITIES' TAX:ATION) BILL. 

'1'he JIaDoDrabie Sir .Andrew Oiow (Member for Railways and Commu-
nications): Sir, I beg to move: 

• 
"That the Bill to regulate the extent to which ~  proped.y shall be liable 

to taxation imposed by aD authority within a Province be referred to a Select 
COllmittee consisting of the Honourable Sir Sultan Ahmad, Mr. T. 8. Sankara Iyer, 
Dr. R. D. Dalal, Mr. J. Ramsay Scott, Mr. .Akhil Chandra Datta, Maulvi Abdur 
Rasheed Chaudhury and the Mover and that the number of Members whose preaence 
shall be necessary to constitut.e a meeting of the Committee shall be four." 

Honourable Members will find in front of them a statement of" the 
opinions wbieh we have received from the Provincial Governments on 
this Bill, and it has received very general support. I would not have 
~  the House for the appointment of a Se!ect Committee in ')rdinary 
CIrcumstances, but I felt that as we have receIved these opinions and as 
the subject is a little intricate the House would probably prefer to deal 
with it at a small Select Committee ~  than in the firsii instance on 
the floor of the House. I think I can Bay that the principle has been 
universally accepted &Dd the ¥ouse need not have any qualms in sending 
the matter to a Select CommIttee. Honourable Members will notice that 
the names I read. out do not include representatives of a party which 
nonnally sits oppoSite. That is because no nominations were received from 
them.; but if they should apply later to add one or two names to the com-
mittee, I ha.ve no doubt the House will be prepared to agree. 

Dr. P ••• Ban.tea (Calcutta Suburbs: Non-Mubammadan Urban): Sir, I 
woUld suggest the addition of the name of Mr. Jamnadas :Mehta who was 
Mayor of Bombay Oorporation. 

( 125 ) 
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The J!oIaouQ!i8 Sir ADdrew Olow: Sir, I think it ,is undesirable to add 
names beyond the general recommendations of th,e ~  His Pa.z:ty, 1" 
understand, nominated some other Member, and if he \ l'nakes room. for 
Mr. Mehta·1 would have no objection. 

Dr. P. N. Banerjea: We selected two Members. 

The Honourable Sir Andrew Clow: If every group selected two M;em-
bers, the commit.tee for such a small Bill would be unduly enl1l.l'ged. It ~  

a Bill which could be taken up quite easily on the floor of the House. 

Dr. P. N. Banerjea: If it is an intricate Bill it is desirable that there 
should be more Members on the Select Committee. 

The Honourable Sir Audrew 0J0w: It is not such an intricate Bill. M'y 
experience of Select Committees, which is a fairly long one, is that the 
addition of more Members does not contribute to ease in procedure. It is 
not an intricate Bill, but it deals with a point. which requires to be examin-
ed in Select Committee rather than in the House. 

a 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

··That the Bill to regulate the extent to which railway property shali be liable 
to taxation imposed by an authority within a Province be referred to a Select 
Committee consisting of the Honourable Sir Sultau Ahmad, Mr. T. S. Sankara Iyer, 
Dr. R. D. Dalal, Mr. J. Ramsay Scott, Mr. Akhil Ohandra Datta, Maulvi Abdur 
Rasheed Chaudhury and the Mover and that the number of Members whose pres(!nce 
shall be necessary to conBtitute a meeting of tne Committee' shall be four." 

The motion was adopted. 

111'. Akhll. (JhaDdra DMt& (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Sir, may I know when the meeting of the Select 
Committee is proposed to be held? 

The Honourable Sir Andrew mow: As soon as possible during t.he 
Session. I hope to see this Bill passed during this Session. It will depend 
on the convenience of my Honourable colleague, the Law Member. 

Mr. Lalcband Navalral (Sind: Non-Muhammadan Rural): Sir, the pro-
visions of this Bill seem to be fair and the Bill aims at making the rail-
ways pay for the amenities that they get as other people do in the provinces 
where there are local bodies which give them amenities; and for that it 
would be only fair to pass a B.ill like this. The statement put into our 
hands shows that the Provincial Governments are i.n favour of tbis Bill. 
But the case of the local bodies should also be considered. and they should 
not be treated differently. They also supply amenities and they should 
get a retlim for it. I must, however, object to clause 3(2) of the Bill under 
which the rate which the Y ~  have to pay is being reduced to half. I 
do not see any justification for that.' Sub-clause (2) of clause a says: 
"(2) A notifica.tion iuued under sub-section (1) may modify any tax in its 

r,pplication to. any railway administration and in particular and without prejudice too 
fun generality of the foregoing pOwer may reduce the rate of the tax in J;espect. 
of all or any part of the property  of the railway administration, or may define the 
manner in which the tax shall be allB8Blled QIl ally· IIlch property or may exempt 
any particular property or clau of  property or any specified area from the whole 
or an,. portion of the tax_" 
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I do not see any reasoIl' for this distinction and it has not been very 
well explained in the Statement of Objects and Reasons. This is an invidi-· 
ous distinction whicli should be considered by the Select Committee. It is. 
8 small Bill and I need not take very much time over it. I will only say 
that the question involved is with regard to certain amenities that they 
get and I do not see' why the railway people should have a distinction made 
in their favour and pay half the tax. I submit, Sir, that these points should 
be fully considered in Select Committee. 

Tbe Assembly then adjourned till Eleven of the Clock on Tuesday, the-
28th October, 1941. 

.' 

• 

• 
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